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“LEGISLATIVE ASSEMBLY
Thursday, 22nd March, 1945. i

The Assembly met in the Assembly Chamber of the Council House at Eleven
of.the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

- - MEMBER SWORN
Sir Olat Caroe, K.C.I.LE., C.8.1. (Becretary, External Affairs Department).

STARRED QUESTIONS AND ANSWERS

. (a) ORAL A NSWERS *
REPRESENTATION pE ADMINISTRATION OF DEFENCE OF INDIA AcT AND RULES

1246, *Mr. Manu Subedar: (a) Has the Honourable the Defence Member
received any representation regarding the administration of the Defence of
India Act and the Rules made thereunder? )

(b) Is it a fact that when the Defence of India Bill was discussed in the
Central Legislative Assembly, Sir Mubhammad Zafrullah Khan, the then Law
Member to the Government of India, admitted that the powers were wide and
drastic, but expressed the hope that ‘‘those who will actually be invested with
the carrying of those powers into effect will use them with discretion and will
use them humanly and in such a manner as to cause the minimum of incon-
venience '’ ? ) .

(cj What sort of instructions do Government propose to give in-this matter
in order to carry out the letter and spirit of the assurance then given?

Mr. Ram Ohandra: (a) and (b). Yes. ,

(c¢) I would refer the Honourable Member to the answer given by Sir Muha-
mmad Zafarullah Khan to parts (b) and (c) of starred question No. 216 on the
21st November 1940. N

Mr. Manu Subedar: May I know whether the Provincial Governments in
whom these powers are invested are acting humanly and in such a manner as
to cause the minimum inconvenience with regard to the requisitioning of houses
from among the civil population in Bombay? .

Mr. Ram Ohandra: I have no reason to think that they do not abide by the
“provisions of the Defence of India Act. .

Mr. Manu Subedar: In view of the many representations and the agitation

. in the press which brings‘facts to the notice of the Government of India, would
the Houourable Member consider getting into correspondence with the Govern-
ment of Bombay on the issue that minimum inconvenience should be caused
and humane attitude should be adopted in the application of the Defence of
India Act to the requisitioning of Houses in Bombay? :

- Mr, Ram COhandra: I do not think it is necessary to 1ssue any general inst-

ructions of this nature to the Government of Bombay. Sectlon 15 of the Defence
of India Act already provides for this. '
.. Sardar Sant Singh: May I ask the Honourable Member if he is aware that
the assurance referred to in the qustion was extracted out "of the Government
at the time by persistent efforts for Government to make such an effort on lines
similar to that given by Parliamert in Britain.

Mr. Ram Ohandra: The proceedings of the debate will show what happened.

(At this stage Sardar Sant Singh rose in his seat.)

Mr. President (The Honourable Sir Abdur Rahim): Mr. Manu Subedar.

Next question. This has been fullv debated. :
REGULATION 81zE BooT FOR INDIAN SOLDIERS

1247, *Mr. Manu Subedar: (a) Will the War Secretary please state who.
has selected the regulation size boot for Indian soldiers in the Indian army and
is it not a fact that this is the same as in the British Army?

(1873)
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.(b) Have Government received complaints from soldiers recruited from
villages; particularly the small recruits from Madras and Travancore, who have
never wora-shoes of any kind before in their life, thaf the heavy boot involves
tou great an exertion, and has any difficulty been found in suéh recruits under-
tuking long marches? ’

(c) How many months does it teke to the village recruited soldier~to get
used to the heavy boot, and what percentage of them suffer from cold during
these days? '

(d) Are Government aware of the inconvenience caused te the civil popula-

tion by their monopolising all available supply of leather and shoe-making
capacity of the country? -

(e) What is the average life of an army boot (i) in camp conditions and S)&
1 active service, and what arrangements are Government making with reg
to the replacement? o

Mr. . M. Trivedi: (a) The present pattern of the No. 1 boot has been in -
use in the India Army since 1911. 1 am not aware who selected it. It is,
however, not the same boot as is used by the British Army.

(b) No complaints have come to my notice. :

,  (c) Three to four weeks approximately. On the assumption that the Honour-
able Member wishes to know how many recruits suffer from corns, (and noé
from ‘cold’ as stated in the question) the answer is 1 per cent,

(d) I cannot subscribe to the view that Government have monopolised all
available supply of leather and shce making capacity of the country.

(e) (i) From 12 to 18 meonths. .

(i) From 9 to 12 months.

Provision for replacement is made 12 months before hand.

Mr. Manu Subedar: From the point of view of cruelty to human '
will the Honourable Member consider that the heavy boot on the foot of the
villager who has never used amy footwear in his life is sbsolutely inhumane?

Mr. 0. M. Trivedi: I do not think so, Sir.

Mr. A. O. Inskip: With reference to part (a) of the question, is it not a fact
that the last on which the present-type of army boot is made, was specifically
designed for the Indian type of foot?

Mr. 0. X. Trivedi: 1 think so.

_Mr. Manu Subedar: Isn't it too heavy for the smaller build of human beings
from the South as compared with the tall and big men of the North?  ~

Mr, O. M. Trivedi: I do not think so.

Mr. Pregident (The Honourable Sir Abdur-Rahim): It is a matter of opinion.
Next question.

DEFEXCE DEPARTMENT PERSONNEL ON REORUTTING AOTIVITY ,
1248. *Mr, Manu Subedar: (a) Will the War Secretary please state the total
personnel of the Defence Department engaged in recruiting activity?

(b) Did Government employ any contractors for- recruiting work, and, if so,
on what basis ?

., (c) Have Government employed any rc;cruiting agents, and, if so, what wes
the remuneration given to them per head? .

(d) Were recruiting agents given uniforms?

(e) Are they permitted. to go to villages and, without any interference from
the civil authority, to compel each family to give an adult male?

(f) Have any cases of misdemeanour by recruiting agents been reported to
Government? © - , .

* (g) Have any recruits refused to serve on the excuse that they were brought
~ver by force or by misrepresentation ? '

_ (h) Arn recruiting agents permitted to handcuff or earry, with a dog’s chain
in the neck any recruits?
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(i) Are absconding recruits permitted to'be treated in this manner?

Mr. 0. M. Trivedi: (1) No personnel of the Defence Department are cngaged
on recruiting activity. The Honourable Member is presumably referring to the
personnel urder. War Department. On the assumption, the answer is 2,561.

(b) and (e) to (i) No, Bir.

(¢) Government have employed technical and non-technical paid recruiters
as publicisers and €scorts to recruits on maximum salaries of Re. 50 and Rs.
25 per renserh. respectlvely, plus dearness allowance. In addition, they_are
also given “brmgmg in money which is admissible to technical and non-techni-
«<cal recruiters®’ at rates of Rs. 5 and Rs. 3 per recruit. They are also paid recruit-
ers’ allowance whieh is normally a minimum of Rs. 2.  This allowance is in-
tended to cover the expenses of feeding and transporting the recruit and can
be increased if it is insufficient to cover actual expenses.

(d): The paid r(.munters are granted a free issue of clothing on a modlﬁed
scale.

Mr. Manu Subedar: May I know whether Govemment are aware that there
is a big outery from rural areas of jabarjasti and forceful persuasion for recruite
to be taken from the villages?

Mr, 0. M, Trivedi: No, Sir. I am not aware of that and 1 do hope that the
Honourable Member, before making such allegations, will substantiate them
with facts. ’

Mr. Badri Dutt Pande: Besides pay, is it a fact that a fee of Rs. 3 is given
to the recruiting agent?

Mr. C. M. Trlvodl I have already answered that question. It is called
“‘bringing in money'’.

Mr, Manu Subedar: With regard to (e) are they permitted to go to villages
and without any interference from the civil authornty to compel each family
to give an adult male.

Mr. C. M, Trivedi: No. Sir. A
Mr. President (The Honourable Sir Abdur Rahim): Next question. .
INDIAN PRISONERS OF WAR IN GERMAN AND JAPANESE HANDS

1249. *Mr, T. 8. Avinashilingam Ohettjar: will the Honourable the Defence
Meinber please state:

(8) how many Indian prisoners of war are in Germsn and Japanese hands;

(b) whether @ny Indian prisoners of war have been freed recently by the
recent occupation of German territory by Russiag and’

(c) whether Government have satisfied themselves that they are getfing fair
treatment consistent with the relevant International Converttions?

Mr. Ram Ohandra: (a) The Honourable Member is referred to the reply given
to part (a) of his question No. 572 on the 1st March 1045.

(b) Fifteen Indian prisoners are known to have been liberated on the German-
Russian Front.

(c) Reports show that Indian Prisoners of War receive fair treatment in
Germany. As regards their treatment by the Japanese, the Honourable Mem-
ber is referred to the reply given to part (b) of question No. 355 on the 19th
February 1945. No further information is available.

Mr. T. 8. Avlnuhﬂ.lng&m Ohettiar: What is the source of information of the
Government in their saying that there is fair treatment? :

Mr. Ram OChandra: We get reports from the Intematlonal Red Cross. T}iat
is one 1mportant gource of information.

Prof. N. G. Ranga: What is the information of the Government whether
there is any discrimination shown between Indian Prisoners and non-Indian
prisoners?

Mr. Ram OChandra! T must ask for notice of that question.

Mr. T. S. Avinashilingam Ohettiar: Have Government any information
from the people who have escaped ‘from those prison camps and does that con-
firm -what they have heard from the Red Cross?

ALY
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Mr., Ram Ohandra: Will the Honourable Member please repeat his question ?
Mr. T. S. Avinashilingam Ohettiar: Have they any information from the

prisoners who have escaped from the prison camps and whether that confirius.

the information of the Red Cross?

+ Mr. Ram Ohandra: Government do receive information frem prisoners who

escape. . But I sm not in a ‘position to say whether that informetion tallies in

all cases with the information received from the Red Cross.

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

. WITNESSES BEFORE ARMY RE-ORGANISATION COMMITTEE |

1250. *Mr. T. B. Avinsshilingam Ohettiar: Will the War Seeretary please
siate: . '

(a) whether, in guumoe of his reply, to question No. 842 on the 10th
February, 1945, he considered as to who should be examined as witnesses
.by the Army Be-orgamuhon Committee ;

(b)xfao.whmhcategmenofpmomm going_to be exsmined by~ the
conmmittee; and :

(c)?when the committee is expected to finish its labours and submiit ite
report

Mr. 0. M. Trivedi: (s) and (b). Yes, Sir. The Committee are at presend
framing a revised Questionnaire which it is proposed to send to all members ot
the Provinoial legislatures and all non-official members of the Central Legisla-
ture. Members of the Legislatures will be asked to send written replies to the
Questionnaire and to state whether they would like to give oral evidence as

well.
(¢) The Committee is not expreted to submit its report during the next six

months.

= Mr. T. 8. Avinaghilingam Ohettiar: In view of the fact that recruitment
will be made of women slso, may I know whether the Govemment propose to
consult any representative women's organisations ? . .

Mr. C. M. Trivedi: I have already answered that but I will ask the Com-
mittee to consider it.

Sardar Sant 8ingh: By what time this questionnaire ia-likely to be received
by the members of the Central Legislature?

Mr. C. M. Trivdi: Very shortly, I hope.

Sardar Sant 81!1;11 Will it be possible to examine them when the Assembly
is in Session?

Mr. C. M. Trivedi: Tt depends on the programme of the Committee.

Shrimati X. Radha ‘Bai Subbarayan: May I ask for an assurance that this
Committee will not come to anv conclusions without consulting any representa-
tive women's organisations with regard to the future of the WACIs And other
services ?

Mr. 0. M. Trivedi: I have already answered that. I will ask the Committee
to consider the desirability of consulting the women’s organisations.

INSTRUCTIONS AGAINST COMPULSION IN 'SELLING NATIONAL SaviNes
CERTIFICATES

1251. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Finance
Member please-state :

(a) whether he has issued instructions to various Provincial Governments
particularly the Bihar Government to warn their subordinate officers not to use
compulsion on the people of Bihar for the purchase of National Savings Certi-
ficates, if so, the contents thereof; and

(b) the total amount of National 8avings Certlﬁcatei purchased during 1944
and January 1945, in various Provinces?

The Honourable Sir Jeremy Raisman: (a) It is proposed to address all Pro-
vincial Governments on the matters referred to during the course of the discus-
sions on the adjournment motion of the 10th February last. - -

——
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(b) A statement ig laid on the table.
- —_—

Statement showing total amount of National Savings Cenificates purchased during 1944
~and January 1945 in the various provinces. -

(In lakhs of Rs.) ) (In lakhs of Rs.)

Ajmer . . . . . 7 Madras  .© . . . .1
Assam . . N . . 33 North West Frontier Provinoce . 16
Baluchistan . . , . . 7 Orissa . . . . . . 33
“+ +. . .. . . 71 Punjab J . X7

* Bihar . . . . . . 3,25 United Provin . . . . -1,08
Bombay . o e . . 291 Bind . . . . . 66
CentralProvinces . . . . Ll14  Coorg . e e 1
Delhi . a . . . 91 Indian States . 2,14
ToraL . .-19,19

—

' SALE oF GoLp B '
1252. *Mr. T. 8. Avinashilingam Ohettiar: (a) Will the Honourable the
Yinance Member please state what has been the extent of the sale of gold since
last year when the gold sales were bégun up to date?

(b) What has been the price at which it wag sold?

(c) At what rates is it purchased in South Africa and U. 8. A.?

(d) To whom do the profits go?

The Honourable Sir Jeremy Raisman: (a) I am not prepared to disclose
this information.

" (b) It has been sold at the market price current from time to time.

(c) I have no information, ‘

(d) 1 would invite the Honourable Member’s attention to the answer I gave
to part (a) of Mr. Krishnamachri's starred question Ne. 191 on the 8th Novem-
ber, 1944.

Sardar Sant 8ingh: May I know the sources from which the information is
obtained in Emngland, information which is withheld in India and which my
friend Mr. T. T. Krishnamachari supplied the other day? . i

The Honourable Sir Jeremy Raisman: T do not know from what source Mr.
Krishnamachari derived his information. ~He presumably picked up sorething
from the newspapers. - '

Mr. T. 8. Avinashilingam Ohettiar: May I know the reason for withholding
the information? Is it because that there is such a difference in the purchase
and sale prices and a large amount of profit is made by Great Britain and
America? . '

The Honourable Sir Jeremy Raisman: The reason is the public interest

Prof. N. @. Ranga: Is it a fact that the price of gold is I<):omi.|:1g down? -
.. The Honourable Sir Jeremy Raisman: The price of gold comes down from
$ime to time and then again sometimes it goes up.

Prof. N. G. Ranga: What is the present tendency?

The Honourable Sir Jeremy Raisman: I sh i four:
o Ll onour y should like the Hotiourable ,Me-mbex;‘

1253 .m r REcrUrT™MENT TO I. M. 8.

1253. *Mr, Frank R..Anthony: Will the ed t¢ :

(a) whether recruitment toozl}{e IM.S. is“slt?ill'i st;:%;t;rgll)cee;pleased to sta?e.

Eb; };’}!:tper lt,MfS pi;'sonneTl‘ are being seconded to the 1.A.M.C.;
) ¢) if it is notva faet that I.M.D. (British Cadr in- eivi 'y~
ment are still retained in the I.M.D.(; Cud e? personnel in- civil employ
. _(d) how many military medical students are now being trained for ¢
I.M.D. (British Cadre); ‘

(e) how will these students, on the completion of their courses, be fitted into
the present scheme of medical services;

() who was responsible for the discontinuance of recruitment of military
medical students for the I.M.D. (British Cadre); and
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(g) what objection, if any, was there to new recruits being seconded to tha
“I.A.M.C. on the completion qf their courses?

Mr. C. M. Trivedi: (a) Yes, to the Emergency Cadre.

(b) Yes, Bir.

(¢) The fact is as stated by the Honourable Member.

* (d) 88. b

(e) These military medical students on passing the final qualifying examina-
tion will be first gazetted into the Indinn Medical Department (British Cadre),
then granted commissions in the Indian Medical Bervice and immediately
seconded to the Tndian Army Medical Corps.

(f) The Government of India.

(8) As oll the miljtary medical students now passing out of the Medical
Colleges possess medical graduate qualifications, they are ehgible Tor appoint-
ment to Emergency Commissions in the Tndian Medical Service and accordingly
they are first granted such commissions and then seconded to the Indian Army
Medical Corps. -Medical Licentiates only are eligible for direct appointment to
Emergency Commissions in the Indian Army Medical Corps.

Mr. Frank R. Anthony: The Honourahle Member has not really replied to
my question.  What was the reason for discontinuing the recruitment of mili-
tarv medical pupila?

Mr. O. M. Trivedi: The rcason is that such subsidising of Anglo-Tndians for-
medical education is no longer considered necessary. .

Mr. Prank R. Anthony: Will the Honourable Member please convey to the-
militafy authorities the feeling throughout my community that it is an unjusti-
fied act of discrimination which has been mﬁpln;'d by a person or persous hostile
to my community?

Mr. 0. M. Trivedi: No. Sir. T do not agree with the Honourable Member
that this is an act of diserimination at all.- Tt is & question of preferential
treatment which is now being withdrawn.

Mr. Frank R. Anthony: [Is the Honourable Member aware that in view of
the bpeclﬂl contribution to .the military services made_by the ﬁnglo-lndpn
community, it has never been regarded as preferential trestment but a8 recogni-
tion of the services rendered by the community. *

Mr. . M. Trivedi: The Honpurable Member is arguing, and expresmng an
opinion, and not asking a qnestlon

_ADVERTISEMENT gz ‘‘ BANK AND INSURANCE COMPANIRS READY TO
. osANgE Hawps "

12§4. *Mr, T. Chapman-Mortimer;: Will the Honourable the Finanoce
Member be pleased to state: '

(a) whether his attention has been drawn to an advertisement appearing in
~ the issue of The Calcutta Market, dated the 11th February, 1945, reading as
follows:.
“Bank and Insurance Companies ready to change hands.

The authorities of Banks and Insurance Companies may communicate with:
the undersigned for speedy negotistion on favourable terms if they bhave Banks
or. Tnsufance Companies readv to change hands.—The Commercial Manager,
Caleutta Matket. (2) Ram Lochon Mullick Street, Calcutta’"; and

(b) whether Gowernment propose to consider taking any steps in tfe mstier?

The Honourable Sir Jeremy Raisman: (s) Yes.

(b) The Government's attention had slready been drawn to certain tendencies
which are exemplified by the advertisement in question and the matter is under
their active consideration.

Mr. Manu Subedar: Will the Honourable Member indicate the kind of steps
which Government propose to take in this direction?

The Honourable Sir Jeremy Raisman: 1 think the Honourable Member had
better wait and see what the Government’s proposals will be.

Mr. T. Chapman-Mortimer: Will Government bear in mind in this connee-
tion the specially privileged position of Banking and Insurance companies under
Bchedules T and II of the Excess Profits Tax Act?
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The Honourable Sir Jeremy Raisman: Every thing will be taken into
account. T am grateful to the Honourable Member for his suggestion and that

aspect of the smmtter will also come under' consideration. )
‘ A)oé::nm PossessioN oF GANDHI CHARITABLE VILLAGE HOSPITAL

AT BADARPUR

1255. *Mr. SBri Prakasa: Will the Honourable the Home Member please
refer to his reply to starred question No. 877 on November 21, 1944, and state:

(a) if the” Gandhi Charitable Village Hospital at Badarpur in the Delhi

Province was taken ‘possession of by the police in August, 1942, and what the
exact reasons for doing so are; -

(b) if the Committee of Management of the hospital consists mostly” of
non-congressmen and local village residents and that it is in no way connected
with or affiliated to the congress organization and is mot in receipt of any

- financial or other help from the congress; and

A}

(¢) if any incriminating literature, etc.,"was ever found on the premises
during .police searches?

The Honourable Sir Prancis Mudle: Sir, with your permission I will answer
‘questions 1255 to 1257 together. )

As the Honourable Member knows, the matter of the release of she Gandhi
Charitable Village Hospital at Badarpur was raised on 21st November 1944, by
Mr. Abdul Qaiyum in his question No. 677.. Since then Government have
received a letter from the Secretary of the hospital committee asking for Govern-
ment's intervention in the matter.  After considering the Chief Commissioner’s
report, including all the points raised in these questions Government have decided
not to intervene. )

The position_is that possession was taken of the hospital building in August
1042, on the ground that it was used for the purposes of an unlawful association.
Of the managing committee of 28, 11 have previous conviotions for political
offences, one other was detained most of the rest including a few villagers are
also (‘ongressmen. Little secret was made of the fact that one of -the objects
of the hospital committee was the spread of (‘ongress propaganda, and meetings
for that purpose are reported to have been held there. -

In November 1948 permission was given to the Committee to use two rooms.
of the hospital for the treatment of patients subject to the approval of the
doctor in charge by the Deputy Commissioner. As the Deputy Commissioner
did not approve of the name of Dr. Dalip Chand which was submitted by the
Committee, the hospital remains closed. The appointment of a doctor on
whom the Deputy Commissioner can rely to see that the building is used solely
as a hospital is the only point at issue and it is clearly one in which Government
cannot interfere with the discretion of the Deputy Cornmissioner.

Mr. 8ri Prakasa: May I know if there were persondl objections to the
appoi;t—ment of Dr. Dalip Chand or the objection was to his medical qualifica-
tions :

The Homourable Sir Francis Mudie:
medical qualifications.

Mr. Sri Prakasa: Is it not a fact that ‘the Committee of Management asked
the Deputy Commissioner to give them an indication of the qualifications of the
doctor that would meet with his approval and that the Deputy Commissioner

I believe there is no objection to his

“bas not sent any reply and because of that the hospital is closed?

\

The Honourable Sir Francis Mudie: The Committee are fullv aware of the
kind of mun that the Deputy Commissioner requires—a man whom he cou{a
trust to kee that the building is used solely for hospital purposes. I do not think
there is any doubt about that.

Mr. Sri Prakas®: May I know what harm there was if the Deputy Commis-
sioner had informed the committee as to the exact qualifications of the doctor
he would approve of and why no reply even was sent to the communication from
the Committee of management?

»
*
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The Honourable Sir Francis Mudie: I imsagine .the Deputy Commissioner
‘thought that this correspondence had better cease. ’ .

Mr. Sri Prakasa: ~ Will the Honourable Member now request the Deputy
Conmmissioner to give to this committee of management some idea as to his
requirements, so .that the doctor may be appointed with his approval and the
work of the hospital begun? . :

The Honourable 8ir Francis Mudie: I think ]I made clear as to what the
requirements are. I suggest my Honourable friend should inform the

committee.
\9dv/mm-r POSSESSION OF GANDEI CHARITABLE VILLAGE HOSPITAL
i AT BADARPUR < -
11256. *Mr. Sri Prakasa: Will the Honourable the Home Member please
refer to his reply to starred question No. 677 on November 21, 1944, and state:

(a) if any political meetings or functions were ever held in .the Gandhi Charit-
able Village Hospital at Badarpur (Delhi) before the same was taken possession
of by tlie police; = - S . .

(b) if any person connected with the staff of the hospital was ever convitted
or detained in connection with the 1942 Civil Disobedience or any -dther political
movement; : . St ;

(c) if tepeated representatioms were made to the authoritice to permit the
re-opening of the Hospital;

(d) if in November, 1943, the Hospital was permitted to be opened under
certain conditions which were accepted by the Committee of Management ¢nd
if one of the conditions was that the doctor-in-charge should be approved of by
the Deputy Commissioner of Delhi; and

(e) if the Hospita]l was opened in December, 1943, and Dr. Dilip Chand
was appointed in charge subjeet to the approval of the Deputy Commissioner?

VERNMENT POSSESSION OF GANDEI CHARITABLE VILLAGE HoOSPITAL
* AT BADARPUR

1257, *Mr. Sri Prakass: Will the Honoumble'ihe Home Member please
refer to his reply to starred question No. 877 on November 21, 1944, and state:

(a) if in February, 1944, the Secretary of the Gandhi Charitable Village
Hospital at Badarpur (Delhi) was inforined that the Deputy Commissioner did
not approve of Dr. Dilip Chand, appointed by the. Committee of Management;

(b) if the Secretary immediately withdrew Dr. Dilip Chand and requested
the Deputy Commissioner to inform him about the qualifications of the doctor
who would meet the Deputy Commissioner's approval, so that the management
may be guided in the matter of their next choice;

(c) if no reply has been received up to date to this representation despite
reminders, and that the Hospital is closed entailing much suffering on the
surrounding population; and

(d) if the Honourable Member proposes to take steps to get the managernent
of the Gandhi Charitable Hospital at Badarpur informed of the exact wishes
of Government in the matter of the appointment of the doctor and thus enable
the Hospital to be re-opened? ;

* RATES OF DisABILITY PENSIONS FOR INDIAN PERSONNEL OF INDIAN FORCES
ON AoTIvE SERVICE

1258. *Mr. Ram Narayan Singh: (a) Will the War Becretary please state if
it is a fact that in the case of Indian Personnel of His Majesty’s Indian Forces
on ‘‘active sefvice'’, rates of disability pensions have heen decided with refer-
ence to.two categories (i) ‘‘resulting from Field Service” and.(ii) ‘‘not resulting
from Field Service”’, in that the former carries the full rate, while the latter
category carries 8/4th rate as compared with the category in (i) and that this
distinction has not been made in the case of personnel of His Majesty's Forces?
~ (b) Tf the answer to (&) be in the affirmative, will he please stdte the statu-
tory authority for the reduction of rates in category (ii) referred to in (a) above?..

tFor answer to this question, sce answer to question No. 1255,

.
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-Mr, 0. M. Trivedi: (a) On the assumption that by the term ‘‘active service’
the Honourable Member means the state of mobilisation in which most of the
Indian Forces have been placed for the duration of the war, the answer is in the
affirmative.

(b) I would refer the Honourable Member to my reply to part (b) of his
starred question No. 781 on the 6th March, 1945.

Mr. Ram Narayan Singh: May I kifow whether the War Secretary is prepared
to see that such distinctions are abolished? )

Mr. O M. Trivedi: T do not quite understand what the Honourable Member -
4is referring to, but I will have the mattér examined.

PosT-WAR PLaANS ForR UPLIFT OF SOHEDULED CLASSES

1259. *Mr. T. 8, Avinashilingam Chettiar: Will the Honourable: Member
for Planning and Development please state: -

(8) whether Government have any post-war plans for the uplift of the
scheduled classes, in the provinces ot in the centrally administered areas;

(b) whether they have considered the advisability of glvmg a large number
of Harijan boys facilities for technical and higher education in India and foreign
countries; and

(c) if so, what their schemes are and when they expect to bnng them into
force?

The Honoursble Sir Ardeshir Dalal: (a) The attention of the Honourable
Member is invited to page 3 of the Second Report on Reconstruction Planning.

) Yes. Three lacs of rupees per annum for five years from 1944.45, bave
been sanctioned for scholarships to be given to students belonging to the
Scheduled Classes, of which approximately half is intended to be spent on
scholarships for study in India, and the other half for study abroad. ~Any un-
spent balance in any partlcu]ar year will be carried fortrard to the next year.
‘A Special Committee to consider the applncatlons has been set up. It is also.
intended that adequate representation should be given to minority communifies,
including the Scheduled Classes, provided that suitable candidates from those
communities are forthcoming, in the recently announced scheme for sending
approximately five hundred students overseas for technical education. ‘

(¢) The scholarship schemes will come into force immediately while the
others will take effect as soon as plans are ready for execution.

Mr. T. S. Avinashilingam Chettiar: Are Government aware that Rs 3 lakhs
is an infinitestimal sum for the work they have undertaken?

" 'The Honourable Sir Ardeshir Dalal: That is a good beginning, but it is a
matter of opinion.

Mr. T. S. Avinashilingam Ohettiar: May T know whether apphcatmns from
centrally administered areas only will be entertained, or whether applications
from provinces also will be entertained?

The Honourable Sir Ardeshir Dalal: This is not confined to centrally ad-
ministered areas.

ann OF ENHANCED DUTY COLLECTED ON DDTY Pamp ToBacco

1380. *Srl K, B. Jinaraja Hegde: Will the Honourable the Finance Member
be pleased to state:

(2) what steps have been taken_to refund the enhanced duty collected from
traders in tobacco on which duty had already been paid on or before the 29th
February, 1944; and

{b) whether 'he is aware that. he undertook to look into it in reply to the
adjournment motion moved by Mr. Akhil Chandra Datta on the 18th March,
1944; if so, whether any steps have been taken?

The Honmourable Sir Jeremy Raisman: (a) and (b). In pursuance.of the
assurance which T gave to the House on the 13th March 1944, the circumstayces
of all clearances of tobacco from warehouses immediately prior to Budget Day
last year were carefully reviewed. A number of merchants appear to have -
expected that the rates of duty on tobacco would be raised and sought to clear
unusuelly large quantities of tobacco in order to avoid payment of duty at the.

1
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enhanced rates and there was consequently some congestion in clearances.
Where, on investigation, it was established that goods sought to be -cleared
before the 29th February were not cleared until after that date owing to mis-
understanding either on the part of the owner or of .the warehouse officer, and'
that, but for such misundersganding, the owner could reasonably have obtained
clearanse before the new rates of duty became effective, reassessment was.
allowed at the old rates. ’ ' ' '

Prot, N. G. Banga: I it not a fact, Sir. that the Maharashtra Peasants
Committee has made a representation to the Finance Department requesting
themn to exempt chewing tobacco from the imposition of this tax in view of the
fact that it is used by both peasants and workers?

The Honourable 8Sir Jeremy Raisman: That muy be a fact, but I do not see
how it arises out 6f this question whieh deals with the point of actual time of
clearance of tobacco shortly before a change in the rate of duty.

INDIAN O¥FICERS RECRUITED TO INDIAN DEFENCE FORCES
. 1261, *Mr. T, 8. Avinashilingam Chettiar: Will the War Becretary please
state:
(a) the number of Indian officers recruited in the Indian army, navy and
air force since the beginning of the war; o,

(b) their proportion according to the various provinces in India; and

(c) whether the old idea of classifying the provinces of India into martisk
and non-martial has been given up now it view of these facts?

Mr. C. M. Trivedi: (a) I regret that in the interests of security I am unable
to give the actual numbers, but the percentages of Tndians amongst the officers.
recruited to the three Services since the beginning of the war are as follows:

Royal Indian Navy—46 per cent. :

Indian Ariny—47-3 ‘per cent.

Royal Indian Air Force—100. per cent.

(b) As regards the Royal Indian Navy and the Royal Indian Air Force I lay

;:tatement on the table. Corresponding figures ure not available for the Indian
my.

(¢) The use of the term ‘martial’ to distinguish those classes recruited before
the war has been diseontinued. -

. -_
. Statement showing the composition by provinces of the Indian offlcers of the Royal
" Indian Navy on 1st March 1945 and the percentage by provinces of the qfficer reoruitment to the R
Indian Air Force aince the outbreak of War. i f -

<

¥

Royal Royal
Indian Indian
Navy - ‘Air
Province *Percent- Forco
tage Pervent-

age.
Madras . . . . . . . . . . . 8.5 12.1
Bombay .. . .. . . . . . . . . 3.6 11.7
. . 8.2 9.6
United Provinces . . . . . . 8.7 0.4
Punjab . . . . . . . - 25.2 32.0
Bihar PG . . . . R . . 0.8 1.1
Central Province and Berar 3.3 2.6
Assam . A . 0.7 0.5
North. West Frontier Province . 1.4 3.0
Sind . . . . . . . . .o R 3.2 1.6
Orissa  .° . . . . . . . . PR 0.2 0.8

* Figures showing the officer recruitment to the R. I. N. since 3rd September 1930 by pro-
vindes are not readily available. - ‘ :

Mr, T. S. Avinashilingam Ohettisr:* May Lknow what is the reason for the
percentages in the Navy dnd the l(rxny being less than even 50 per cent. It is
48 per cent. and 47'3 per ce’nt.
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Mr. 0. M. Trivedi: There is no definite percentage laid down, and the only
limiting factor is the nymnber of Indian officers available.

Bardgr Mangal Singh: May I know whether the percentages include Anglo-
Indiuns and domiciled Europeans? —

Mr, O. M. Trivedi: They include those who are Indians according to law.

Sardar Mangal 8ingh: My specific question was whether they include Anglo--
Indians and domiciled Europeans? '

Mr. C. M. Trivedi: If they are statutory natives of India, they are included
in the terin ‘Indian’, '

Mr. T. 8. Avinashilingam Ohettiar: May I know whether Government will.
keep in view, when demobilisation comes, the need for retaining Indian officers
and disbanding the Europesn officers? _ .

Mr. 0. M. Trivedl: That will be one of the points to be considered at the
time of demobilisation,

NEED oF Pusric BonDED WARE-HousE IN NorTH KANABA DISTRICT

1262, *8ri K. B. Jinaraja Hegde: Will the Honoursble the Finance Member-
be lnlamsed‘tn state: ' ) '

(a) whether he is aware that tobacco merchants in South Kanara are suffer-
ing from want of a public bonded ware-house in the North Kanara district as-
they have tobacco trade of long standing in that district; and

(b) the steps Government propose to take to facilitate the trade?
The Honourable Sir Jeremy Raisman: (a) and (b). I have called for a

-

report and & reply will be laid on the table of the House in due course. -
WETTING OF ToBAcCO BY BoNDED WaARE-HoUusk KEEPERS IN MANGALORE

1263. *Sri K. B. Jinaraja Hegde: Will the Honourable the Finance Member-
be pleased to state:

(a) whether he is aware that the bonded ware-house keepers in Mangalore-
are forced to wet the tobacco meant for cating and tHn weigh it and charge-
duty on the tobacco leaves and water absorbed by the leaves; and

(b) if xo, whether. this procedure is authorised; if so, by whom and under-
what provisions of law? e "

The Honourable Sir Jeremy Raisman: (n) und (b). 1 have called for a.
report and a reply will be laid on the table of the House in due course.

PBOHI%I!I‘EON oN RoasTING AND PowDERING OF TOBACOO WITHIN BONDED
: WARE-HoUSE IN MANGALORE

1264. *Sri K. B. Jinaraja Hegde: (a) Will the Honourable the Finance-
Member be pleased to state whether he is aware that the Central Board of
Bevenue have prohibited roasting and- powdering of Lobacio (not as snuff) within
the Bonded ware-house in Maugalore, contrary to the liberties contained in the-
provisions of rules 149, 159 and 178 of the Central Excise Rules? If so, the
reasons for the violation of those rights of the ware-hcuse keepers in processing:
tobacco to any variety of tobacco lghey like ?

(b) Is the Honourable Member not aware that if ing and powdering of
tobacco in & bonded ware-house is prohibited, the ware-house keeper would be:
forced to puy the highest duty even on the sund in the stems of the tobacco? *

The Honourable Sir Jeremy Raisman: (a) Operations on excisable goods.
stored in a bonded warehouse -are governed by rule 143 of the Central Excise-
Rules, which provides that the owner of such goods ‘‘may sort, separate, pack -
and repack the goods snd make such alteration therein as may be necessary for
the preservation, sale or disposal thereof’’. In deciding whether or not a parti-
cular operation is permissible in a warehouse, the governing consideration is its
necessity or otherwise for the preservation, sale or disposal of the goods. For
- example, where it is established to the satisfaction of the Collector that the
powdering of tobacco is essential for its preservation, sale or Uisposal, this pro-
cess may take place in the warehouse, but where it is part of the process of
manufacture into snufl, chewing-tobacco or hookal tobacco it may be conducted.
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only after removal ol the tobacco from the warehouse. The roasting, prior to
powdering, of tobacco which is to be converted into sngff is not permissiblo in
-&.warehouse, since it is a process of manufacture. .

(b) Drying of tobacco in warehouses is not prohibited; nor is powdering in
the circuwmstances indicated in my reply to part (a) of the question. The
‘removal of sand from tobacco is always permissible in warehouses.

8rl K. B. Jinaraja Hegde: With reference to reply to (b) that drying of
tobacco in warehouses is probibited. is it not necessary to dry tobacco before
sand ocan be removed? .

The Honourable Sir Jeremy Raisman: I said drying is not prohibited, and
-the removal of sand is always permissible. ‘ ’

Rxpvong WorkiNG Hours oF CLERKS

1265. *Sardar Mangal 8ingh: (a) Has the attention of the Honourable the
Hon.e Member been drawn to an article under the heading ‘Clerical Hours’
which appeared in the Dawn of the 5th March, 1845? :

(b) Will he plesse consider the desirability of reducing the working hours to
10-30 A.M. .to 4-80 P.M.; if not, why not, how long do Government intend to
-continue it?

" The Honourable 8ir Francis Mudie: (a) Yes.

(b) No. It is proposed to continue the longer hours as long as ‘it is necessary
‘to do so. The present working week of 38 hours is by no means exoessive.

Mr. K. M. Joshi: May I ask whether Government propose to pay a wartime
-allowance for officers who work longer hours?

The Honourable Sir Francis Mudie: No. One of the conditions of employ-
ment under Government is that the whole time of the officer is at the disposal of
“Government.

Sardar Mangal Singh: Will the Honourable Member make inquiries as to.
how it has affécted the health of the officers?

-The Honourable Sir Francis Mudie; I have noticed no deterioration what-
-ever. ®

CoMMUNAL PERCENTAGES FOR RECRUITMENT IN THE OFFICE OF ACOOUNTANT

_ GeENERAL, PUNJaB.

1266. *Sardar Mangal Singh: Will the Honourable the Finance Member
‘please state the percentage fixed for the recruitment of Muslims, Hindus, and
Sikhs in the Office of Accountant General, Punjab: on°what basis tbgse» percent-
ages have been fixed? '

The Honourable- Bir Jeremy Raisman: The attention .of the Honourable
"Member js invifed to my reply given on the 21st November 1944, o Sardar
Sant Singh’s starred question Neo. 701. It includes the information now re-
~quired by the Honourable Member.
~ Sardar Mangal Singh: What is the reply to the latter part of the guestion?
“"What is the percentage fixed?

" The Honourable Sir Jeremy Raisman: I referred to my reply to Sardar Sant
Singh’s question No. 701, which includes this information.

FaciuTies ror HIGHER STUDIES ABROAD T0 PERSONNEL OF ELECTRIOAL
AxD MEcHANICAL BRaNCH or M. E. 8.

1287, *Bardar Mangal Singh: Will the War Secretary please state if the
personnel of the Electrical and Mechanical Branch of the M. E. 8. would be-
allowed to take advantage of the faciiities provided by the Government of India
in the Education Department under the scheme for higher studies abroad? If
not, why not? ) .

Mr, 0. M. Trivedi: Not 'at present, Sir, because of the extreme shortage of
- experienced personnel to cope with the heavy works progranne.

‘ INDIANS WORKING A8 CHIEF ENGINERRS, ETC.
- 1268, *Sardar Mangal Singh: Will the War Secretary please state the
-number of Indians now working as Chief Engineers, Deputy Chief Engineers

-~
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and C.R.Es. and whether there has beer: any increase in each case as compared.
to the figures of 1948, and, if sc, by how much in each category?

Mr. O. M. Trivedi: Two appointinents of Commander, Royal Engineers are:
now held by Indians, as agninst one appointment in 1943. Ne Indian has so:
far qualified for appointment as Chief Engineer or Deputy Chief Engineer.

PromoTiON OF LowER D1ivisioN CLerks To UpPEE DivisioN (ENcLisa
LINE) IN AJMER-MERWARA -

1269, *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Home-
Member please state if it is a fact that the Upper division clerks of the English.
line clerical establishment of Ajmer-Merwara Commission, under the control.
of th: Deputy Commissioney, Ajrer-Merwara. are not of Selection Grade?

(b) If the reply to (a) be in the affirmative, will he please lay on -the table-
of the House: - ,

(i) & copy of the relevant rules framed by the Deputy Commissioner,
explaining the procedure, according to which a Lower division clerk is promoted:
to Upper division scale; .

. (ii) the numerical strength and percentage of Muslim substantive clerks ifr
Uppar division scale and Belection grade on 1st January 1945;

(ili) the numerical strength and peroentage of Muslim substantive clerks in
Upper division evale and Selectior grade on lst May, 1948; . L

(iv) a list showing the names of Lower division clerks who after passing the
Upper division efficiency test, are at present wuiting for promotion to Upper
dn('llsuon scale, showing against each the year when they passed the said test;.
Aan ’ . ) Y

(v) a list showing the numes of Lower division clerks who after being. exempt-
ed from passing the Upper division test are at present waiting for promotion to
Upper division scale, showing aguinst each the year when they were exempted ?

The Honourable Sir Francis-Mudle: With your permission, Sir, I would
like to answer question Nos. 1269 and 1270 together.

The information is not readily availuble and the advantage to be gained by
collecting it would be out of all proportion to the labour and time involved in’
doing so. If, however, the Honouruble Member has in mind any particular
case, I will see that it is brought to the notice of the Chief Commissioner, if ha
will furnish me with the necessary details.

.ProMoTION OF Lower DivisioN CLERkS vo UrPER DivisioN (ENaeLisH
LINE) IN AJMER-MERWARA

$1270. *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Home
Member please state if it is a fact that the Upper division efficiency test is
held every year for English line clerical establishment of Ajmer-Merwara Com--
mission under the coutrol of the Deputy Commissioner, Ajmer-Merwara? If so
how the promotion of Lower division clerks who havg already passed the said
test and are working as acting Upper division clerk since then are safeguarded
in comparison to the new successful candidates (including exempted) who have
previously either failed in the said test or never dared to appear at it?

(b) Is it a fact that B. Maunnalal of Deoli . Internment Camp, who was.
exempted from the Upper division efticiency test about a year ago, has recently
been in succession substantively promoted to Upper division scale in preference
to all the Muslim Lower division clerks who have passed the said efficiency test
logg?ago and are already acting as Upper division clerks since then? If so,
why ‘ .

(c) Is it a fact that fromn amongst the Lower division clerks one, who passes
the .Upper division efficiency test or is exempted from it, is only promoted- to
Upper division scale? If so, why a clerk wha has passed the prescribed test
or exempted from it first of all is not substantively promoted to Upper division
scale prior to all? .

(d) Is it a fact that the percentage of Muslim substantive clerks in Upper
division scale is very low? If so, how. Government propose to remove the

fFor snswer to this question, sce answer to quéstion No. 1269,
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pauocity, specially when Muslim Lower division clerks duly qualified and approved
:for promotion are available siuce long? ‘ -
Aocess 70 WATER RESOURCES WITHIN REQUISITIONED LANDS -
AT KuMBLA

1271. *8ri K. B. Jinarajs Hegde: Will the Honourable the Defcnee Memn-
‘ber be pleased to state: ' ..

-(a) whether the owners of agricultural lunds lying outside the lands requisi-
_tioned at Kumbla (South Kanara District) are being denied access to Avater
-sources situated within the requisitioned area;.if so, why; and

- (b) if such access is going to be denied hereafter, whether Government pro-
.pose to pay compensation or damages to such agriculturists who suffer by such
- denial policy? . ) )

Mr. Ram Ohamdra: Sir, with your permission I would answer question
Nos. 1271, 12¥2 and 1278 together. , .

I have called for a report from the Provincial Government and will lay a
-stetement on the table of the House as soon as information is available.

GRIRVANCESR 25 COMPENSATION, ETC., OF OOCUPIERS OF REQUISITIONED LANDS
i AT KumsLa

11273. *8ri K. B. Jinaraja Hegde: Will the Honouruble the Defence Mem-
ber be pleased to state: -

‘hether it is a fact that the occupiers aid owners of lands and houses
ueti\(x?zit‘i‘ol:l‘ged ut Kumbla were forced to leave their boldingg befsie the 1st
ZYebruary, 1945? i B

(b) whether 1t is a fact that most of them were not paid sny compensation
al least as a part payment of it, while so quitting the premises and lands,
‘because they did.net submit to the valuation fixed by GoYernfn.ent; o

(c) if Government are prepared to pay the compensation thihout p’rgmdxce
to higher claims, before the arbitrator, to be made by the claimants; if not,
why not; and . . -

(d) whether Government are prepared to make good any loss of property,
‘houses, trees, etc., in the holdings now requisitioned at the time of releasing them
-to the owners?

GRIEVANCES RS COMPENSBATION, ETC., OF OOOUPIERS OF REQUISITIONED

Lanps AT KUMBLA
- $1273. *Sri K. B. Jinarajs Hegde: With reference to requisition proceedings
‘in respect of agricultural lands ot Kumbla, South Kanara District, will the
Honoursible the Defence Member be pleased -to state:

(a) whether Government have taken into consideration thé loss "of personal
labour in respect of small holdings which are personally cultivated by the owner;
-jf 8o, what the rate of compensation awarded is; .

(b) the basis for fixing the rate of compensation for the ocoupation of the
‘residential houses; and whether it bears any relation to the capital invested
in constructing such houses;

(¢) the compensation fixed per acre of (i) rice land, and (ii) betelnut garden;

(d) whether it is a fact that most of the occupiera and owners of those lands
have not arcepted the compensation offered by Government; and

_ (e) whether any arbitrator hgs been appointed to determine the compensa-.
tion; if not, why not? _ . :

_ SurrLY oF Rapro SETs To PROVINOES

1274. *Mr, Lalchand Navalrai: Will the Honourable Member for Informa-
tion and Broadcasting be pleased to state: ' '

(a) whether it is 'a fact that there is & scheme proposed by Government by
which radio sets have to be installed in different provmces in India and that
the Government of India ‘nropose to supply radios for rural broadeasting; if so,
the number of radio sets Government propose to give to each of the provinces;

t+For answerto this question, sre answer to question No. 1271.°
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) if it is o fact that since the aforesaid scheme was inaugurated Govern-

ment of Bombay were supplied with radio sets and they have installed them

and carry on programmes including a variety of subjects that interest the ryots
and alse music and news; and ‘

(c) whether Government have supplied the Government of Bind any radio
sets for the aforesaid purpose; if not, why not? ’ '
The Honourable fir Sultan Ahmed: (a) The Government of India have no
scheme of their own for the™installation of radio sets in the provinces. They
have, however. supplied some sets to Provincial Governments, ete., who asked
"for them for the purpose of installation in public places for community listen-
ing. This allotment was .made out of the sets obtained from U. 8. A.
unider Lease/Lend arrangements and the necessary -charges are payable by
the allottees. A statement showing the number of sets supplied to the various
. Provincial Governments, etc., is laid on the table of tha House..

{b) Government have no definite information as to whether all the sets
supplied to the Bombay Government have been installed and, if so, where and
how exactly the sets are being used. ' ‘ '

(c) The Sind Government were supplied with 100 sets which was the number

for which they themselves had asked. The latter' part of the question does
not arise.

Statement showing the number of radio sets supplied 10 the Provincial Governments etc.

Name of Province Number of Number of
mxod radio Total
suppli - sots
supplied

Bombay . - 525 280 805
Bengal . 16 22 38
Madras 258 310 568
U. P 150 376 5325
Punjab 220 70 290
Bihar 150 30 180
Assam . o 42 25 87
C. P . . . . . . 225 150 378
N.WFP . . . . . . . 176 35 210
8ind Ce e . . . . . . 5 * 95 100
Deputy Commigsibner, Ajmer-Merwara . . . . 5 15 20
ghbf Oomlm-wmn'al:;&:l G.G. in Baluchistas . . 1 2 3

ecretary to'Agent to G. G. in Baluchistan, Quetta . 2 . 2
Chief Commissioner, Coorg . . . . Q . . 2 2

_ Torar . . 1,798 1,417 3,215

—

Mr. Lalchand Navalrai: May 1 &now if these radios are given for use in
towns or in rural parts? )

The Honourable Sir Sultan Ahmed: That is entirely for the Provineial
Governinents_ to decide; some of them are used in towns and some in rural
areas. Sets which are operated by battery are supplied to rural areas and
those operated by the electric main supply, where there is a main supply, are
given to the urban areas.

Mr. Lalchand Navalrai: Can the Honourable Member tell me how many

are supplied with batteries and how many of the other sort, to the Sind
Government?

The Honourable Sir Sultan Ahmed: Five is the number of battery-operated
.sets and 95 main-operated radio sets.

(Sirdar Jogendra Singh, the questioner, being absent).
Mr. E. A. Sathar H. Essak Sait: May I rise-on a point of order on this
questi:m. Under the rulings, questions put on behalf of an ahsentee Member
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must be by authority; but utill there is this standing order 19 which gives
powsar to allow such questions to be put. . . . )

Mx. President (The Honourable Sir Abdum Rshim): Does the Honourable
Member want to putslis question?- If the Government Member wishes to
reply I have no objection. . ' ’

The Homourable Bir Jeremy Raisman: 1 haxe no objection to angwering it,
if the House wishes it.

- INELIGIRILITY POB WAR ALLOWANCE OF GOVERNMANT SERVANTS ON LoNG LEAVER

1876. *Sirdar-Jogendra Singh: Will the Honourable the Finance Member
please state: .. . _ .
(a) if he is aware that under the existing rules Governmend servants going
‘on leave for more than four months on full or half pay are not eligible for the
grant of war allowance for the period of leave in excgss of four months; if so,
the reason therefor; . . .
(b) if he is aware that leave for more than four months is generally granted
on medical grounds; . . :
(c) if he is aware that thé expenses of Government servants incressc during
ruch leave due to expenditure on their medical treatment; .
(@) if he is aware that the cost of living of Government servants during such:
leave is in no way lessened on account of the high cost of living wherever the
Government servants may reside during the period of their leave; - -
(e) whether it _jg. mot a fact that the Provincial Governments grant simil
or even more liberdY Miar allowances to their employees; and

(f) if the replies to (b) to (e) above be in the affirmative whether Government
propose to amend the rules 8o as to make the war allowance admissible at fuil
" rates during the period of leave on full or half pay for more than four months;
if not, why not? :
The Honourgble Sir Jeremy Raisman: (s) to (d) and (f). As war allowance
is a form of compensatory allowance it would not ordinarily be admissible ab
. 8ll to a Government servant on leave for more than four months or on leave
preparatory to retirement for any period. Government, however, decided to-
" relax the relevant rules to the extent that the allowance will be admissible
during the first four months of leave (including leave preparatory to retirement)
except that it will not be admissible during extraordinary leave or leave ouf
of India, or in cases where the leave salary exceeds the pay limite of eligibi-
lity for the allowance. Government consider that no further relaxation would
be justifiable in view of the fact-that under the ordinary leave rules leave-
salary itself comes under reduction after the first four months, except when
the leave is on medical certificate. It is probably true that leave for more than.
four months, when taken in India, is in present conditions generally granted
only on medical grounds. It should, however, be remembered that those
Central Government servante to whom the Central Services (Medical Attend-
ance) Rules, 1844, apply, continue to be eligible for free medical treatment
“during their leave in British India to the same extent and under the same
conditions as would be applicable to them ‘on duty; also that a Government
servant when op leave on medical certificate has the privilege of drawing full
-pay for more than four months. -
(e) Provincial Governments have generally followed the Central’ Government
scheme of war allowances, subject to certain minor local variations. -

EXTENSIONS OF SERVICE TO GOVERNMENT OF INDIA SECRETARIAT STAFF
1276. *Dewan Abdul Basith Chondhury: Will the Honourable the Home
Alember please state the policy of Government in granting extensions of .service
to the staff in the Government of India Sccretariat on their attaining thz age
of superannuation? | B _ _
The Honourable Sir Prancis Mudle: The sttention of the Honourable -
Member is invited to paragraphs (a) and (b) of Fundamental Rule- 56. ‘
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" Mr. President (The Honourable Sir Abdur Rehim): The answets to the next.
four questions” of Mr. Hegde will be laid on the table. )

PoWER OF GOVERNMENT OF INDIA TO WITHHOLD IN INDIVIDUAL CASES
. . PENSION, ETC., oF INDIAN RANKS
11277, *8ri’K. B, Jinaraja Hegde: (a) Will the War Becretary be pleased
“‘to refer to his answer to starred question No. 781 of 6th March, 1?45, and state:
{i) the particular Official Gazette, Royal warrant or Order-in-Council in which
the exercise of the Royal Prerogative, referred -to by him in his answer, to with-
hold disability, family, service pensions and childfen allowances at pleasure,
"was delegated to the Government of -India and to create ‘‘deductions’’ by rules
as distinct by a law passed by the Governor-General of India in Council referred
to in Section 188 of the Army Act; and E

(il) the reasons which led the Government of India in 1986 to cbtain approval
of the Secretary of State for India as distinct from the like provisions in previous
Regulations of 1928 and 19287 - : )

"(b) Does he propose to include the aforesaid prerogative referred %o in (u)
above in the consolidated law contained in the Indian Army Act and refrain
from the exercise of this prerogative pemding such an inclusion or its' reference
in the Indian Army Act? If not, why riot? i ’ _
~ Mr., 0. M. Trivedi: (a) Si) The power was delegated to the Government of
India by the regulation published as correction slip No. 87 of November 1986,

to which I referred in my answet to part (a) of question No. 731. Bection 186

of the Army Act applies to pay only and not to pénsions.
(i) I will look into this and will lay & statement on the Wble in‘due course.
(b) No Bir, becsuse I see no neoessity .for shis. S
"' DENIAL OF APPLICABILITY OF ARMY ACT AND ROYAL WARRANT PRIVILEGES -

10 INpIaN Foroxs

41278, *BA K. B.. Jinaraja Hsgde: (a) Will the Wa? Secretary please refer

to starred question No.- 640 of 21st November, 1844, regarding denial of apphi-
cability of Army”Aet and Royal Warrant privileges to Indian Forces, and state

if the letter rdfcrred to has been called for, and if it has been laid on the table -

of the House? .

" (b) Will he please state the practice of 'tr_he’ Government of India that has
been in vogue so far with regard 4o the enforcement or otherwise of Rayal
Warrant, dated 22nd Febriary, 1902, and Sectioni 186 of the -Army Act, to
Indian personnel of His Majesty's Indian Forces with special referenes to
Section 180 (2) 8t the Army Act? . ' AR :

- Mr. O.'M. Trivedi: TFirst part of (a) Yes Sir. . :

8econd part of (a) and (b). I would invite the attention of the Honourable
Member to the statement which has since been lpid on thestable as promised
in my reply to: starred ql*stitm' No. 640 on the 21st November 1944.

ﬁmd UP OF INDEPENDENT PENSION APPEAL TRIBUNALS
t1379. *8tl X. B. Jimaraja Hedge: (a) With reference to [Kis answer ‘to

Starred question,No..644 of 21st November, 1044, regardiss :
: 1, No. . 644 _ , 1 refusal of non- ,
effective pay during war to:certain Indian persot;nal of In%iap Foroes, , will -

Tl

w

the War Becretary please state when Government propose to. set up indepen- .-

- dent pension Appeal Tribunals, whereas they have been i i ; a
‘since 1920, under the ‘War Pensions Act 1315 at?'wﬂ%:; fn existente in Fagland

(b) what interim measures does he propose in that.connection?

~_ Mr. 0. M. Trivedi: (g) and (b). Every effort is’ being made fo.set up the

- Pension Appeal Tribunals ag early as

sible, . and i im -
present proposed. pos and no l?mnm measures are ".t

tAnswer to this guestion laid on the table, the questioner being absent.
v , : ° .
- n
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RxvisioN oF PENSION CaSBS OF CERTAIN INDLAN PERSONNEL oF His _
' MasxsTY’s INDIAN ForoEs o

11280. *8ri K. B. Jinarajd Hegde: (a) Has the attention of the Wor Secre-
tary been drawn to the fact ‘that war Pensions for services réndered in the
last Great War haye been adjudicated with' reference to the .expression ‘‘attric
butable to Military service’’ as distinct from *‘attributable to or aggrava.ed
by service duripg the Great War™, as contained in the condition of eligibility
for war Pensions recognised by the war Pension Act 1915 to 1920?

, (b) If the answer to (a) be in the affirmative, does he ropose to order revision
of all such cases amongst Indian personnel of His Majesty’s Indian Forces in
which the phrases ‘‘aggravated by service during the war’’ and ‘‘attributable
to service during the war' have remmined unadjudicated and pensions refused?
If so, does he propose to specify the procedure and officials who will undertuke
revision of these cases? .If not, why not? , ' .

Mr. 0. M. Trivedi: (a) Yes, Sir. ‘

(b) No Sir. Under the working rules of the Government of India for the
- grant of disability pensions to personnel of the Indian Army, cases of .the type
mentioned by the Honourasble Member have been held to be ‘‘sttributable to
nilitary service'’ if justified on merita

Mr. H. A. Sathar H.- Essak 8ait: If you psrmit Sir, I would like this ques-
tion to be answered’ o ‘

Mr. President (The Honourable 8ir Abdur Rahim): The Honoursble
Member cannot go on asking questions of those who are absent. _

Jr. H. A. Sathar H. Esmk Sait: This is a very important .matter, Sir. I
am ‘asking only if the Member has no objection. : T

Mr, N. M. Joshi: These are questions in which we are interested. ‘
- Mr. Govind V. Deshmukh: In view of the public ihterest taken in it, and
in view of the importance of the question. . .

Mr. President (Th® Honoursble Sir Abdur Rahim): Which question is the
Honourable Member referring to? . ‘ L

Mr. Govind V. Deshmukh: 1281, Sir. .

Mr. President (The Honourable ‘S8ir Abdur' Raehim): If the Governmen?
Member wishes to reply he may do so. It is left entirely to him to do so,

. ubless any perticul## member has been authorised to put the question on

behalf of the absent member. - : : » .

The Honmourable Sir Francis Mudie: I do notwishtoapmrtobq,disoo\m-
ous, but I think it is a bad ptactice, if*the questioner not taken the
trouble, that we should have to reply. I do not propose to reply.

Mr. Govind .V. Deshmukh: The Honourable Member's .i‘ther was ill and

be had to leave. ' ‘ . .

" .. . RUSH AT BookT~G WiNpows T Dmrmr Covema Hovuszs .
< *31281. *Sirdar Jogendra®Singh: Will the Honourable the Home Member be
_pleased to state: ° P .

a) if it is & fact that on the 18th January, 19454the first dej of ‘th.é releghe
of 't,g picture ‘‘Chal Chal Re, Naujawan’’ at the Jubilee Talkies, Delhi, a boy
of about 14 years was crusheqd to death in the rush at the booking window;

' . (b).if satisfactory arrangement for the orderly marshalling of persons was
made by the local police at the booking windows; if not, the reasons therefor; :
and - . . o . o
" (c) the méasures, if any? taken or proposed to be taken by Government

to avoid such loss of. human lives under such circumstances at cinema houses;:

if not, the reasons therefor? : s ] .
The Homourable Sir Prancis Mudie: (s) No. The death was due“fo cerebral
haemorrhage. No externsal injuries were found on the body. -

TAnswer to this (inestion Tald on the table, the questioner being absemt.
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(b Pohce axd wus given as soon as the cinema management made-a request
for it. It.is norma.llyﬁ the responsibility of.the cinema management to make
errangements for the orderly marshalling of persons at the booking windows.
(¢) Cinema managements are being istructed to ask for police help during .
* the opening one or two'weeks of a new plcture and on rush days, if necessary ,

"INOREASE OF CrME ™ DELm

1282, *Sirdar onndn Smgh Will the Honourable the Home ‘\rIember
Pplease state:

(a) if it is a fact that crimes in Delhi Provmce have mcreased due to ar
iérease in population; '

(b) whether it is a fact that an ‘increasg in the strength of Delhi Police’
Force was also made accordingly; and

(c) if the replies to-(a) and (b) be in-the affirmative (i) the percentage of
crimes to population, and (ii) the percentage of increase in the strength against.’
crimes?

The Honourable Sir Francis Mudie: The Honourable Member is referred to.
my replies given on the 1st March, 1945 to unstarred questions Nos. 86 and 87
asked by Mr. Badri Dytt Pande, which contain substantially the informsation
asked for There has been & consxderable increase in the strength of the Delhi
Police since the war.

Nothing would be gained by basing an estimate of the gxtent of crime in:
Delhi on the percentage which it bears to some assumed population, ds. the -
population of Delhi has increaseéd enormously and continuously in the last four-
years.

OBszEvING MustiM Ratio 1v Nxw ArporNTMENTS o CusToMs
" DEPARTMENT
1283. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Finanes
Member please state:
(8) whether he has issued instructions to Customs suthorities' of various
orts to observe communal rgtio for Muslims in the 168 new appointments of
‘emporary establishment and also in the new appointments of 247 Additional
temporary establishment as shown on page 3 of the Demaq‘ds for * Grants
(Budget) for 1945-46; and .
(b) whether he has issued instructions to various Commxwoners of Inecme- -
tax Department to pay particular regard to the grievances" *of Muslims and
observe communal ratio for Muslims in appointing (i) six Assistant Commis-
sioners, (ii) fifty Additional Income-tax-Officers; (iii) nineteen Additional Income-
tax Inspectors; and (iv) five hundred and five Additional establishment in .
various offices as shown on page 7 of the Budget for 1945-46?
The Honourable Sir Jeremy Raisman: Sir, with your permission I snswer :
questiohs No. 1283 to 1285 togetherf,
The standing ordmgardlng communal repiesentatlon applf to all thess
posts, and no specific iflstructions are necessary. Annual lptums showing: thp

communal proportion in, ices and in appointments made during the year:
u'e. however, obtamed fro all. oﬂicea and checked to ensure that the rules are

observed.

&llﬂvl Iuhm&d Abdul Ghani: .May I know whether the Honourable
Member’s sttention has been drawn to the low -percentage of- Muslims- in all
“those services under the Finance Department, and if so, whethet, it is necessory *
to igsue fresh instructions to all the Departments under him?

The Honourable. Sir Jeremy B-Ngu I have eaid ' that the position is
*reviewed at the end of eath year and I presume, unless the rules, have been
observed, the necessary ‘action ig taken..

Maulv! Muhammad Abdul Ghani: My quéstion is this: whether the atten-
tion of the Honourable. Member has been drawn to the low percentage of

'I'Anlwor to this qnelt.:on laid on thé table theé questioner being ubmt.
B 2
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Muslims in’ all services in the Depsrtment under him and if so whether frésh
-imstruction to all the Departments is necessary or not? .

The Homourable Sir Jeremy Raisman: The Homourable Member seems to
me to be confusing two matters: one is-whether the instructions are_actually .
observed, and I pointed out ‘that-there is a procedure for bringing the propor-
Sions and the appointments under review 'in order to ensure that the rules’
‘are being obgerved. Whether. the actual proportions agyany time are inade-
-quate or ot seems to me to be a different matter. L
+ Maulvi Muhammad Abdul Ghani: In all new appointments going to be
made, provided for in the Budget, whether the Honourable Finance Member
* think it desirable to.issue fresh_instructions—that is my question.

The Honourable Sir' Jeremy Raisman: 1 can only say that the matter is
_regulated by existing rules and instructions and that it ‘does not seem to: me
mécessary to do anything more than to ensure that those rules and instruc-
Sions are actually observed. o o :

OBsERVING MUSLIM RATIO IN NEW APPOINTMENTS OF SALT AND Exomi

11284; *Maulvi Mubammad Abdul Ghani: Will the Honoursblé the Finanoe .

Member please state whether he hag issued instructions to various Collectors
and Assistant Collectors of Salt and ‘Excise of every circle to .observe Muslim
gatio in the new appointments of the following officers and establishment &s
shown on page 13 of the Budget for 1945-46 ; . 7 .o

(i) forty Executive Officers, . ) .

(ii) twenty-one Additional Officers (Chemical), _ ,

(iii) 1916 Deputy Superintendents, Inspectors and other executive aub-

* “(iv) 204 ministerial éstablishment;
(v) 27 Marine establishment, and
(v1) ¥45 inferior establishment?

L4

 OpsERVING MUSLIM RaTio ¥ NEW APPOIMrMENTS oF Frsancx o

11285, *Maulvi Muhammad Abdul Ghani: Will the Honoursble the Finance
Member please state: - - _ . ) y B

() whether.-he has isgued instructions ‘to the Becretary, Finance Depart-
thent to'appoint Muslimg in-all the new.'and additfonal appointments connected
gith the Finance Department as shown on page 61 of the Budgst Estimate for

b) whether he bas asked the Members of the Central Board of Revenue
" #5 observe ratio of Muslims in the new appointments’ under them as shown on-
‘pege 76 of the Budget. Estimate for 1945-46; ‘ ‘ -
. (¢) whether hed%';s issued fresh ,instructions to the_miscellaneous Depart-
" shents to observe ratio of Muslims in new services as #@8Wn on page 172; and
(d) whether he has-issued instructions' to”the Currency and Minit Department
8o observe ratio of Muslimé in" services under them? :

. TREATMENT TO CIviL DISOBEDIENCE PRISONERS

1286. *My. D. K. Lahiri Ohsudhury: (a) Will the Hamoursble the.Home.

- Member please inform this House whether there is any ‘separate status for
: ﬁe_politi&l prisoners arrested in connectfon with the -Civil Digobedience

- Movements? Are they. to be kept. separately or.in the #ame block with ordin-
‘ary criminals and considered to be of the same category with ordinary, convicts
while under trial-and even aftér their cbhviction? -

: e
(b} Why are the Civil Disobedience prisongrs, while under trial, taken from °

phice tq place and even before the trying Magistrate with both their’ hands

. .chairfed like ordinary criminals? Lo o .
(¢) Is the Honourable Member aware of the fact that one Mr. Chowdhury,
Mohmudddl Hoosein arrested in Delhi for an alleged seditious speech, has been

"

kept with ordinary convicts in ,jqdicial lock-up?

4For answér fo this questjon, sce answer to question No. 18%3.
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- 'Phe Honourabls 8ir Francis Mudie:  (a) and ‘(b). The classification of
under-trials and convicts is ‘provided for in the various Jail- Manuals, I%
usually depends on the social statug of the prisoner -and has nothing to do
with whether his offence is of. a political nature or not. The question of
handeuthing is Mso dealt with in the Juil Manuals and depends on the pro-
bability of an attempt to escape’and not on the nature of fhe offence. It is
not, I am sure, the Usual practice to handcuff persons undertrial for offences
of » political nature. - - '

() No, except possibly for short intervals. - _

Prof. N. @."RBanga: In almost all ‘the provinces political prisoners are
treated differently from the ordinary crimimalé and are kept separately and

. together. . _ ) ot .. :

‘Yhe Honpurable Sir Francis Mudie: I really have no inférmation about the
jail ‘ruleg in. all the provinces. It is largely a matter of convenience which
the Provinecial Governments have to settle. o

Prof. X. G. Ranga: What has been  the experience of the Honourable
Meinber? . '

" The Honourable Sir Francis Mudie: I ‘lack the Honourable Member’s.
experience: ' . -
- Mr. M. M. Joshi: May I know what .ti8 Honourable Member means by
social status? - ’ .
The Homourable Sir Francis Mudle: What is usually meant by social

-

status. . )
_ Mr. N. M. Joshi: May I ask whether the possession of weslth is a dete
mining element in the interpretation of ‘social status’? .~ :

‘The Honourable Sir Francis Mudie:. That is generally one of the elements.
Mr. Sri Prakasa: Is it not a fact that when Dr. Sukh Dev was arrested the
other day, he was handcufféed and that his social status -required immunity?
The - Honourable Sir Francis Mudie: I have no information.
Mr. 8n Prakasa: Will the Honourable Member inquire? )
The Honourable Sir Francis Mudie: Tf a question is put down, I win
answer it. . -
DrraINED TrADE UN1ONISTS AND LABOUR LEADERS i,
1287. *Mr. D. K. Lahiri Ohaudhury: (a) Will the Honoufable the * Home
Member please inform this House how many trade unipnists and labour leaders
were detained without trial under the Defence of India Rules after the August
5inturbt;nca of 1842? How. many of them were released with resfrictions impos-
.ed on them? ' -

(b) Why'are_ the trade unionists released two years ago, ftili regtric!;ed_-toa_
carry on legal trade union activities? WHy have the communist trade unioniste-
been given full liberty to .create rival unions in labour areas? E -

" (®) Why has Mr. -Ajit Das Gupta, a local trade unionist of Delhi, been-
under restrictions for about two -years fgllowing his release from ‘detention?
When are his restrictions expected to be rémoved? . o

The Honourable 8ir Prancis Mudie: (a) I have no information. No one is
restricted or detained merely because of his membership of a Trade Union or
statue as a labour leader, and there is therefore no ‘reason why such statistics-

Ll

should be kept. . - . i . .
(b) and Yc). Detention or "Restriction orders- are . passed to restrain the:

persons voncetned -from activities prejudicial to the' public order or the prose-
cution of the war, and not from legitimate trade union activities. Mr. Ajit
Das Gupta was restricted because his activities were of the prejudicial vype
mentioned above and he will continue to be restricted as long as it is consider-.
ed necessary. v S ey e '\ . .
Mr. D. K. Lahiri Chaudhury: Has the Honourable Member been informed
by his Department or by his agents that he js dangerously ill and that he- .
cannot be a danger to public peace? , - : .-

L]

Ll
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. The Honourable Sir Francis Mudle: I cannot give information up to date,
. Mr. D. K. Lahiri Ohandhury: Will the Honourable -Member inp;:;\lirn and
see if he cam be released uuconditionally?e ~ =~
' Honouralle Sir Francis Mudie: I will eonsider that. ° =

. 1(;:3&;: COMMITTED ON AN INDIAN LADY BY A SOLDIER 1IN DRuRA EXPRESS

11283 *Qaxi Muhammad Ahmad Kazmi: (a) Will the W, ?
state if it is a faot that a soldier, entered thza ‘compartme;: gfe cﬁﬁ:fyl'};lgeg::i
Devi, daughter-in-law of Mr. Chatter Singh, Vakil, at the Roorkee Railway
;aiggn while she was travelling by the Dehra Express on the 24th January,
) (b) Is it or is it not-a fact that on an objection by Mst. Yagesri Devi:'-the
soldier who wanted to force the lady to yield to him, took out a knif® and
there.w:‘s i; regular scuffle ll;etween him and ttl]:e lady till fortunately the lady
succead over-powering Him by snatching the knife, bi in
‘the soldier and- kicking him? b’ ) ﬁh\g the hands of

(c) Is it or is it not a fact tha} as the train slowed down near the next
station the soldier jumped out of the train and Mst. Yagesri Devi, followed
him but unfortunately becaine unoonscious by the shock #nd that the soldier
‘ran away? ' - . ' T

(d) Is it or is it mot a fact that Met. Yagesri Devi was picked up by the
_engine driver of a goods train which came after the Dehra, Express and was
taken to the. Roorkee Railwav station where she was admitted into the Civil
Hospital and a telegram ‘sent to her husband who came down from Bareilly
and made a report at the Police Station? )

(e) Ts it or is it'not a fact that the culprit soldier has not yet been traced ?

(f) If the answer to the above be in the affirmative, have Government con-
sidered the advisability of ordering proper enquiries in view of the .serious
nature pf the offence eommittgd_? . k T O

Mr. C. M, Trivedi: (a) to (f). The only " information that I have is that
contained in the statement of Shrimati Yogeshwari Devi in which she gaid
that. her ussailant was aa I. O. R.—a 8ikh. He has not yet been traced but
mvestigations are being carried out by the . Railway police and the military
authorities in collaboration. I will let- the "Honourablg, Member know the final
result of the investigation. . : ' )

UNSTARRED QUESTIONS AND ANSWERS.
HicHEST PoST REACHED BY INDIANS IN INDIAN NAVY AND AR FoBOR
hf:’. Mr. T. 8. Avinpshiliigam Ohettiar: Will the War Secretary please
state: : ; . ‘
_ (8) the highest post which any Indian has reached ih the Indian Navy; ~
' ‘d(b) the highest. post which any Indian has reached in the Indian Air Force;
m . . .
(¢) when Government expect to Indianise the majority ‘of the officer grades’
of the Navy and Air Force? . . -
Mr. 0. M. Trivedi: (a) Officer. Commanding one of the . largest and most
modern of the R. I. N. sloops. . .« .
(h) Head of Manning Section, Air Headquarters (India). .

.. (¢) As regards the Royal Indian’Navy, I would refer the Honourable Mem-
ber to my reply to parts (f) ‘and (g) of starred question No..888 on.the 19h
"February 1945. The Royal Indian Air Force consists entirely of Indian Offi-.
cers, though a certain number of Royal Air Force officers are attached to the

Royal Indian Air Foroe.

‘+Answer to this question laid on the table, the questioner being abseht.
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Mi1GHEST POST BEACHED BY INDIANS IN INDIAN ARMY ,
100. Mr, T. 8. Avinashilingam Qhettiar: Will the War Secretary please

* atate:

(8) the highest post which’any Indian has reached in the army; .
(b) how ‘many Indian Brigadiers and Majors.thert are in the Indian army;
and : ' . . : .

(¢) what stepp Government are taking to completely Indianise the Indian

" army within the shortest possible time?.

Mr. 0. M. Trivedi: (n) Deputy Ditector Medical Services. Headquarters,
North Western Armoy, which is a:Major General’s post.
- (b) Two Brigadiers and 884 M#jors. _ _ .
-(c) It is the policy of Government to have as many suitable Indian Offi-
cers as posaible in the Indian Army. On the 8rd September 1939 the ratio of
British officers in the Indian Army,* including British Service officers serving
with, or sttached to, Indian Army units, to Indian officers was 7, 5: 1. The
corresponding ratio on the 1st February 1045 was 2'9:-1. It will be seen
that considerable progress has beeri made in Indianisation, and I can nssure
the Honourable ,Member that™ steps will “continue to be taken further to
increnase the number of Indian officers in the Indian-Army. -
TRANSFER OF DETAINED CONGRESS WORKING COMMITTEE MEMBERS TO
. ' . THEIR PROVINCES °
101. Mr. T. S. Avinashilingam Ohsttiar: Will the Honourable the Home
Member please state: . - . . .
" (a) whether Government have considered 'the matter of semding the detained
members of the Congress Working ‘Committee to their own Provirces; and
(b) whether this is done .at the instance of the members themselves or at
the instanee of the Provincial Governments concerned? .
The Honourable Sir Francis Mudie! 1 would refer the Honourable Member
to my reply to his question No. 1114 on 19th March. ‘o '
' HoME DEPARTMENT CIROULAR RE UNRESERVED VACANCIRS
102. Bardar Sant 8ingh: (1) Will the Honourable the Home Member pleass
state if any circular was sent to the various Departments that.all communities
are eligible against ‘unreserved’ vacancies? If go, will he kindly lay on the
table of the House a copy of the circular in question? - .
' (b) Is' the Honourable Member aware that in some of the Departments
‘Unreserved’ i freely interpreted as reserved for Hindus and Benior
better qualified candidates of minority communities are ignored on this basis?
(c) Will the Honourable Member please state if any statements are receiv-
ed in the Home Department for scrutiny so that interests of minoritis are
duly safeguarded? If so, will he kindly lay s copy of such statements on the
table of the House? * o
The Honourable Sir Francis Mudie: (a) Yes. A copy of the circular is laid
on the table PR . .
" (b) No. - . .
(c) As § have made clear on many occasions, copies of communal retyurns
are received by the Home Department and are placed in the Library of the

Houge. =~ ' . -

ftemorandum of Supplementary Instructions connected with the orders contained ‘in the
Gorirnment of India, Home Department, Resolution No. F.-14/17-B(33-Ests., dated the
4th July 1934, : . . o
* 1. Minority communities.—Subject to any special orders which may bhe -issned in con-'
peetion with Section IV of the Resolution, the term “other minority communities’’ covers,
the following four communities only, viz., Anglo-Ifdians including Domiciled Europeans,
Indian Christians; Sikhs and Parsis. . \ )
2. 4pplication of orders to inferior posts.—Subject to any spetial orders which may be
issued regarding any particular clasa of infefior servants, the “orders contam‘sd in the

_Resolution d¢ not apply to infegjor posts.

3. (a) Application of Orders to temporary appointments:—The orders vontained in the
Resolution apply to temparary vacancies lasting three months or longer (including vacancies
in permament posts filled temporarily by persoris not permanently in Government service).
Vacancies for a period of less than three montha may, .if suitable candidates belofging to
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icular community are not readily forthcoming, be fillsd without regard to communal
:ug:;ecr:t?om. Simi{nrly, vacancies yorigimlly sanctioned, for a period "of . loss than. 3
months and extended thereafter ided not necessarily be filled in scvordsnce with the orders
contained in the Resolution unless the period of extension is 3 mopths or more. -Bul special*
care must be taken to see that the orders are strictly applied in all-cases in which posts
* though originally sanctioned on & temporiry basis sre Jikely to. bodome permanent. If any
doubtfu! cuses urise they should' be referred to the Home. partment, )
" 3(b."“A person holding & purely temporgry vacancy, who has ‘no substantive post.
under Governmeni, must, if appointed to a permanant post, be trested as a direct recruit.
4, A?ﬂio&!im o} orders to pa.d appremtices.—As has siready bmen provided in.the case
.of Special Class Apprentices in the” Mechamical Engineering and Transportation (Power)
Department of the Superior Revenwe Establishment of State Railways [vide Railway De-
_partment (Railway Board) Notification, No. 2387-E.G., dated the 18th October 1834], the
orders containgd in the Resolution apply to paid spgrentices. .
S."Application of orders to each yrade or divimun of a service, ete.—(s) The ’mmtlgn
prescribed for minority ‘communities are to -be apthed_to' vacancies (as distinct irom posta)
in each grade or division.of & service to be filled by’ direct recruitment and not to vacancies
‘o h‘ﬂf:; by,rm‘eﬁon, which will continde @s at present to be madé solely on merit -
and seniority. 1t is not the inteutiou to reserve. sll future vacancies -fgr Muslims and
“other minority communities, or to stop or postpone recruitment from the. majority commu--
nity, til the prescribed percentages.of pusts in a grade, division or service are ‘held by
Musliics and members of other minority communities. - . .
- ib] A person holding & ‘post to which the ‘orders contained in the “do _not
y le.g., an inferior servant) must, if appointed to a post to which the orders do -
npﬂ?,hlnmdaiadirwtm ) - . - .
. 6.-Minimum standards of gualifcations.—In accordance with rule (v)“in para. 7(1) of
the Resolution, minimum standards of qualifications: applicsble to all communitise: alike
shonld be preacribed for ‘each grade, division or service to which recrnitment is made
direct. No fresh, restrictions in other rvspects shonld be introduced except with the. previons
" approval of the Governor Genera) in Council -
* (@) Procedure for filing vacancies.—A. minimum of 12 vacancies (out of which 3 will
to” Muslims and 1 to other minority communities) is required to give proper effect to .
& rule reserving 25 per cent. of vacancies for Muslims and 8} per cent. of vacancies.for
other gninority mnmui:iu?mll -t.heunt:alm- of vacancies in a p-njrticuhl; year is léss than
12 (or is mot a multiple o it wi necessary to keep a running wocopnt from te
year aa in the model rotation Jpetow - P & ramne JTom yeE

1  Unreserved vacancy. 1 unreserved vacaney.

1 Muslim. " 1 ether minority community

.+ 2 unresarved vacancies. -2 unreserved vacanmcies.
1 Muoslim.. - . ‘ 1 Moslim. _
1 Bchedule Castes. ot 1 unreserved vacancy.

It is not necessary to adhere strictly to the rotstion as shown in  the model rotation above
but Muslims or other minority community eapdidates may be taken ai an earlier stage “of
the rotation-if the actua} composition of the service at the time suggests that such a courm” -
would be desirable. -In any case, the ‘filling of the four reserved vacancies in every -
twelve should not be postponed until the sight unreserved vacancies have been filipd. ’
‘ju Unreserved vacancies are open to all commaunities on their merits, but when »
mem of a minority community obtains an unreseived vacancy, a corresponding. redme-
tion ahould be made in the number of vacancies reserved for that community. For example,
if Moslims are cntitled to three vacancies out of twelve and one Muslim  obiains an
unreserved Yacancy on  his merits_ two more vacancies only should be given to Muslims
. by reservation; if Muslims obtain on their merits more than the num of vaoancies
reserved for them, no vactancies should be given to them by reservation. It is open to
minority communities to obtain on their merits more than the percentage of vacancies
reserved for them. . .o : .
le: A vacancy caused by the termination- of the services of a probationdt should nét
be treated as a fresh vacancy, but should be treated ss {j) unreserved or (i) reserved’ for
Muslims or the other minority communities, accotding as the vacancy in which the jwo-
bationer was originally appointed was treated as unreserved or so reserved.”
8. Stepe for securing a supply of suitable candidates from migority communities ;. Com-
munal Societies.—So far a8 services recrnited on an All-Tndia basis are concerned, no serjous
- difficulty is anticipated as regards the supply of candidates, but bll vacancies in such servioes
I-;br:qld be adverfised in the following Fepers : :

(1) The Madras Mail. Madras. . .. (8) The Eastern Times, Lahore,

. (3) The Hinda, Madras. ST (10) The Tndian Nation, Patna..

- (3] The Times of India, Bombay. {1} The Hitavada, Craddock Town, '
141 The Btatesman, Calcutts. ° Nagpar. '
(5) The Btar of India, Calcutta. b (12f 'The Khyber Mail, Peshawar.
(6) The Leader, Allahabad. ) 113) The Hindustan Times, Delhi.
(7Y The Pipncer, Lucknow, . . i i
{8 The. Civil and Military Garette, (14) The Tribune, -Lahore. .

Lahote, _ - . (16) The Dawn, Dalhi,
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An regards locally recruited services, the question as to the papers in which vacaucies
should be advertised is left to ch local Head of the Department. " If in any ares a
- sufficient number of qualified candidates for a -particular service or post are mot forthcom-
ing from the minority communities to fill the reserved percentage of vacancies, the local:
Head of the Dopartment should communicate the deficiency of quslified candidates to the- '
Rocieties, if any, rvtngmud by the local Government concerned as representative of the
minarity communities in the locality. and should invite .the Sotieties’ co-operation <in bringing
the existence of vacamvies to the notice of ,suitable undlda‘lu It s ou.ld however, be
mada clear to the Bocieties :— o

(1) that their functions are limited to the following matters :

(s) to bring to the notice of suitable candidates any enmmnt,lom for’ recruitment to
the services for which they conld mfnlly enter snd any nd\.rtuemu of lppomtmt&
to.be made by selection;

(b) to sdvise candidates about the examinations for ncmlmont to the “services fer-
which they should enter or the appointments for which they should apply;

(c) to advise candidates on any matiers which might be of assistance to them in pre-
. paring for, or applying for admission to, examinations for recruitment to the services; and .

'(2) that it will not be their function to press the claims of any mdrndunl candidates,.
‘who should submit their application direct to the appointing mthoﬂtul.

9. Annual returns—With reference to plugmph 5 of the Resoltion, -the Gonmment
of Indis have prescribed two annual returns as in the model- form a lud Bubject to-
slight’ modifications of detail which may be decided upon in connexion with Ioct'!l reernlhd
services, the form should be suitable for all services to which the orders
in regard to each service shéuld be furnished in this form each year, due in 1936
being sent as soon as poksible, and those due in luboegncnt years being -sent sp af to-
reach the Government of India in the Home Department mot later than the lst April.

10. Non-observance of orders.—Any appointment made contrary t6 the orders contained.
in the Resolution, read with the foregoing supplementary .instructions, should be regarded
ss null and void and should be cancelled by the Head of the Department concerned as:
soon as it ll bmught to his notice through wnnual retarns or otl:erwiu.

ELECTION OF MEMBERS TO THE STANDING COMMI'I'TEE FOR
AGRICULTURE AND FORESTS. . -

Il' J. D.. Tyson (Secretary, Department of Education, Hea.lth and Lands):

S’ir. I move:
*That this Assembly do proceed to vlect, in such mabner as the Honourable the
President may direct, five non-official members to serve _during the year 104546 on the-
ding Committee to advise on the uub,]ectn Agrwultm and Form- dealt with in the

Department of Education, Health and

This is a .new Standing Committee nnd perhaps T should say a few words
by way of introduction of the subjeet. 1 should explain that there used to.
be three Standing Com:mittees connected with the Department of Education,
Health and Lands, one dealing with" Emigration—what we used generally to
ocall ““Indians Overseas’’,—one dealing with Pilgrimage to the Hejaz and one-
residuary Standing Committee which dealt with the rest of the Department’s
activities. It will be recalled ‘that many of the latter were regarded as al-
most purely provincial matters. Now, thé subjects of Indians Overseas and
of Huj pilgrimage were matters of perennial interest but I um afraid the
residuary committee seems to have found little or nothing to do or to discuss.
and T find that it was allowed to lapse about 8 years ago. Thereafter, the
subjects of Indians Overseas and "the Haj _pilgrimage have gone to unbther
departmenf. I recognise that-a great deal of . interest is now teken in this
Honourable House .in subjects which e used to regard as purely, provincial,
and. we are therefore 'now -coming up for Standing Committees on certain of -
those sibjects. Honourable Members who have plied me witli questions from
time to time will realise that the Department for which I am the. spokesman
in this House handles o large number of subjects, not entirely related one to-
the other and it would, I.think, tax the ingenuity even of the Whips in this »
House to put up & amgle committee with mewmbers who could usefully -:dvise”

. Government and their parties in turn on subjects differing so widely as Health,
Agricultyre, Burvey of India snd Education. Therefore I have come before
this House with a suggestion that we should have two Standing Committees:
which will-have really 'homogendus subjects. The first is the. one for which. I
am moving now on Agriculture and Forcsts, but I shall presently ask leave to.



1808 . .. LEGISLATIVE ASSEMBLY [228D MaR. 1945

{Mr. J. D. Tyson.] . e tT -
bave a-committee set up for Education. Those two committees, I hope, will
desl with single homogeneous groups or subjects and then there will be, as .
‘we- used to have in the past, .a residuary committee, if the Hpuse agrees, desl-
ing with the other, subjects of which, T shotid like to warn “the- Houme, so
that L may not have to take time later on, ‘‘Medical and Health** will be the
principal. Allied to that, will be ‘"quinine and quinine substitutes’’ but also, I
should infdrm the House, there will be subjects like Archwrology and ‘the Sur-.
vey of India which cannot very appropriately be fitted in with the other com-
‘mittees. T should, I think, add at this stage that the Standing Committee
for which 1T am now moving will have to handle certain subjects falling under
the head of lands—land tenure systems and land revenue systems. ‘Those ure’
matters very closely connected with agriculture and will be dealt with in that
‘Committee. But certain other subjects which in the Department are treated
under the head of lands, such as land acquisition and local self-Government,
we propose to put into the residuirp sub-committee because they are related
undoubtedly more to Health than anything else. With that introduction,
which I hope will do for the three committees, I now 'make*the motion in
vespct of the Committee on Agriculture and' Forests. _

‘Mr. President (The Honourable Sir Abdur Rshim): Motion moved:

“‘That thiz Assembly do proceed tq elect, in such .manner as the Honourable the
President may direct. five non-official memhers to serve during the ‘year 194546 on the

Standing Committee to alvise on the subjects Agriculture and Forests dealt with in the
Department of Education, Health and Lands.” ‘
Mr, Govind

V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, I
move: . : S
“That for-the wdrd ‘five’ the word ‘ten' be substituted.” .
Sir, my amendment -is proof positive that tHe House takes much keener
‘interest in the subjects dealt with in this department, about which the Secre-
tary to the Department complained. That interest is .not confined to any
particular Party. As the notice of amendments will show, all the majority
Parties are taking interest. in it. 8o, I hope, Sir, that having regard to the
amendments, and his own complaint that not sufficient interest was being
‘taken by the House up till now, the Secretary will be pleased to accept my
amendment. There is very strong reason why it should be accepted,” and
that is, as appeared, from the speech of the Honourable ‘Member in charge,
the question that would also be dealt with by this .Commitfee is the revenue
system. The revenue system differs in different Provinces. It is very desir-
able that Members from different Provinces should he on: this Committee.” So,
I have suggested this particular number ‘ten’. _
Mr. President (The Honourable Sir Abdur Rabim): Amendment moved:
““That for the word ‘five’ the word ‘ten’ be substituted.’’ .
Mr. J. D. Tyson: I am prepared to accept this amendment. . .
Prof. N. G. Rangs (Gugtur cum Nellore: Non-Muhamimadan Rural): Sir
1 am glad that this Committee is being brought into existence now. For a
“very long time past, the question of land revenne has been hanging fire and I
hope this Committee will take up that matter and ‘see that something is done
in order to reliéve the distress of the people who are suffering from isthimirar
“system. I.hope this Committee will look into this question. -. o
Mr. President (The Honourable Sir Abdur Rahim): You must leave it to
the Committee to decide. You cannot digcuss questions like that on this
motioms .1 have given my ruling that no question relating to administration
wan be discussed on tehis;I mot.ion.kmg | . m thm Committes.
Prot. N. G. Rangs: 1 am making only suggestions is Committee. .
Mr. Prosident (T‘h.e Honourable 8ir yAbdur Rshim): I have ruled that
Members are not entitled to discuss. questions relating to administration on a'
motion for the appointment of a Standing Committee: 1 have, laid that down
anore than once. . )
" The question is: . .
““That for the word ‘ive’ the word ‘ten’ be substituted.”
‘The motion was adopted. | o

.
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) STANDING COMMITTEE FOR THE DEPT. OF E., H. & L. 1899
‘Mr. President’.(The Honourable 8ir Abdur Rahim): The question is:

“That this Assembly do proceed (o elect, in such -manner ‘as the Horfourable the.
President may direct, ten non-official members to serve during the year 1945-46 on the
Standing Committee to advise on 'i*ho subjects Agriculture and Forests dealt with in the
Department of Education, Health and Lands#

‘The motion was adopted. - ’ .
' ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOB
* ) EDUCATION, ) R

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
Sir 1 move: - . : ~ .

“That this Assembly «do prgceed to elect,-in such manner as the Honourable the
President may direct, five non-official members to serve’during the year “1945-46 on the
Standing Committee to advise on Education, a subject deslt with in the Department of
Eduacation, Health and Lahda.’’ : :

Mr. President (The Honourable Sir Abdur Rahiw): Motion Moved:

“Thatethis Assembly do proceed to elect, in such manner as the Honoutable the
President may direct, five non-official members to serve during the year 1945-46 on ti%
Standing Committee- to advise on Education, a subject dealt with in the Departmént of
Education, Health and Lands.” .

* Mr, T. 8. Avinashilingam Ohettiar: (Salem and Coimbatore. ciuin North
Arcot: Non;Mubammadan' Rural): Sir, I move: ° , ‘

“That for the word ‘five’ the word ‘ten’ be substituted.” *

Mr. J. D. Tyson: Sir, I accept the amendinent. .

Mr. President (The Honourable Sir Abdur Rahiin): The question is:

*That for the word ‘five’ the word ‘ten’ be substituted.” -

The motion was adopted. =~ ~

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan .Urban): Sir, I
want to make a suggestion to the Honourable Member. I did not- exactly
follow him, perhaps he said that archeology should go into Miscellaneous De-
partment or it should go with Education. My suggestion is that archeology
should be bracketed .with education because archesology is re_ally an educational

subject. T
Mr, J. D. Tyson: We will consider that suggestion. -There ar§ some
considerations that work the other way. Administratively for the time being
it ‘could suit ‘to have archmology among the residuary subjects. If my Hon-
ourable friend will leave it to me, we will consider that suggestion of ‘hlB.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, ten non-official members to serve during the year 184546 on the
Standing Committee to. advise on Education, a subject dealt with’ in the. Department of
Education, Health and Lands.” - - '
The motion was adopted.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE
" DEPARTMENT OF EDUCATION, HEALTH AND LANDS.

Ms, J. D, Tyson (Secretary, Department 6f Education, Health and Land's):'

8ir, I move: -

. “That this Assembly do proceed to elect, in such manrer us the Honourable the
President may direct, five non-official members to serve during the year 1845-46 on . the .
Standing Committee to advjse on subjects dealt with in the Depu:tment qf Education,
Health and Lands other, than those covered by the Standing Committees- fof Agriculture
and Forests and fqr Education.’ ) . )

. Mr. President (The Honourable Sir Abdur Rahim): Motion mbved:

" .“That this Assembly do proceed to elect, in such menner as the - Honourable the
President may direct, %ve non-official members to serve during the year 1945-46 on the
Standing Committee to advise on subjects dealt with in the Department of Education,
Health and Lands other than those covered by the Standitg Committees for Agriculture
and Forests and for Education.”

~ Maulvi Mubammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, I
move: . - : ‘. .
“That for the word’ ‘five’ th8 word ‘ten’ be substituted.”
Mzx. President (The Honourable Sir Abdur Rahim): Amendment moved:
“That for the word ‘five’ tha word ‘ten’ be substituted.”
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Mr, J. D. _!.‘,m 1 gather that the feeling in the House ie that it should
be ten on all these Committees. I am willing to accept.this, amendment.

Mr. President (The Honoursble 8ir Abdur Rahimn): The quest.lqn is:

“That for the word ‘five’ the word t.en be substituted.”’

The motion was -adopted; - o

Mr, H. A. Sathar H, Essak Sait (W’estr Coast and Nilgiris: Muhammadan):
Sir, with regard_to this archmobogical department, will my Henourable friend
tell me whether the board he had’ constituted last year for Archmology as aw
Advisory Board to which members were electéd from thig House is going to
coptinue separately or is that.to be merged in the committee that. is gmng to
be elected ‘now?

‘Mi. J. D. Tyson: “That is very largely a technical board whmh colnprises
all k;ncls of people,—like professors. That will go on as a separate body.

-Dr, P. N. Banerjea (Cllcuttn huburba Nou-ﬁuhamm‘dqn Urban): That
is a separate Board.

Mr. Pregident (The Honourab!e Sir .Abdur- 'Rahm:) The question is:

“That this Assembly do proceed <o wlect, in such manner as the Honoursble the
;::;: ent mAy. direct, ten nonm-official members to serve during the yesr 1045.46 on

the
ittee to advise on subjects’ dealt with in the Department -of Educatiom,

Health and’ Lands other than those mnd by the Standing .Committees for Asnwltnro
snd Fortsts and for Education.” '

The motion wae adopted.

Mr. President (The Honoursble Sir Abdur Réhim): 1 have to inform IHon-
. ourable Members that the following.dates have been fixed for receiving’nomu-

nations and ‘holding elections, if Decessary, in conneetion with the folloumg
* committees, namely:

- ° Date for Date for
nomination. o ectlon.
(l) Standing Committee for nculmro and Fonn. . . 23rd March. "20th March
(2) S8tanding Committes for. . . 23rd March. 20th March
(4] mgﬁmmforlhow of Eduuﬁon. . .
th and Lands . 23rd March. nd April.

The nominations for all the three Oommntteea will be received in the
Notize Office upto 12 Noon on the dates mentioned for,’ the purpose.. The
elections, which will be conducted in" accordance with the Regulations for the
holding’ of elections by means of the single transferablé vote, will be ‘held in

the ,Asswhnt Becretary ‘s room m the (_cmncﬂ House -between the hours of
10-80 a.M. .and 1 p.M:

-

EL}:.CTION Ob MEMBERS TO THE STANDTN’(: COMMITTEE FOR,
HOME DEPARTMENT.

. Il President (The Honourable Sir Abdur Rahim): 1 ha\re to inform tho
Assembly that' upto 12 Noon of 19th March, 1945, the time fixed for receiving
nomiuations for the Standing Committee for the Home Department nine nomi-
nations; were received. Bubsequently one Member withdrew his candidature.
As the number of  remaining candidates is equal to the number of vacancies,
¥ declare Khan Babadur Sheikh Habibur Rahman, Mr. Abdul Qaiyum, Mnr.
Sti Prakass, Bir Muhammsad Yamin Khan, Mr. Muhsmmad Azher Ak, Mr.
Piare Lall Kureel, Sardar Mangal S_mgh- dnd- Mr K C. I\c,dgv to be duly
elected. '

ELF( TIO\i OF MF‘HBERS TO THE STANDI\'.’G bOMhriIT’I‘F:Il FOR
SUPPLY DEPARTMENT
. Mr, Mmt (The Honourable 8ir Abdur Ihhlm) ‘I have to inform the
Assembiy that upto 12 Noon of 19th March. 1945, the time fixed for, reeéiv-
ing_ nominations for the Standing Committee for the Department of Supply
seven nominet'ons were received. thuoquentlv two Metnbem withdrew “their
eaﬂd;dat'ure ‘As the number of remaining eandidates is equal to the number
of ‘vacancies, 1 declare- Mr. Muhammad Muszzam Sahib Bahadur, Seth
. Sunder Lall Daga, 8ir Henry Richardson, Mr. Hooseinbhoy A. Lalljee_ and
Mr. Govind V. Deshmukh to be duly elected. . -

-
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Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhammadan); -
8ir, when the House adjourned last evening I was referring to an atrocity
12 Noon committed by the Deputy Commissioner of Palamau district. The
‘ cuse was dismissed by the 8. D. O. on_the ground that the flogging
might huve been dome but it was dome in the course of regular discharge of
their duties by the Deputy Commissioner and the Police Superintendent. It
is for the House to- judge what sort of duty it is. In order to.refresh the .
memory of the House I should-like. to gtate again what the sllegation was. It
was alleged that seven boys of the Garhwa High English School -gere ‘brought
to the bungslow of the Deputy Commissioner at Daltongunj, made almost
naked and then made to lié on a raised_ platform dfter which each boy was
mercilessly flogged on the buttock in the presence of the Deputy Commissioner.
As 1 have said before, a complaint was lodged in the court of the 8. D. O. of
Daltongunj and he dismissed the complaint. The matter has row been
referred to the Judicial Commissioner of Ranchi, and as the case is therefors
sub-judice 1 shall not say more on the subject. I shall only tell the House
that the whole_district of Palamau owing to. this outrage is plunged, into
borror and indignation. Sir, the Congress is under a ban, no protest meeting
can be held, The provincial presses have been-gagged and ‘there is mo way-
of ventilating the grievances of the people. The worst part of it is that even
doctors refused to examine the boys and certify their injuries. Such is the

‘helplessness of the people there and such are the acts of lawlessness committed
by the rulers themselves. : : :

Sir, I am one of thoge who advise people to forget the- past; I
am not at all inclined to rake up the unpleasant past; but the asttitude that
Government adopted in 1942 is still - continuing. THere was a distance; I
was in jail and I camnot homestly say who Was responsible for that disturb-
ance. But from. the nature of Government, from thes conduct of officials all
over. the country and from the attitudé of Government's repreésentatives in
this House, it can very well he presumed that the disturbsnce was caused
by agents provocateur. Sir, I can dismiss this presumption but is there any
-doubt and 18 it not a fact that Government took the August Resclution &nd
_the August disturbénces as a God-sent opportunity to crush the Congress and
to kill the freedom movement in the country? The first step that they .took
was to effect mass arrests of Congress leaders. -That was a great provocstion; -
and it was natural that some people got angry and created some -mischief.
But this might have been quelled with -the ordinary police force. But they
brought in British soldiers and what these British soldiers did the House mrust
" know -very well: First of all the peoplé were shot; not only that, an unarmed
crowd was twice machine-gunned -from the air. One British Deputy Superin-
tendent of Police was heard boesting at Sohepur station that "he had killed
nineteen Indians and he was sorry that be had no more cartridges. We have
slso heard—I do not know how far it is true—that'a British soldier sucked the
bléod of a dying ‘zamindar .who was shot by him’ It is a -heart-rending. story
and I will not dwell on’ it any more. But as I have said before, the British

_ soldiers looted the houses .of the people and burn{ them. They went to
villages with petrol tins in their hands and enquired sbout the heuses of Cqn-
gress people, "When the house of a Congressman was found they pourc.ad

- petrol on i6 and burnt it. This went on for sNlong time. -After that indis-
criminate mass arrests of all classes of people took place.” Congressmen were

arrested and so- were non-Gongressmen also; even loyalists were arrésted, and

a.large number of people who were able to ‘satisfy the police were let off.

There is 8 report—again I do not know how far it is frue—that several sub-

inspectors of policy pnde lakhs of rupees by “means of - bribes. When

T was in jail I found quite an innocent man named Ajodhya Prasad. T asked

himy how he was srrested. . He said he did not know, and then added that.

when he had asked the police Inspector who was arresting him why he ‘was

being put under arrest, the Inspector said, *‘When the people were V:eﬂumhag

by this road after burnjng the post office, you weré smiling”’. 8ir, ‘under the
‘ (1901) - ) E
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Bnt:.sh Ra,] even a smile is @n offence. If a,man smiles, he is arrested apd
Put in jail. After that thousands of people have been imprisoned for various
?orn:u_s ; some have been imprisoned for 20 to 80 years add one man has been
imprisoned for 56 years—he is atill in juil, Besides these people, a large
number of people have been detained without trial. 1t was the duty of the
Government to maintain their families, but nothing was done in this connec-
tion. In‘'some cases allowances thave been granted but the amount allowed
was ludicrously small. One prominent advocate of the Patna High Court was
allowed Rs. 25 'a month. All these steps are being ‘taken to kill ‘the Congregs. .
Even the constructive programme chalked out by Mahatmd Gandhi is obstruct-
ed at every step but I can tell the Government that the Congress cannot be
killed; they have tried several times and have failed and I tell them phay they
wilk fail this time too. But in a.Duel it generally happens that when one
party proves immortal the other party goes down. If the Congress cannot be’
killed, it is certain that Govern_mentﬂ will be killed—of course by non-violent
means. v o
- As everybody kmows, justice is the soul of any organisation, especislly of &
governmental organisation, but so far as this Government is conocerned 1 do .
not think it hae got anything to do with justice. Everybody in fhe world,
everybudy in the country, everybody in this House will agree with me when
I say that this Government is not founded og justice. The Government is nob’
being carried on aocarding to justice. This means the soul of the Government
is gone and hence the Government, can be declared as dead. One cererhony still
remains: the Government is dead but not buried as yet. The present atti-
tude—obstruction to the constructive programme of Mahatma ‘Gandhi—the
national saving drive—all these are some of the steps only meant to bury this
- Government. I will leave this question here. - : T
Now, Bir, I would-like to say something about the mineral policy of
Government. The other day when my Honoursble friend, Dr. Ambedkar, was
talking he said that Government has no mineral . policy -of its own. This
indicates that the Indian Exeeutive Councillors of this Government do .no#
know what is the policy of this Government.” T will tell the House what is
the mineral policy of this Government. Since the beginning of the British?®
rule in this country there has always been an attempt to create British- interests
in sll mines, so that they may enjoy these iniereste even after India is free.
My constituency—Chota Nagpuf—is full of mines; my district of Hazari Bagh
is full of cosl mimes. Coal mines belong to the proprietor of the Ramgarh
Raj. Unfortunately the Government managed to keep that Raj under Court
of Wards' estate for two generations and what- thay did during this period it
is for this House to know and judge. ~All the mines—coal mines—have been
leased %0 pean concerns—one very famous concerp is Bird & Co. And
what-ip poidt of time, thie length is of the lease? One lease is for 999 years.
And what are the terms? These ﬁncems are not to pay anything to the
proprietor when the mines are -not working; ‘but when the mines begin® work-
ing, ‘the Raja Sahib of Bamgarh gets only four annas a ton on the -coal raided.
‘Agsin if the mines stop working, he wont get anything. It is quite clear from -
this how the mineral policy of this Government is carried on. , _
Now I take the mica industry. In mica industry there is ¢ne foreign
ooncern—Christian and Co.--bnt besides this concern the rest of all the mines
‘belong to Indians and the trade is also in the hands of the Inflian people. It
is the mica industry which can be called the industry of the common people,
but a conspiracy-hds long been started to oust tha Indian people frorh this
industry. There 8 the Mica Act and several othex messures designed' to
deprive the people of this business. Mica Enquiry Committee has been
instituted. During the question hour, when I asked a supplementary queation
—namely, whetlier the committee has been appointed at the instance of e
Manager of the Christisn Compary?—the Honourable the Labour Member
was surprised, and said ‘No’. Here again I would like to tell him thaé he may
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be an Executive Councillor of this. Government, but he cannof claim to
kiiow the inner working of these people. "The thing is this: although tHe
Provincial Governments went on ‘giving ungrudging help to the’Christian Com-
pany, most likely the Company was not satistied. Hence Mr. Watson, the
present. mapager, approached the Central Government and now the Central -
Government has begun dancing at the beck and call of this man. But there
is one redeeming feature. Mr. Watson, has been ‘gingled out and all’ the -
Indian capitaliste in the trade have also joined the common people.

Bir, I do not want to take up much time of this House, but before I sit
doyn I must raise my protest against the further prosecution of the war. I
appeal to this House, and I appeal to the country to approach the warring
nations to cry a halt now. No war is ever likely to énd wars. The Chur-
-chillian principle of unconditionalsurrender will help neither the victor nor
the vanquished. In 1918 the Germans surrendered unconditionally. But wha$
is. the result? The result is this war. Bo if they stick fo this sort of attitude
I think the world will go on with wars and wars and nothing else. S8ir, if
peace i8 to continue for any lenfth of time, it must be a compromise peace.
I warn the British people and the British Government and-the British agents
in this country. They may crush Germany: they may finally defeat Japan but
unless they sre careful, the Russians alone will come out victorious and no%
the British. I therefore think, 8ir, that this is the time that the people of
the world should begin talking against the further prosecution of the war.

With these words I oppose the consideration of the Bill, which must be
thrown out: - . U '

The Honourable Sir ¥rancis Mudie- (Home Member): Interest in this
debate has centred mostly .on eeonomic matters. But enough has been said
about the Home Department to justify I think, my intervention. _

I would first like to bav@ a little wrangle with my friend Mr. Sri’Prakasa.
After some preliminary- apology Mr. Sri Prakasa based his charges- agains
Government in the Home Department on s letter written by the late Mr.
Luck sometime Superintendent of Police, Gorakhpur, to his wife. I do not”
approve of the tone of that legter, but I cannot- allow the mccitsations which
Mr. Sri Prakasa based on it to pass unchallenged. There is not the least doubt
about the authenticity of that letter. But it is somewhat of a mystery. It was
never received by Mrs. Luck. It was filed by one Mr. Shibban Lal, to whom
Mr. Sri Prakasa referred in hig defence in & case in which he and 19 others
were tried iu the Gorakhpur district for conspiracy- I quote from the judgment:

*“Conspiracy to derail and blow up treins carrying military goods: to- cut telegraph
and telephone wires and destroy railway lipes,. roads, bridges, and culverts, to blow up
and otherwise destroy buildings- used for the purpose of Government.” - .

That was how the létter came to light. Mr. Bri Prakasa.based two charges
omi.th..:&lett.er one against the troops acting in aid of the civil pdwer in Gorakh-
pur one against, Mr. Luck himself. I take first the case agamst-the
troops. . - .

Mr. Luck wrote that Trouton and his men had not hesitated to*go beyond

“the scope of their duty. From that Mr. 8ri Prakads asked the House 'to

conclude that British troops in Gorakhpur had been .used a&s.‘‘engines of
oppression’’. - That is rather a dangerous deduction to mdke because 1 made -
enquiries—and I shall also be able to satisfy the House—and I find that no

British troops: arrived in Gorakhpur while the disturbances wera, on*or when

it was necessary .to uge troops in aid.of thecivil power. The troops that were "
acting in aid of the civil power in Gorakhpur were Indian recruits from - the

Indiap Armoured Corps’ Training Centre in Lucknow and Majér Trotton 'was

one of two or three British officérs:*the rest were Indians. I have enquired

especially for the purpose of this debate whether any:allegations were made

against the conduct of these troops, I find none tHat was made and I ocer-

tainly heard none at the time when I-was in Gorakhpur. _

What then. did Mr. Luck mesn by saying that: These -troops had not
hesitated to go '‘beyond the scope of their duty”. I would liks $o read a few

-
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--sentances from the judgment to bxplain what was happenmg in Gorakhpur
This is what the Judge says:
“Many crimes of violence and sabotage were comnlitted multmg in a gml. loss of -

verament property. ilway stations, railway linvs, telephone and telegraph wires,
ridges,” culverts,. roads and revenue gpeu were dutroyad or seriously damaged. A chart
has filed and approved by a Benior Police officer. . . .. It shows that in all 110

.casts came to the notice of the authorities. There must have been many which wers
never: roported or investigated.  According to the chart there were 06 occurrences ‘ln
this district in Aunut three in September, six in October and five in November.”' |

The disturbances started in Gorakhpur on the 12th Awgust. From the
12th to 81st August fhere were five cases of sabotage or that sort of thing each
day. In the next three months there weére only 14 ceses. The British troops
did not arrive till the seobnd week in September. It is .quite clear from these
figures that there could have been nothmg for them to 3 then in aid of the
wivil power.

Returning to the case of Major Trouton ‘That. wng the situation with which
the district authorities, with tha aid, of the mijlitary, had to deal. It is clear
- that a large number of places, culverts, bridges, kutcheris, tahsils, thanas had
% be guarded. Now if Major Trouton had stuck tq-the letter of -his instructions,
which were that he was not to use his troops in smaller hodies -thsn one
m there would not have been enough troops to go round. What, Major

did was to break up his platoons and so gusrd; a larger number. of

-

There is another case which I can persdnally vouch for. It was neces-
sary to.restore rsil communication between Benares and Gorakhpur, and I
.asked an officer,—I think it was Major Trouton,—if he would do this' and he
mphedthatbewusmyhemldnot.dosouxtwasemmIohminstmo
- tmns and would take him ouhilde his areg. After s moment’s thought he said:
“All righf. I will do-it.” Mr. Luok said that the troops went beyond the
scope of their duty, not that' they exceeded their powers. No one with any
detailed knowledge at all of what was happening in Gorakhpur ¢an have the
slightest doubt that what'he meapt wes that the troops were ready to ~ g0
beyond the mere legalistic interpretation of their instructions and agsinst the .
letter of the orders they bad reoenmd No case nglmlt tbe troops can
besed on Mr. Luok’s letter.  ~

1 now turm to the accusation Hnt Mr. 8n Pttl:asn has made against Mr.
Luck himsef. Mr, Srl Prokasa quoted two sentences. They do not come
together, but I will deal with that later, on. Mr Luck wtdte “I interviewed
bim from 7-30 to #-45. T dimned néat did Kim to death in his oell.”” That
was a letter to his wife. Now, Sir, f I wrote to a !'riend of mine emd ssid
*I dsmned nesrly told 8ri Prakasa what 1 thought of him’* my friend would
understand that Mr. Sri Prakasa had ssid or done something which annoyed -
me very much and I felt rather inclined to be nasty and rude but that I hed
tefrained. That is also theobvious meaming of ‘what Mr. Luck wrote. He
was annoyed. apd would have liked to have beaten up Shibban Lal but- did not
do so. . To show this'I will read some of the things he wrote batwoen the

two sentences quoted by Mr. Sri Prakasa:

I imtérviewed him from 730 il 945 this morning. The ewine pnhn.dad to know
. nothing sbout the worst outrages committed bv Congress rebels dn the U..P. snd Bihar.

1 gave him detsils of a few of the most revolting cases intluding bnming of police officers
thu and, the bloody hypocrite squeesed out a few crocodile tesrs.”

‘As the Ju&ge says ‘‘what raised his ire.was Shibban Lal shedding croco-
dile tears on hearing dof police officers being barnt slive by rioters””. If Mr.
8ri Prakase is not convimeed by the obwous meaning of Mr Luck’s words:.
I have got other and stnﬁngar argumerits.

. Mr. Shibban Lal'3 case ‘was that he had been frsmod by the distics oﬂip
cials who disliked him and in proof of that he filed Mr. {mok 's lotter and
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complained of ill:treatment in jail. How did the Judge deal with this? First °
a8 to the letter he wrote: . e
. '*As to Mr. Luck there can be_jio ‘doubt that the allegations against him are an after-
thought and based entirely on & letter whjch was sprung ‘ss ‘s surprise on Inppector
Faizatullaht during his cross examination. . . . . - How a personal letter, got into the
possession of the accused is a mystery—uniess® it is assumed - that their tentacles are
?nad .far and wide. That it was a most indiscrest production can admit of no doubt.
ut a reading of it gives, one the impression that Mr. Euck was writing more like a-
ri than a spiteful man. . ... . . His inherent honesty of purpose is evidenced
by the fact that he cancelled the charge-sheet against Shibban Lal in_iwo serious crimes.’’

There- is no hing or suggestion of any kind that- Mr. Luck had actually
beatén up Shibban Lal. N oY T

Now as regards Shibban Lal's accusations of ill-treatment in jail. The
Judge says: ) : _ _

*Shibban Lal has found it exceedingly difficult - toc meel this. evidence. The dest
that he could do was to eay that they (jail officials) were responsible for tie harsh treat.
ment accorded to him -in the jail—the' reférence is to his confinement ih tha coudemned .
prisoners barracks.  This "accusation 1s groundless: no official of the jail can in eay
way be held mesponsible for the motde of Shibban Lal's confitement. In cross-examina-
ion it has also been broug '

ht out that on one qocasion the jailor got him forcibly taken
rom one cell to another.” . ) e

Is it conceivable— the House must remember that Shibban Lal was being
tried for his life and that his defence was that the district officials and parti-®
cularly Mr. LucR were against him and that he was ill-treated in jail—is it
conceivable that if Mr. Luck had reslly beaten Shibban Lal he would not have -
said 80 in his letter?* It is absolutely inconceivable. Thke the whole posi-
tion. He was Superintendent of Police of a district where five sabotage out-
rages per-day were committed.- The east of the district was in chaos. The
railways were cut. Some of ‘the police posts had to be abandoned. He was
a highly stiung man working under great*.strain. The letter-is written to his
wife. You may admit, as the Judge has eaid, that the man was 'a bit of a

- braggart. In such circumstances if he ‘had really beaten. up Shibban*Lal and .
if the trobps had really committed atroscities he would have bousted of what
he did ‘and what the troops had done. But he did nothing of the kind. No
accusation agningrt either the troops or against Mr..Luck himself can. be based *

, on that letter, unless it be an accusation of bad taste «r some accusation-of that
type 'and as.I said, there were extenuating-circumstdnces. In particulay, the
accusations which Mr_ Sri Prakasa has made cannot Le based on that lettér.

I believe that Mr, Sri Prakasa is a_fair man and I would ask him to withdraw
“them. = .

Before leaving Mr. Sri Prakasa’s speech, there is one other minor accussa-
tion that I would like to ask him to withdraw and that is one against himself.
Contravening what I said at- question hour during the last Session, Mr. Sri
Prakasa still accuses himsélf of being one of the most dangerous of Congress;
men. As proof hé told us that four C. I. D. men had taken a house near his
own ‘in Benares, the better to watch him and that they were still there. I
have made enquiries and I was told that no C.'I. D. men live near Mr. St
Prakasa. That -satiefied me and 1 was quite convinced that Mr. Sri Prakasa’s
C. 1. D. meh and their houge are a figment-of his imagination and nat of our
fears. But recently Mr. Parkin thé head of the C. I. D. in the United
Provinces came to see me and I told him casually of Mr.- Sri Prakasa’s fears
who knows Mr. Sri Prakasa very well and whom Mr. Sri Prakasa knows well.
Mr. Parkin burst oit laughing and said ‘“What, jolly old 84 Prakasa?”’ That
is the opinion of the C. I. D: of our friend. - "

I now turn to another question that is of particular - interest to some
Hondurable Members of this House, I refer to the question of communal re-
presentation in the services. This question was raised by .representatives of
the Muslims, Sikhs and the Indian Christians. I do not propose to deal 'with
the points raised by these Honourgble Members in regard to thé representa-
tion of these. communities or indeed to go in any way into the, detail. Detajls
on the subjecs gre very- difficult and’ raise a great deal of heat. But there
‘appearg to be an impression in Gertain’ quarters that the Home Department
objects to such reservation on principle and even if it is forced o accept the
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principle in any case it does its best to evade its obligations in.tb.is mattar.
1 dealt with the subject from that aspect in replying to a cut motion, of
Ma. Kureel, as far as it applied to the Scheduled Castes. But today I Would like
to take the opportunity of explaining to those' Members . who are interested
yhat. my general attitude to the question is, what my general line of approach -
is. Although perhaps the distinction is not very clear cub, I mentally divide

_departments into two categories, those that deal, either directly or indirectly,
with people and with human affairs and those who do not. 1 spent many

~- . years as district officer in the United Provinces and I vety soon learnt that for
good administration jt was necessary Lo have on my étaff the representatives of
the main "communities in the district. If this was not _the case then the

» necgssary sympathy and understanding which are esgential to all departments:

" that deal with the peop'e at large were wanting. '1f I had too many Muslims,
_then I lost touch with the Hindus; if I had too many, say, Brahmins, then I
lost touch with other Hindus; and if 1 had too many Britishyofficers then I-
lost touch with everybody. Thosé Departments whose work requires sympathy
and understanding. with the people, must, I think, ‘contain repreeentatives -of -
the .main communities, subject always to the demands of what 1 may glll‘

- technigal efficiency. .If they lack that sympathy and underetanding, however
Breat their technical efficiency, they cannot really be efficient. Work cannot
run Tealy smooibly. "I do not wish to press that proposition too far and to
allow it to bé -understood* that I would have communal representation for
-every class or sub-class inta which the' people of this country mighf be divided.
"The case of other Departments, that is, Departments which have no direct
‘touch or indiréct touch with the .people, is different. Take the case of the
Meteorological Department. I do not ask -myself, when I see the monsoon
forecast, who made this, what are  his social or religious sympathies, does

“he realise the effect of rain or draught on the people of the areas wherein he
‘predicts an excess or deficiency of the monsoon. In such Departments
efficiency depends entirely on technical considerations. I am -aware, Bir, thad
there are other considerations, cultural and economic, that enter into this quee- -
tion, but I am discussing it pirely from the Homs Department and Bervice.
point of view. It is not to my mind a controversy between efficiency and jobs

" _though it may degenerate into that. The question I ask myself is—bow_except
in & faw purely technical Departments, can you get efficiency, in Depart-
ment which deals with pgople if it is out of sympathy with important sections

" of the- people and is consequently distrusted by them. I hope, Sir, that 1
bave jmade it clear that 1 understand and sympathise with them
and can press for reservation and that 1 have not given gause to’

" those who are opposed to communal representation, to think. that t;[
am trying to split up-the services into a number of water-tight oqx.npart!::!:_ v
or.that 1 sttach any great importance to any particular mathematical relation
between the - population ratio. and the percentage reserved. ~ The mp?rtmi ‘:
thing, to my mind, is thet the mejor communities should. be adequately T
presented, so that administration’ may be ifj touch with and be mma Y.
the people. ‘ i : .- ’

inally Sir, T would like to say something on a subject to which my very. old
lne:d ol{ler even than Mr. Sri %ﬁkﬂb. ‘Bir Vithel _C‘Fnd“‘,"k" refena. I
mt'l was not in ‘the House when he wee referring to the Home Depart-
ment, but I understand that he appealed to me, in view of what hsd happeu&d
in-the N. W. Province, to release sll political prisoners. Well, Sir, I recently
deals in this House at some length with the question of politival prisoners,
and, T do not propose to go over that ground agein. But what has happened

-in Peshawsr; .I think, fully. establislfes one point that 1 then trie make,

hich was doubted in some-quarters of the House, and that is, that with
snd which wi tively small number of prisonerd detained by

the exception of the compara y R J . .

the Centre the question of release or continued detention of prisoners is o%o

for Provincial Governments .to decide. The new Government of N. W. F. P.

oyt S Ttos AL amnld aafale valanse their orisoners. They were
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perfectly en_t.it:led %o that opinion, they ‘did not consult the Hd'me- Dapt;rtmmt, -
*we did not expect them to do so and if they had dome so, we- would - have
_been” considerhbly embarrassed. : . ‘

" Turning to Sir Vithal Chandavarkar's general argument, it was, I think,
that as the Congress had resumed office in N. W. F. P., so we might assume
“that all ovéer the country they had sbandoned what I thimk Sir Vithal called
their attitude of 1942. Now, Bir, is that a safe generalisation. to make? Is it
safe to generalise from a very small area, in the North-West. of the country,
to the whole country? -'Is it safe to generalise’ from a province in which .
there were . practically no disturbances in 1942, to provinces such as Bihar,
and U. P.; in which there were very serious disturbances indeed. T think,
8ir, that, on the evidenceé -before us, it would be a most dangerous generalisa.
tion to make. I wish that I-could sifely make it: 1 wish that the Govern.
ment of India and the. Provincial Governments could with Sir Vithal and accep$
such a generalisation. We_ are not—neither’ the Government of. India, nor the
Provincisl Governmente—as Lord “Wavell has made quite clear, asking for .
repenience in sgck cloth and ashes. There is no question of that. But what
the Government of India and-the PMvincial Governments are waiting for and
hoping for, is some clear indication that all. over the "country, in principle as

" well a8 in practice, the Congress Party has abandoned their method of:
attempting to coerce those who do not agree with them and to paralyse the
administration of this country. . They are waiting for an indication that the
Congress realise that if, after'the storm of wat is over, Indis is-to have a fair '
passage to the harbour of self-government, what is required of them pow is
that they will, jointly witlr “other parties, co-operate with, and if possible
‘participate in, this Gdvernment. - . ) ; o .

+ Yesterduy the .conclusion of a speech, on whch, if I may sy so, I would
congratulate him, Mr. Ayyangar, made aa eloquent appeal for co-operation bee
tween this country and Britain on a’basis .of equa]l partnership., I would like®
to endorse that appeal. I personally am sure every one else on this side of this_
House is fully convinced that the only real solwtion of the difficulties that will
face both this country ‘and Great Britain after the war is such co-operation and
-on such-a basis. I hope that that is now no longer in doubt, but if it is, the
lesson which I would like to draw from what hag happened in Peshawar is this:-
that whenever the hand of co-operation, the hand of friemdship, is extended. we
will not be backward in grasping it. CL . .

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, in

-rising to speak this morning, it is difficult to avoid a passing reference ‘to the
mareh of recent events at New Delhi, Lord Wavell’s departure for- London in .
dramatic circumstances. I should at the same time warn the ocountry against
any optimistic speculation.  All that I can Bay is that we should hope and pray
that good sense mey yet prevail in quarters which think that they have the
destinies of this country in their hands. Whatever else may happen as a result
of Lord Wavell's visit to England, I am perfectly sure that it is going to lead -
to a further intensification of the war effort on the part of India. ~ Warnings to
that effect_have alrtady-been sounded, now &nd again in different quarters;’

-.and we shall therefore have to be prepared to4ace a further period of intensified

. mwtar.{ which is bound to result from the rising tempo of the campaign in south
©a8 818, . . - o .

This leads me'to examiné the present military burden on Indis, and.in doing

" 80, ¥ would briefly refer to the position that the%ingnca Member plays in main-
taining & check upon the rising expenditure on account of the military forees in
Indis: It is no doubt true that according to the formula that obtains at. the "
present moment, India is respensible for financing the defence activities of the
€O y in 8o far as they may relate to her local defence, or what is called hee
local defence; and as regards the standard of local defence, it has been made
abundantly clear that there is only one man who ultimately 1s responsible for
determining that standard. The - Commander-in-Chief, however, high hig

. technical and other authority may be, lays down the law in this matter and.

. ‘03
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the rest of the Government of Indis merely uccept khis fatwah. The ];iouour-
sble Finance Member speaking last year made it quite clejar that, the determina- °
tion of the strength of the forces needed “for lndia's locsl defence is the res-
ponsihility golely of the Commagder-in-Uhief; and when this determination is
made on the mulitary merits of the cake, the financial effect, of those determi- -
hations is to be worked dut by the Honourable Member and hig department,
purely as a consequentinl matter. The Honourable Finance Member degene-
rates into a Member for Arithmbtic, once His Excellency the Commander-in-.
Chief fixes the number of troops required, and then he dutifully goes on wark-
ing out the financial effect of that determination. So, that is the type of con-
trol that the Finance Department exercises; and it is & matter of surprise that
wp do not find this composite Government, the Governor General in Couneil,
functioning at all in this. matter. It is also a matter of surprise that even our
delegates to San Francisco have no look-in ‘in regard to this question.

The Honourable Member once trotted out the theory that we have an Auditor
Genetal as the watch dog to control andecheck the allocation of expenditure as
between His Majesty’s Government and the Government of Indis. - Here
ugain, I think the Honourable Member has done less. thap justice to the
Auditor General. In fairness to the Auditor General, the Honourable Member
ehould have given us an idea about the nature of the authority thai the

~*Auditor Genera] exercises in .this behalf. We have in the, latest report—the
¢ Audit Report on the Defence Services for 1944, an instance pointed out, by the
Auditor General which exemplifies his absolute helplessness in this matter.
I am referring to page 18 of the Audit Report on the Defence Services for 1944 .
—para, 20. This is what the Auditor General observes: T
. “Expenditure on meagures outside India is prdinarily debitable to His Majeaty's
* Goverament.  Ad an exception to (his rule, early in lg}}, sanctien “was given to' the
construction from Indian revenues of twu air fields outside India, but within reasonable:
nyifig distance of the ifrontier of India, at an estimated cost of Ra. 103-47 lakhs. As
these air fields, though outside IMiia, wer. stated 'to be for the local defence of India,
the allocation of thw expenditure to India has been scoppted inr audit.” - .
In the first place, it is noticeable that expenditure on “this particular can-
struction had bgen sanctioned from the Indian Revenues, obviously with "the
fullest authority of the Finance Department, if the Finance Department func-
tions at all in this matter . . . . - Tl
The Honourahle Sir Jeremy Raisman (Finance' Member): Expenditure in
the first instance is sanctioned not from .any particular revenues: the question
: ‘of whit-revenues it is sanctioned from is a matter of subsequentallocation.
.~ Mr., K. 0. Neogy: Whatever it is, the fact rémains that -the Auditor
_Genersl says that when he was {ace'to face with this question the amount had
glready been found from the Indian revenues. Under whose authority that was
done is & matter which my Honourable friend might explain; but the fact
reains that the allocation hdd already been done before’ the matter came up
to<the Auditor General. There must be some one else then,-some one other,
than the Auditor .General, ‘'who was authorised to' sanction the .expenditure
from the Indian revenues. ‘Then when the matter comes up to the Auditot
"General, he is told that this wes for the local defencé of India and he has
automatically to accept that intoto . . .. . . . . s
. The Honourable Sir Jeremy Raisman: Not automatically. . .
Mr. K. 0. Neogy: What else does it mean? The Honourable Member mighf
réad this—or T shall read it out once more for his benefit—'‘As these air fields,
* though outside India, were stated to be for the local defence of India''—stated
evidently by some one else who has that authority: I should like to know -that.
authority «. . . . : : . ok ’

" he ‘Honourable Sir. Jeremy Ralsman: The military” suthorities. -

'Mr, K. O. Neogy: . . . . “the sllocation of the expenditure to Indis has
‘been accepted.”’” That is to say. one has merely to lav down the law for the.

Auditor General .and the Auditor General in helpless. That is the extent of the

safegisrd that the Auditor General prow'dasl against any injustjce to I“f““ in
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the matter of allocation of military expenditure between India and England. I
will take the Honourable Member’'s former estimates regarding the progress of

expenditure. Speaking on the budget for 1943-44, the Hounourable Member -

. stated that the‘revised estimates for 1942-48 reflects the ‘cothpletion of the bulk
of the programme for aerodrome constructicn for the air forces in India. ag well
as for the United States Army Corps. That was the - Honourable Member’s

estimate at that time, that perhaps the end in this matter was in sight. 1 am

taking air fields ag an illugtration. - I am not even going to examine the addi-
‘tional expenditure that. was idcurred later on the air field facilities provided at
“Tudia’s cogt for local defence of India. But we find that as much as 26 crores
of rupees were, subsequently to this statement, spent on air fields which had.
been .provided to the United States as ‘@ matter of reeiprocal aid,- after the
Honourable Member had -stated that the year 1942-43 or 1943-44 had witnessed
virtually the cémpletion of the construction of the air fields for the United
Btates Air Corps. Now, I find on a reference to the capital acecoimt of the air
i force for the four years that virtually 50 odd crores had been spent og
3he provision’of air fields for the American authorities, out of which
about 26 crores are spent after this statement had been made by the Honour-
able Member. Now, Sir, that leads me to the question as to whether fhere is
any ceiling in regard to our obligation-for a provision of this kind for the benefit
of the United States Army. There is a ceiling in regard to India’s-own defence
" expenditure, a ceiling. which of course is adjusted from timb .to time by the
Commander-in-Chief. Tt séenis to me that although there ig a ceiling, whatever
-it may be, in regard to India’s own local defence expenditure, there is absolutes
ly ng ceiling to the expenditure that we are to incir for the purpose of carrying
out our obligations to the American authorities in India. I should like to know
from my Honourable friend what is the limit-beyond which India is not expected
to go in the matter of provision of services "and facilities of this kind to the
" United States Forces in India. = ™ :

Sir. Cowasjee Jehangir (Boibay City: Non-Muhammadan Urban): May I
ask the Honourable Member & question? By this expenditure on behalf of the
United States to which.he is drawing attention, doeg he mean lease-lend or is it
from our own India’'s budget? ’ I ' : S

Mr. K. C. Neogy: So far as the expenditure is coneerned, it has to be met

FER'A

{rom the Indian budget, and’that is by way of reverse lease-lend aid to the -

United States of America. I wanted merely to know "this. Although in- the

matter of loeal defence our obligation is confined within the geographical limits

© of India, are we expected to provide facilities of this kind which may, be needed
by the Americsm forces for the purpose of carrying on their campaign outside
India, in Burma, in Malaya and in China? It may be that as a'result of the
lease-lend understanding India is expected to provide certain facilities. Now,
. the point that arises further is this—having regard to ‘our, understanding with
His Majesty's Government. in the matter of allocation of expénditure between
- India and England, whether this is not -a. matter which could be taken up with
‘His Majesty’s Government for adjustment against that Government. Because
if we are not expected to find the money heeded for military campaigns outside
the borders of India ourselves, we cahnot in reason be expected to find all the
help that American forees may require’ from us for the purpose of utilising
India is the base for their camgaign outside the geographical boundaries. of

‘India—in Malaya,-in Burma and in China. $ir, I would not have made this -

observation except for the fact that I have foumd the President of the United
States, in more than one of his speeches or reports, making reference to the in-

'

creasing gssistance which India is giving in proportion to the rising teinpo of the

campaign against China, Malaya and Burma.. . :

Sir, -that takes me once againr to an examination of India’s position under .

the lend-lease arrangenients. I am much obliged to my Honourable friend for
Having promised fo make a comprehensive statement on this partieu_léz: point,
Unfortunately, we have had no comprehensive gtatement in the form’ either of
a report or communique so far, and whatever knowledge we possess is from
. oceasional hints and occasional and casual-observationg which the Honourabla
. Member_has chosen to make from time to time in-the - course of "hig budges
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wpeeches. Sir, the Honoursble Member stated the other day that the resson .
why India has not concluded a. direct sgreement with the United States of
America in regard to lease-lend  activities, ie that Indis is anxious to save her
freedom in respect of her own future:economic policy, that is to say, he thought
that by enttring into a: direct lease-lend dgreement with Ameries, india's free-
dom in that matter m'ght be jeopardieed.- Evidently, my Honourable friend
had clause 7 of the Master Agreement in mind. Clauge. 7 is a very lemgthy one.*
It conteins a lot of platitude, but it boils down to this—thas therg should be in
future no discrimination in the field of economic and commercial activitieg of.
the -different countries of the world.” This ig’the pélicy that iz emhodied in
Article-7; and incidentally it is meéntioned in tha} article that the objeét is the
attainiment of all the economic objectives set forth in that rather elusive docu-
ment known ag the Atlantic Chafter, and which i referred to as the joint
[declaration made on 14th August 1941 by the President of the United States of
America and the Prime Minister of the United Kingdom. Now,. Sir, although
India has not concluded a direct agreement with the United Stateg of Americs,
there is, 1 take it, some kind of an ‘‘arrangement’’. 1 know that that word:
was -used in the House of Commons for the purpose of distinguishing our posi-
tion from that of the U. K. H was stated that there is an arrangement in this
, regard between the United States of America and India. 1 find that amgpg
the dominions, Australia and New Zealand have not executed s lease-lend
agreement_but that they have executed the resiprocal aid agreement whick is
- also related to the lease-lend agreement. As regards Canada, it is stated in
‘an American official publication that Canada has nat either executed a lease-
slend agreement or a reciprocal agreement, but in an exchange of notes, Canada
has accepted the underlying principle of Articlg 7 of the lease-lend agreement
to whichr I have already’ e reference, and from the effects of which’ the .
Honourable Member is anxious to save -India. Now, Sir, it was-said the other
duy that India has entered into an agreement with Canada, and this time it is
a formal agreement; and we were taken to task for not being aware that a copy
ol that agreement had been laid on the table of the House during the beginning
of this Session, about the 28rd February. One Honourable Member ‘om the
Front. Bench-there spoke of the p'acing of that agreement on the table_of tie
House as if it was a spontaneous act; and we were taken to tdsk that we did
nof ‘take the slightest interest in such matters. But looking up the records of
the House I find that en Honourable Member of this House had put a question
in the November Session; and it was in response to that queston that the
agreement was laid on ‘the table of the House. . We got a circulaer, one among
many circulars, mentioning the many documents—some of them very interest-
" ing—which are from time to time placed on the table, that included this. parti-
cular document; and may I state that it took me four days to obtain a copy of
that agreement? Now, gir, I proceed- to place what I consider to be the most
. important clause in that agreement. My Honourable friend said he bas done a
- great service to India by not concluding.an agreement with the United States
of America. . . o T
- The Homourable Sir Jeremy Raisman: I'never said that. I never used any
such words. . . . ' .
Mr. K. 0. Noogy: I thought he tried to maké out that it was to.India’s
The Honourable Sir Jeremy Raisman: I merely indicated the resson why
Indin_had not been able to.conclude = formal agreement with AMerica.. -
Mr. K. 0, Neogy: Now I picoeed to point out that the Honourable Member
has done what he said would have been implied haud we concluded an agree-
‘ment with U. 8. A. This is Article X of the Agreement which India has con:
cluded with Canada. The two (Governments declare: .
" ‘“That. their’ guiding purposes include the adoption of mensures desigmed to promote
employment, the production and consumptign’ of goods and  the expansion-of cogmerce
.threugh appropriate international agréements on. commercial ‘policy, with the object of:
tontribating to the attainment of the ecomomic objectives set forth: in the Declaration
_of  Ancust 14 1041, known m the Atlantic Charter.” :
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hoMU:lﬂomeym There is nothing about teriffs in
' en
. X. 0. Weogy: My Honourable friend, T think would reguire me to read

"is' Boonomic clauses of the Atlantic Charter. These are the .clauses:
"ﬁv #ill ' endeavour with due respect for their existing obligations,’’—

words, I understand, were introdnoed at the instance ot Mr Churchill,
M find it etated in Bumner’ Welles book—

™o farther the enjoyment by all Bfates, grest or mll victor or vnnquuhed of scoess

.- terms to the trade and to the raw mnhm.nll of the world" which are needed
fhl ir esconomic prosperity.’

desire to bring about t.he fullest collaboration between all Nations in the

mic field with the object of securing for all improved. labour standards, economio
ldvlnccmnl- and social securjpy.” -

. This ig virtuslly the same thing that is contained in Article VII7of - the
Lease-Lend Agreement. As & matter of fact these particular clauses 'are refer: -
red toin Article VII of the Leage-Lend Agreement as being the objective with
which they proceeded to enunciate their policy in that agreement.

Now, Bir, I further want {o remind the House that in the first instance,
-Canada bhas accepted the principle ﬁnderlymg Article VII of the, Lease Lend
Agreement. . Next, India has entered into an agreement with that Canads on
the basis of the terms that I have just read oui to the House.which mention
the Atlantic Charter as the guiding principle for the future econamic and-fiscal
policy of the two countries. w, 1 want to ask the House ag to what diffefence
-would it have made, supposing a8 simHar exchange of notes had taken pln.ce
between ‘Indis and U. 8, A., 88 between Canada and U. 8. A. .

The Homourable - Sir me Raisman: 1 do._not want to interrupt- my
Honourable friend. All that I said in regard to Article VII was, all that I .
meaht was that the use of the term ‘for removal of tariff barriers’ related to
the difficulty which led the Government of Ind'a to conclude that it would be
unwise to accept all the obligations of that Article as they stood. That is all ,
which Bad been implied, not that the Government of Indu found difficulty -in
n;:bacnbmg to everything in" Article VII or to’ ~the objects of the Atlimho.‘
Charter

Mr K O. H‘oﬂ 1 would now tell my Hmoumblo friend thnt. it was
pomble to make mental reservations while signing such an Agreement, 8s was.
done in.the case of Great Britain. 1 have, Sir, the testimony of Mr. bhurehﬂl
to that effect. Imr spesking in the House af Commom on 2lst Apnl 1944,
Mr, Churchill said:

“In February 1942, (tkat is the time when (he agreement was signed). I ‘dif not
agree to Article VII of the Matoal Aid Agreement without having previously obtained
from the Prenident -a definite assurande that we were no more committed to the policy of
<imperial preference i.hnn the American Government were commitied to the policy of their
high protective tariff."’

Bir, explammg the position further, the’ Ohanoelior of the Exchequer in one
of his Mansion House speeches declared that the British Governmest had sn
obligation under Clause 7 of the Lend-Lease Agreement to work for the elimi-
netion ,of discrimination in all forms, with a ssvmg clnuse about Imperial

reference.

P Mr. President (The Honourable 8ir Abdur Rahim): The Hanoumbla-Mem-
ber .may stop now and resume his speech after Lunch. -

The Assembly then ad]oumed for Lunch till Half Past Two of the Clock.

- The Assemoly re- m‘-umbled after. Lunch at Half Past 'I‘no of the C‘lot.k
Mr: Deputy President (Mr. Akhil Chandra Datta) in the (‘halr v

.

Mr. K. 0. Neogy: Sir, before thg recess, | pointed out that New Zealand
and Australia had entered into a reciprocal aid agréement without conchiding
a lease-lend agreement, and that in thé case of Canada neither of these two
agreements had .been concluded formally, but that through an exchange -of
notes Canada had accepted the’ vnderlvmg principle of .clause 7 of the lease-

“lend agreement.” Now I should like to kmow whether an att.empt was made by
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the Government of India:to execute a-reciprocal aid -agreement on the lines on
which Australia-and New Zealand executed it, so as to avoid any difficulty that

~ Government might have felt in having to agree to any principle implicit in ‘clause

7 of the lease-lend agreement. It is true that lease-lend -agreement in Arb. 7
mentions reduction of tariffs as one of the methods by which the objective
laid down in the Atlantic Charter was to be attained; and I pointed ot before
the recess that by having agreed to the economic clauses of the Atlantic Charter..
India in her agreement with Canada had virtually agreed to take.whatever steps

. may be necessary for the purpose of bringing about the result aimed at in these
clauses. And if reduction of tariffs is ‘one of the essential steps necessary for
the purpose of bringing about the result, thien India has by implication com-~’

.mitted herself in thai matter too. o , = i % .

[ will now try to show that India has suffered because of the failure to have

s direct agreement with the U. S. A. either of the nature of a fease-lend agree-
ment or of the nature of a reciprocal aid agreement. We do not veb know how.
we stand in this matter. Are we free to negotiate with the U. S. A. in regard
fo all matters connected with the administration of the lease-lend arrangement,
or have we to depend upon the United Kingdom for the purpose of determ’ning
any policy to. winch ‘we may be expected to give effect ?

The lease-lend agreement has been followed by periodical discussions and
dettlement of the details in regard- to ‘the administration of that agreement. I
beligve, there are annual meetings that take place for the purpose of determining
the scope and. »mbit of lease-lend and reverse lease-lend in the case.of Unitetd
Kingdom. I do not knmow whether India is independently represented ab .such
discussions, and if so whether these matters come up for deliberation in. the
Government of India before any instructions are issued to any one whe may .
represent India at such discussions.. ' - . .~

The Honourable Sir Jeremy Raisman: Certainly. S .

Mr. K. C. Neogy: I am glad that that is so. Then the next question that
avises is whether in the recent past the scope of the lease-lend agreément has
or has not -been modified to sueh an extent as to lay a heayier .burden upon
India, while restricting the scope of assistance which India may obfain from ihe
U. .S A ’ ‘ . ; . ’

. The Honourable Sir Jeremy Raisman: 'No; that part about restricting the
‘seope of assistauce is incorrect. N . -

Mr. K. Q. Neogy: Very well; but my Honourable friend then admits the
fact that the scope of the aid “to be given to India has been expanded n the
past. s - : :

The Honourable Sir Jeremy Raisman: No. . What I meant was that it.is
possible that as a result of the ‘developments of the war what was expected frotmn
India may ‘be greater; but that would be eounterbalanced by a greatel measure
of assistance in the form of lend-lease. . -

Mr. K. C. Neogy: I wanted to find out whether all these questions have heen
_considered in 4}l their bearings before-any such. expansion of *the scope.of the
{eage-lend agreement was allowed on our part. ST . - '
Now,: Sir, my Honourable friend in introducing the, budget for 1944.45 said
something on-this subject in paragraph 37 of his speech. There he pointed oub
the different kinds of assistance that" were expected to be rendered to the
U. S A . : ' . -
(i) Reciprocal aid to the United States forces in India in the shape of rations,
ete. - ¢ ’ : ) ‘
(i) Reciprocal aid to the United States shipping using Indian ports, ete.
’ The next one is the most important. ~ : Ty . '
(iii) Available raw materials and available foodstuffs, such as tea, required
fy the United States Government. directly for war purposes. ) .
Then mv Honourable friend added: - Lo
* «The arrangements for granfing reciprocal aid of the first two kinds are working
smoothly. but the administrative arrangements - governing reciprocal aid for raw material
are still being worked out.” . : w T ‘ :
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Tt is only admlmstrafive arrangements that were being worked out at that
moment. There is nothing to indicate in this that it was for the first time then
that the obligation to furnish raw miaterials and available foodstuffs for being
exported- out of India to the United States Mad been undertaken. Sir, on this
. point-T ‘have the authority of the President of the United States himself who, in
* the 18th report that he made to the Congress on the lease-lend operatlons ending

November .30, 1043, made the- followmo observation : .

“The Governments of the United ngdom New Zealand and India have agreed to
provide as reverse lend-lease and without payment by us raw. materials, commodities,
" and f«vodstuffs previously purr'haqed within their terrltory by the U. S Government
- agencies.’

That is to say, for the first hme in this period- India had undertaken the
obligation to furnish to the U. S. A. raw materials and foodstuffs which the
U. 8. Government were purchasmg through then' own orgamsatlon in Ind1a pre-
vmusly :

Sir, certain questlons _were asked in this House in November, 1943—ag far
as T recollect—in regard 'to the purchases made by the U: S. Government “of
jute and jute’ products Then again as a member of a Committee I got a memo-+
"randum supplied from the Department of Labour in which certain: officers of
the Geological Départment made an observation that the U. S. A. Governunent
agency, in the shape of the Metals Reserve Corporation, which was really a
Government shiow, had offered to the Geological Department prices for certan
rare minerals “hwh were not sufficient t¢ cover the cost.of mining. This is-an
observation made by officers:of the Geological Department in a note which was
circulated to-us. So we- have i on the authont} of the Geological. Department
that in November the U. S. A. Government was purchasing certain- rare mine-
rals and that the prices . offered by them . were not remunerative or econordic.
Immediately after that we find that India has undertaken the obligation of sup-
plying all' these rare minerals and other raw materials, such _as jute, to the
United States of America without any payment at all. I should like to have a
statement from. the Honourable Member explaining the circumstance in which
the scope of the reciprocal aid- was” extended in this matter. The Honourable
Member supplied, in reply.to a question_ asked by my Honourable friend to my
Tight the other day, certain figures showing the export of the various raw materials
that have taken place to the United States of America. I fake it, Sir. that
before the scope of the agreement was extended in this manner, our obliga-
tion was limited to supplying the United States forces sanctioned in India with
whatever requu'ements We Were In a posmon to "supply to them for local con-
sumption or local-use. For the first time we find that we have on a particular
date undertaken an obligation to export our raw maferials for which we were-
receiving cash payment in the past and against which our doller credits were-
-accumulating. ;

Tlre Honourable Sir Jeremy Ralsman Which date s .the Honourable Mem-
_ber-referring to? Is he referring tc the budget speech’ of last year. which refers‘
back to a decision that had been taken before that? ' '

Mr. K. C. Neogy: We.are labouring under a great handicap in carrymg ‘on
this discussion. .The Honourable Member has never cared to-supply this-House
with cemplete information on any of these matters. Wé¢ have to work -hard and
get information from Amerioa for the purpose of understanding the situation.

Thé Honourable Sir Jeremy Raisman: I can assure the Honourable Merrber
that he isnot the only person who has to labour under great handicaps to under--
stand the posxtlon in respect of lense-lend, but what T do want to know'is what
statement of mine he is referrma to because I have not got w1th ma the Ia.st
year’'s budget speech.

Mr. K. C. Neogy: I refer to hlS speech mtroducmcr -the budoet 1944- 4:)
Before that we never knew that -our obligation extended to the expoﬂatlon of
raw materials free of cost to the United States of America. '
. 'The Honourable Sir Jeremy Raisman: But it was made quite clear in last
year’s budget speech and it was.referred to in the course of discussions on last
vear's budgeb
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Mr, K. C. Neogy: Yes, I myself referred to it once in a. way, but what I
‘mean is what justification can the Honourable Member put forward for. having

extended the scope of the reciprocal aid in fhis manner?—that is the statement
whieh I want from my Honourable friend. : '

The Honourable Sir Jeremy Raisman: The justification which one side of

any international arrangement has, namely that something is also expected from.
the other side. .

Mr, K C. Neogy: That is exactly what we 'want to know: What is the
““something’’ in addition to the “"Something’’ that you were expecting in the
. past that led to this expansion of the understanding? My Honourable friend:

would permit me to point out that a statement. on this position was: made in

Paljhament, In the House of Commons, where it was said that 1t wag decided

to include raw materials within the ambit of the reciprocal aid agreemeént with,
Great Britain. © Was thas decis‘on adtdmatically accepted by the Government.
of India .for the purpose of sending out'our raw. materials like this without

payment? ~That is the point on which I should like my Honourable friend to

gve us information. We are tied to the apron strings of the United Kingdom

in these matters. I shodld like to know in regard to- which particular matter:
. we have an ‘absolutely free hand for the purpose of dealing with the  United:
States of America, and in regard to whieh other matters it is His Majesty’s.
Government that takes the decision and we have to" carry out those decisions ?’
That is the point on-which, again, I should like to have some enlightenment.

It is a great pity that no opportunity is given to this House to have a discussion

on such important subjects on the.basis of any auhoritative statement that one

expects to get from any decent Government. Sir, in the_ United States and.
_the United Kingdom, periodical publicatons are made in the shape of reports

and White Papers setting out the details of the working of these arrangements.

Then, there arc regular debates that are held in the House of Commons in the

course. of which the position is explained fronmi time to time ; but the Honourable
Member has failed to give us any comprehensive idea about the arrangements-
that obtain at the present momens.- ‘ : ’ .

The Honourable Sir Jeremy Raisman: I assure my Honourable friend that
when I was in America I heard.complaints in almost exactly the same words.
as he is making now, about the lack of information in America. .

- Mr. K. C. Neogy: That is rio justification for my Honourable friend keeping
us in a comparative darkness about the arrangements that are now operating.

Apart from anything else, are we or are we not entitled to these reports which: -
are made by the President to the Congress in America from time to time, every
three ‘months, in which the President sets out in detail the operations under
the Lease-Lend Act? We have to resort to American gources for the purposes
of even getting loans of these publications. Will thie Honourable Member seé to-
it that in future at least these publications are regularly obtained and placed
at our disposal in the Assembly Library? '

Mr. N. M. Joshi (Nominated Non-Official): He can give us the information.,

Mr. K. C. Neogy: He says he is as much. in the durk as some of us are.

Then again in the 15th Report to the Congress ending March 31st, 1944;.
the President ‘says:

“The volume of reverse Lend-Lease aid provided to the United States forces in India
has gone up by leaps and hounds.” ) )

Here, again, I pause and enquire whether there is going to be fixed any
ceiling to all this? 1 asked more than once the question as to whether the
financial” capacity of India has at all been considered before this limitless liabi-
_lity was accepted by the Government of India. My :Honourable frlend. m one
of his speeches stated that the financial ‘capacity of .a country determines the
nature of the aid that is expected to be afforded by way of reyerse Le‘:nd.—IJease,_
and I have not sueceeded in getting a statement-from my Honourable friend as
.to how Government came to the conclusion that the type and the vdlume of aid
that we are giving are definitely within the financial capacity of India.
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Then, I will come-to the last available Report apd that is the 17th Report
of the President to the Congress ending with January 30th, 1945, and this is
what the President says: : : .

“‘In India the increased rate of reverse Lend-Lease aid we have received has kep$
pace with the rising tempo of air, land and sea operations in the Burma, India and
China theatres.” . , ) .

Sir, I again want to know whether there is any limit to our obligation_in this-
behalf. - As I pointed out in the morning, our obligation in the matter of dome-
stic defence is limited to the geographical boundaries of India, but we find thaf:
our obligation to afford reverse Lease-Lend aid to América is not' bounded by
“uny geographical limits in the least.

Sir, I think I have taken up too much of the time of the House already in.
dealing with ‘this rather abstruse subject; and I would just, with your permis-
sion, dgvote a few words to another subject, which, though not of such great
importance from the international point of view, has a very great, interest, to-
the country as aswhole. I refer to the.coal position. It is a pity that there-
has no$ been.any sufficient discussion of the coal position in this House. Here
again.I must begin by voiting a complaint which I have against the Honour-
able the Finance Membet, in so far as the present demands for grants indicate
that certain departments, and branches of departments, which were votable last
year are now treated as non-votable, simply because- those departments and
subjects have been transferred to the control of. the Supply Department.

Sir; first of all the organization of the Cpal Commissioner’s office. It
was shown as a votable item under the War Transport Department. last
year. Now it appears as a non-votable item in the Supply Department budget.
Secondly, and that is a much more ' important point: the rallway collietles
.which belong to a so-called commercial department of the Government of India
were so long treated as part of the railway administration and the railway-
colliery establishment was a whoilly voted establishment in®the railway tiud_et.
That branch of the activity of the railway administration has now, for admini-
strative reasons, been transferred to the Supply Department; ahd it &ppears as:
a non-voted item of expenditure in the present demands for grants.- Of course
“‘Pandit’’ Raisman will explain the financial ‘‘Shastra’’ which enjoins this touch
-pollution, because if Sir Ramaswami Mudaliar touches any particular depart--
“ment it becomes untouchable for the rest of us in this House. ) :

But, Sir, that apart, there must be something very wrong in the administra--
tion of this department—I mean the coal administration because I find that in:
regard to the question of the improvement that has taken place in the raisings-
of coal between 1943 and 1944, the Department itself does not seem tb be in ‘a
nosition to supply correct information even to the Viceroy. My Honourable
friend to my right made a complaint that he did not get eorréct information in«
reply to.a question of his from the Supply Department. But what right has he-
to complain,-if the Viceroy of India has no right to obtain' correct information

" from the Supply Deparment? I have in mind a question which I put in this:
House. Unforiunately it was.not reached for ntal answer on the very first day
of this Session, where I quoted one gtatement made by Lord Wavell at a meeting;
at the Associated Chambers 6f Commerce in Calcutta 4n which he was advised
to say that the ‘‘production of coal throughout 1944, though below our target,
has been greater, month by month, than the corresponding figures for 1943"".
Unfortunately for me I obtained a somewhat different answer to this very poinb
trom the Hongurable Member in charge, in a reply to a question and I. quoteéd
that reply and T said: How is the Honourable Member going to reconcile the
statement made by the Viceroy snd that made by hiinself, which indicated thaf-
during certain months of this period, the raisings were definitely lower and the-
reply was that ‘‘the two statements clearlv cannot be reconciled for tle ali-Ind’a
figures’’. "The all-India figures indizated that the statement made'by the Vice--
rov was incorrect. Having regard to all known canons of administration, the-
head of a Government is expected to depend upon the information from the-
relevant ‘departments for the purpose of making. statements of this character,
and therefore. T say that my Honourable fr'end has no ground for complaint
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because the Viceroy himself does not seem to have the

information from this Department. T

. Mx. N. M. Joshi: They arc political statements.

- M, K. O. Noogy: Yes. The Coal Department has ambarkéd on a_ very ambl.
tious project. 1t has set up a huge organmation, a very large nymber ot officers
bave been sppcinted—mostly Kuropesn—on high rates of pay for the: purpose
of administering the control scheme.. Labour welfare’schemes have beewn taken
in hand. Labour forces have been spec.ally recruited, and yet we find that the
results. are not as they should be. As a matter of fact, up to a foint all the’
efforts of the (Jovernment in inducing the bbtter class collieries to improve their
raisings seem “tv have had no effect practically. ~ But on the other hand, the.. .
collieries producibg the inferior grades of coal have succeeded in’ jucrensing
their raisings. The imducements that are offered mostly operate in thu case of
-the higher grade ooal people—concessions by way of-excess profits tax, oonces-
sions by way of bonuses wnd things like that. If my Honourable friend were #
‘here 1 should have liked him to explain to the’ House the reasons why all these

. heroic measures that have been adopted have failed to produce the desiced re-
sult in the casp of the higher grade ocollieries and what is the. Government’s
.policy in this matter, particularly towards inferior grades of coal. .
. Apart from giving various ingucements to the coal industry, they have fixed
tempting prices for coal; and in one instance, to which 1 am goming, it appears
that the price was determined without any serious consideration .of th: differ-
.ent elemente of cost, and that in that particular case the price was determined -
-on the recommendation of a part-time official who was also interested in the col-
lieries. I put several questions on th’s subject and it appegred that jn the case
of Assam coal where the prices are fixed at very ‘high figures, no definite prin-
.ciple was observed in the fixation of prices, \mliie the Bengal and Bihar. areas,
and it was .stated that prices were fixed on the advieg of the “‘local authorities’".
When I asked the name of the local authorities 1 was given the name of the
local Deputy Cosl Controller who, it wax admitted, is a part-time othcer of' .
Government and is alsa financiallyinterested in certain collieries in Assdm. In
.one instance I find that as a result of depending on the jugment of this single
semi-offigial, the price of coal that has been fixed at Rs. 33/8 includes Rs. 11/8
.88 the transport charge over a ropeway 8} miles in length. Now, Sir, the price
‘of coal for this particular colliery was Rs. 10, Rs. 11 and Re. 18 in. the years
1941, 1642 and 1948, respectively, inclusive of the transport charge over the
ropeway : and under orders of Government Rs. 11/8 has now been fixed a8 the
cost of the ropeway transport alone, bringing up the total price to Rs. 83/8.
When I asked for the details of calculat.ons, the Honourable Member aaid there
were.no details. When I asked whether any independent officer_Hhd gond into

* ".the elements of cost he said that nothing of the kind was done. These are ad-
-mitted facts, admitted on the foor of this House. For this one inatance of
-jébbery, to which we can point, there must be hundreds other where jobbery-is

" _taking place.without our knowledge in the coal department. _

" 1 st afraid, 1 shall not be justified in taking.any more of the time of the ’
“House. But I would just conclude by referring.to another fact. Everyone is
aware of the extreme difficulty which the householders are experiencing for the
absence of spfficient supplies of domestic coal. “When we ask for information
‘88 to what is the normal requirement of the country, they say we have no cal-
‘culations. 1 have got the figurer for 1942, 1948 snd 1844 and also the figures
for 1040 and 1941. The supplies of soft coke were of the order of 9 lakh tons

' a year in 4040 and 1041, These figures are available from the publ:-
3P W 179 reports of the Soft Coke Cess Committee, although- the Honours-

* . able Member g£2id that he had no information sbout the mqu:remei;lt? of the.
.country. .Boms nine lakh tons of soft coke was supplied to the w medr'm li';
-in the years 1040 and 1041. Tt dropped 'to 4 lakhs 81 thoun_n_nﬂ tons 023 154
11042, 854 thousand and odd tons in 1943, and 448 thousand tons ‘“"d R 1 I 04
“We are having less than one half of the total soft coke that used-to be supph

right' to expest oorn}!! _

[
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to the country in the years 1940 and 1941, .and the Honourable Member ,is not
prepered to give us full detgils with regard to these matters and we have to.
depend upon our-own efforts for the: purpose of finding out how the position
stands as compared with the past years. This is a department which requires
to be thoroughly looked into; and 1 am véry sorry that my Honourable friend
who is in charge of the: Department, s not heré at the present moment. ‘Lhere
are other aspects of the conl question whnch I regret I have no time to deal with.
on the present-occasion.

‘The Honourable Dr. N, B. Khare (Member for Comm«)nwealth Relations):
After having spoken once durmg this session, I would nov have ca.red to- open:
my lips & second tinie, but since attacks have been.inade not only against me
personally but against my department also during the ocvurse of the debate
and since I also heard a whispering campaign, that tte demand for Emigration.
External pertaining to my department bas been thrown out more on, persona.F’
grounds than on principle or merit, I deem it my duty to intervene in the
debate and give a reply to these various criticismus. The opposition has voted:
in -favour of the refusal of supplies to ihe Executive Council ‘which amounts
to a ocensure motion against the present Government whech clearly’ meams that
‘they do not want the present Government to function suy 'longer; if that is
80, it follows as a corollary that they should have voted dowd all demands for
‘grants, but they have ndt doge 30.. . ’

Bir Cowasjee Jehangir: Do you want them' to.do it? -

- The Honourable Dr. N. B. Khare: They have only thrown out 3 or 4

speeific demands and passed ‘the rest of the budget. Thls position’ acoordmg
to me is rather inconsistent.

Now, Sir, I believe that they have Jomed hands to- threw out. the Finance
Bill also.. In so far as they have passed almost sll the budget demands with &
very few exceptions, it means by. implication- that this Government can’ and
should function and adrhinister the grants passed By tne House.- Ifethat is
80, how can they now oppose the Finance’Bill? It seemms .to me that they
are not going to: ‘throw out the Finance Bill on its merits: but’ merely as a poli-
tical propaganda for which purpose they have joined hande. ‘We see the
Muslim &.‘eague Members walking arm in arm with the Congress Party, Mem-
bers into the lobby, but. I am certain that this apparent unity is only a make-
believe because while doing so here, the Congress bas throwa out the Muslimé
League Ministry in the N.-W. F. Province, the pivot of Paklstan and estab-
lished a Congress Ministry there. .

To understand all the implications of the m ystery we must take a bird's
.eye View-of gome-happenings in the past. After the 1942 -disorders, complete
demoralisation snd sense of frustration had set in in the _Cangress organijsation,
the stocks of the Muslim League also were going-down in the Punjab and the
Pun;ab Premier refused even to see the General Sgcretary of the League in the

sprin og of last year as will be gathered from the issues of the Daum durmg that
peri

Nawabsads Muhammad Lisquat All Khan (Rohirkund ard- Kumaon Divi--
sions :- Muhammadan Rural): That _is absolutely wrong.

The Honourable Dr. N. B, Khare: What transpired betweer. them at that’
_ time’ can be summarised in two Urdu couplets:

“Marta hun tere hijr men aye Khizr' khabarlo

League ka lihaz karke, Liquat ko backalv

- Liquat tu meri arzoo nalmk hai kar raha

Jina ke taraf se dil men mere chhula hai pargaya. "

Tt is after this that the Feuhrers of hoth the organisations meét together

‘in Bombay and tried hard to bring about s rapproachement between the two
organisations, but. as was expected they wmjserably failed. There were other
indications algo for the Toss of morale in the Congress orgonisations in various
.provinces and the cracking of ‘the League structure, details of which are nof
germane to the issue at the present moment. Suffice it to say, “that it was
found necessary by both these Parties to get into power as & means to remforce
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“their_structure and raise thor prestige. 8o it i nop a common ideology that
‘bas brought them together but adversity Las rlon:;q the trick. It is well :gl that
Adversity makes ctrange bed-fellows’ -
Some' Honourable- Member: It does. U . -
~ The Homourable Dr. N. B. Khare: This is the genesis of the superficial
+unity which we witneds in the House every day. Whag Hiulers failed to achieve
is b.eugg attempted by Goebbels and Himmlers of the Purties and secret nego-
fiations are going' on to achieve 'it.. Since the lips of those who- are carrying
-on the negoliations are sealed, it is necessary to throw some light on these
~Depotiations to bring sbout umity which is desired by all. My friend Mr. Sri
Prakasa, the General Secretary of the Congress Asscmbly Party, has got a
Hindi Daily at Luclnow, which says, “though no finality has been- reached,
we have leurnt from a very reliable source that the Viceroy's Exeoutive Coun-
~ail is geing to be-reconstituted in which three main portfulios, Finance, Home
-and External Affairs will remsin"in the hands of the Viceroy’s nominees who
will be permanent officials und War Transport in tbo hands of @ non-official
European who will b®ong to the European Group in ths Centrsl Assembly and
-the rest in the hands of Indian.Members''. : i '
. Miz.'Sri Prakasa (Allahabad and Jhansi Divisions ! Nun-Mubammadsn Rural);.
On a point of information, 8ir,.1 have no Hindi paper under my control at
}mqknow or elsewhere and 1 know nothing or what the Honourable Member is
The Honourable Dr. N. B. Khare: It does not matter. I have got all this
from the H{nduston Stundard. The Viceroy's power of veto will remain intact.
Regurding the composition of the Cabinet the paper further eays, '‘Four elect-
‘ed Members of the Congress and the League Party each and four from other
parties i the Assembly will constitute the- Viceroy's Executive Council’’. The
.paper further adds that when this ' proposal was brought before Mahatma
Gandhi, he is reported to have vaid that those who will acoept office will have to
sevér their connestion from the Congress orgtimsation. By the way thig shows-
the measure of suppart behind these negotiations. The paper concludes that -
Nawabzada has given his word on some such lines. I{ all this istrue, " it is
-quite in-line with the history of the Congress over two dscades: non-co-operas .
-Gion followed by conditional co-operation, non-co-operation followed by unecondi-
tional co-operation, surrender ufter a fight and so on and so forth. Even Hitler
.and Btalin will yield before -this double-handed onslaught. Tt is no wonder if .
-the British Government alsd yields. They will get a fine team drawing in
-opposite directions, because the Leader of the Opposition very recently-at the
-Botary Club, Delhi, preached Ahimsa or non-killing and the .Deputy Leader’
of the Muslim League Parjy as was said by him helieveg.in killing and getting
-rkilled. The Congress has.#lways refused what has been offered by the British
Governrdent. Witness' the history of 1919, 1985 and 1042—I mean’ the Cripps
Proposals. If they are now thinking of revising their attitude aftar the rejection
of the €ripps proposals, -there is no point in throwing out the Finance Bill.
8ir, ufter 1 spoke on the last occasion my C..ngress friends were annoyed with
‘me but the House .will he surprised to find tha{ the same seiitiments as were |
-expressed by me are expressed-recéntly by a Congress organ, The” Hindustan
Times, It says: : : oo ’ '
“ i and Ministries has a meaning and s as a prelimi ‘
o nol!’s-o{:u ‘o ‘dilr‘:gt‘.ﬁ';: ;“by iteelf it is a mere gml:go of protl:?:;ich n.; bo jostr
Sed occasionslly, but not ss & peolonged policy.” T . v .
There is no.ignominy ‘in surrender if it-is honest, but hypom'ix is dishondur-
sble. If they want to defeat the Government and oépupy these Benches,
they should give a decent buriaﬂ to the corpse of ‘Quit. India’. ‘Quit’ Indip’
anay have been desr to them, but even the corpse of the beloved person ‘stinks.
Theyefore, they should bury the hatchet .and elect to support- war efforte as
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s been done in thé ‘Frontier. . This will ha the duty of & person who is intel-
leatually honest. 8ir,-T have always been a firm believer in the  war efforts.
I have never concesled it from anybody, and. I hage preached it openly even
incurring the odium from the fraternity of friends Upposite. BSir, war is now-
“coming to an end and prelimindry conferences for peace are going to be held.
Yesterday I read in papers that' the Indian Immigration Bill mi.the U. 8. A. .~
‘has been indefinitely shelved in spite of President Roosevelt's strong support.
AN honor to Him for that. But this shows which way -the wind is blowing for
coloured. people. Indians can fight side by side in this war along with Americans
for a common purpose, for freedom and equality, but are denied even a small
modicum .of citizenship rights in that' country.. There is Lo wonder if bne
begins to doubt whether coloured pec-ple are going to be emancipated ut sl as
a result of this war, but one thing. m certain that a large propartion of white
people are going to be enslaved for a good l-ng time after this war. I+ have
no- hesitation, therefore, to support thls war still, because to that exten. ab
least the mequqhty between the ‘white and the coloured will be Wwiped out.
"This is my individual view. a8 8 coloured man, and I hope that world’s states-

men will 1ake & note of it if they want to avoid future conflicts which may be
‘between the coloured.and the white people. ' .

Sir, I have come to occupy this office in a straight mauner.” I never so.qghb
-after it, never begged before anybedy, uever conspired -for it, never intrigued
for it.. Yet the Deputy Leader of the Muslim Leugue Party had the temerity
“to say that I came here for job and breud, and in support of it quoted some
words from a’ contemptuous reply which T gave to an ifrespousible juvenile
interjector at a public meeting in Cuttfck, which was evidently ironical. If
people are so dunce as not to understand- i irory, nobody can help them:. I
never thought that the Deputy Leader of the Mus lim League would be as obtuse
in his intelligence as in his form and figure. B8ir, I hgve followed an independ- .
ent and honest profession all my life and I have offered whatever little saeri-
fice I could at the altar of my country for years. I am not a job- hunter; it
is those who conspire and intrigue for it, that ure job-hunters in my view. I
have been called.a “jester; that only shows that some_of my thrusty have
_ gone home. It is natural that when a thrust goes home, people lose their
" balancé and begin to dance like & prima donna. It'is no wonder, therefore,
that my Honourable friend, Nawabzada, who is proud of his suavity and urba--
mty, and rlght.ly 80, threw down the mask onco and defended the ‘League- b
blurting out, ‘Mussalmans believe in killing and getting killed””. I am sure;
in -his saner moments, he will repegt for having done so. -

llanbsm Iuhnnmad Liaquat Ali Khan: ] still believe in that,

- (Interruptions)

The nonounblo Dr. N. B. Khare: I have heard you with patuznoe now
fisten. Incidentally this throws a flood of light on’ the genesis of communal
‘riots in this unfortunate country, and, if unfortunately my Honourable friend—
the future Home ‘Member, according to the new scheme—still believeg m this.
dictum, then woe to this unfortunate country.

Sir, the. Honourable the Leader of the Oppomtloh has said that I dc no$
understahd the correct meaning of the word ‘job’ in the English language. I am
not ashamed of it. I have not'been an advocate all my.life pleading in the
English language hefore even a third class Maugistrate. I have followed sall
my life the® profession of giving injections aud -incisions. English is not the
{anguage of my ancestors, and I love my mother more tham a paid web nurse.
Had it been poesible I would have been proud to speak in my’own language,
Mairathi. Sir, exhausted patience--has made my Monourable -friend lose his
balance and he has compared his attemipt to get on the Treasury Benches, with
the formation of the- Minidtry by Prime Ministsr Churchill.  Mr. Chu: Caill, i -
a Pritme Minister ‘of an mdependant country, . and he was called by His
Ma;elty the King with honour snd dignity to form a Cabinst; he had no occe-
sion to go abegging from door to door and call on even Private Secretaries.
Tha two things are incomparable:. Kahan Raja Bhoj aur Kahan Ganga Teli.
I hope and trust thal st all events, now at least, my Honourable friend will
nnlmthnhaaxhihmduuvmhokofnmo!mpmwﬁauhm
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that _comparison. If my Honourable friend, the ez-Advocate-General -and the
future Member for Planning and Development,” assumes office in an independent.
India, 1 will certainly bow before him hundred times, but so long as there is no
advanee in the constitutional position of this country, there is no ground for
any discrimingtion between him aud me; but his divtum is that whatever he
does is patriotic: if he withdraws from the Legslature, it is patriotic; if he re-
enters, 1t is patriotic; if he fights, 1t i8 patriotic; if he surrenders, it is patriotic;
if he resigns from the Working Committee before the storm,; it is patriotic;
if he sneezes, it is putriotic; if he yawus, it is patrotic; and thinking thuj
he bus got the monopoly of patriot.sm, he bas twitted my Honour-
able friend, the Bupply ‘Member, "by saying ‘‘that an impressive. dec-
Jaration of patriotism is the last argument of an unpatriotic person™. Sir,
we do. not parade “our patriotism. 1t -is the other side which always
parades _it. May 1, therefore, _say that the observaton made by
him, if revetsed, would be equally true of Alm?- ‘Sir, as I #aid before,. there
has been no‘advance in the constitutional position—thanks to the Parties oppo-
‘site—since I accepted my office, and since wmny friands by all accounts are eager
‘to step into: office under the present constitution, [ congratulate them, and I
am proud that my erstwhile leader is following in "the footseps of a humble
follower like me. I take it that they have realised that, short of achievihg
independence, the present constitution does offer opportunities for rendering
‘some service (o.the country, however little that may be. It-is exactly in® this
spirit that I have also accepted office under the present constitution with all
ite limitations, and I think I should“tell the House something of what I was.
able to do in-my own Department from the time 1 took office. Apart from
matters of policy, the Member in charge of a Department can do a great deal
towards a more effectivyq enforcement of the Indian point of view, in the admi-
nistration of his Departments. -

My Deparfment is responsible for natters :flecting the fote and welfare-
of a very large Indian pqpulation in overseas countrivs within the British Com-
monwealth. Until recently the Department was, howeverna ot @esection in a
big and  miscellaneous Department. It wus mede a separatesDepsrtment in-
1941 under my -d 'stinguished predecessor, Mr. Aney. The mnpin problems with
. which 1 was concerned, when I firs{ surveyed the Department, were:

. (1) the maingenance of a large number of Indian cvacuees; R

Ka (2) dealing with many long-standing problems concerting Indian over-
) seas, and . - . :
(3) the pilgrimage to the Hedjaz. o .

Taking the last subject fisst, my Muslim friends will, I am sure, give me
credit “for arranging—for the, first time after three years—in spite of difficult
war “conditions, for as many ss 5,000° Muslim pilgrims proceeding to the Holy
Land under full Kaval escort. In spite of minor shortcomings and. difficulties I
"bave it on the testimony of many educated and diatinguishbed pilgrims tha$
the pilgrimage was B very-successful one. .The Muslim Menebers of the Legis-
lature had been asking for better facilities for the pilgrimage for a very long-
time. 1 appointed & Haj officer.to be in charge.of the arrangements for the
‘pilgrims. I have ulready taken action to implement a very large numberwﬁjf'
the recommendations made by the Special Hsj Inquiry Officer, and more
-be .done as soon ss cxceptional war time conditions disappear.” dn order to
effect further improvement in the facilities for the pilgrimage I have. slready
action to resume direct central control of the sdministration of the: Port Haj
authorities and have .moved for further strengthening of the Haj staft.

I devoted special attentiou to the proper maintenapce of the several _lgkhl
of Indian evacuees, many of whom had to trek to this country in conditions
of great hardship. Whhin a few monthe after taking over charge I hed the
rates of allowances increased for the poorsst categories of evacuees and pro-
vidéd extra allowances for clothing and médical sid und for the school and uni-.
‘versity education of the children'of evacuces. I have aleo taken special action

)
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to obtain employment for as many of the evacuees as might be possible. To
achieve these ends I did not hesitate to increase the staff. The- proper main-
tenance of these unfortunate persons in their enforced absence from their home
of adoption has been a matter of constant care and solicitude to me.

The political and economic grievances of Indians.overceas bhave been, as
the House is aware, a running sore for generations. When I first took over
charge the most important problems facing us were those connected with Indian
interests in South Africa, Ceylon and Burma. During the interregnum between
Mr. Aney’s departure and my taking over charge the obnoxious Pegging Ac#
had been placed on the Bouth African S8tatute-nook and the House iz aware
of the strenous efforts I have made for its withdrawal. I found that the Re-
ciprocity Act which had been passed earlier was defective in several respects
and I had an amendment of the Act drafted and passed at the very first oppor-

. bunity. As the House is aware, this Act was for the first tiwe applied by me

inst the country which persisted in its indifference to Indian interests and
its harmssment of our nationals resident therein.

This ie the first tinfe in history that the principle of retaliatior was adopted
and enforced by the Government of India against a fellow member of the
British Commonwealth of Nations. Still the Congress organ Hindustan Times'
says in a leading article that Dr. Khare has proved himselt weak and ineffi-:
cient to bedr the byrden of South Afriea and has appealed to His Excellency
the Viceroy to teke upon himself this burden. What a strong support to the
theory of the White Man’s burden from a .patriotis hnd rationalist organ! As
regards Ceylon and Burma, the members of the Btanding Emigration Committee
will bear me out that I have takgn them into the fullest confldence in all matters
affecting Indiam interests in these countries ond I believe I can claim that at no
time have the Government of India moved so closely in fouch with non-official
opinion in these matters. As far as possible 1 have also appointed distinguish-

ed non-official Indians as our Representatives to safeguard Indian interests in
overseas countries.

With the separation of the Departm 'nt rhuch greater attention is now devot-
ed to the affnirs of Indians overseas and the activities of the Departnient have
been extended ' .over all political relations with countries- within the com-
monwealth; hence the change of name of the Department. Soon after taking
charge of the Department I realised that unregulated emigration of Indians,
particularly of the poorer ges, to Empire countries was likely to worsen
the position of Indians overseas. With a view to the protection of emigrants
and to placing the regulation of emigration on a gound footing, particularly in
relation to post-war possibilities, I have centralised the adrmiristration of the
Indian Emigration Act and the Protectors of Eniigrants, who-hitherto used to
work under the Provingial Governments as our agents, now work directly under
the Central Government. It is my belief «hat this centralisation of control
will direct future emigration into right channels and enable us to stem the
deterioration in the position of Indiems overseas. I believe that as & result of
this policy it is now recognised by all those who take any live interest in these
matters that Indian emigration and the sufeguarding of the interests=of Indifhs
overseas are being oonducted much more in consonance jgith the wishes of the
Indian public. If my efforts have not met with greqte*ess, that is not due

- to any lack of solicitude and exertions on my part. Without the vigilance exer-
oised by an Indian Member the position might bave been very much worse.
To stem the tide of deterioration and effect a reatientation in our policy have
been quite worth the efforts I have been able to inake.

Sir, as I have said before, the Congress tezhnique is to refuse wha$ is
offered by the British Government, then to start some sort of a struggle and
get beaten and then after enjoying a certain period of demoralisation and
frustration, go abegging for something much less than what was offered, accept
it and delude the public that they have won. I am afrajd there is no departure
from this technique this time also. When they come into power, they will

-
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“delude the public by calling it s National Government.. I want to know-how
it will be a national government in the proper senst of the term within the
present constitutional limitations, and I alao want to know wnst magic wand
they possess which will.enable them to exiraet more good from the present
constitution than the present Executive Council. No individual or a group of
individuals cau dispose of the future of this countey. It is-not their patrimony
to be so disposed of. The whole nation i3 voncerned with it. Buch attempte
can best be described as treachery against demooracy and nationalism. It may
be remembored that they refused the Cripps offer when Japan's stars were in
the ascendancy; now they are ingratiating themselves in favour of Great Britain
ae her stars are fortunately in the ascendsucy, but I do not blame them. Thaey,
-have a natural desire to get into power and they are angry on account of thewr
failures so far and they are egotists because they maintain that they alone are
patriots. Sri Krishna in the Bhagavat Gita says that desire and anger in an
egotist create hypocrisy and the suppression of truth. [They destroy mental
peace and substantiate illusion or Mayn, which overpowkrs even the sages.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): Sir, some friends of the Finance Member told me thay in my last
budget speech I had given offence by the use of the word ‘Jew’. I have very
great respect for the Jewish race, who have produced finauciers, scientists,
srtiste and great thinkers and writers. I have one of my best friends in life
s Jew. All the same, if I have given any offence I have no hesitation in with-
drawing the word now, and expressing regret for having used it.

The Finance Member has great abilities; he is a very efficient man; he
is a very patriotic Englishman and he does his duty. 1 am not asking him to
give me a certificate either for ability or for efficiency; but I would request
him to have imagination and to reslise that I also love my country and I am
doing my duty in my way and that in the issues which airse in this House,
there is nothing personal between me and him: we never had any personal
gontacts at all of any kind in life and I say there is nothing ml and if
there are any hard things which I have to say, they are not ad to him;
they are addressed to H. M. G., i.e., His Majesty’'s Government.

Mr. Hoossinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): No apology is required. -

Mr. Manu-Subedar: I thought at ene time that it was the general dictum
which we have followed all our life, namely, that the control of economic and
financial policy of this country is carried on through London, and that is wha
we have always resented. I thought it was that which upset him. Now,
that doctrine is not a new one: it is not original with me: we inherited it
from the great thinkers of old time—we inherited it from Romesh Chunder Dutt
and W. C. Bonnerjee, from Mr. Ranade and Mr. Gokhale, from G. Subra-
manis Iyer; I learnt it as a child and I have. certainly throughout my life
advocated that, because it i8 an indisputable fact. The Government is now
making a corner in economists and journalists; but.I venture to think that im
spite of this cornering of economists, as long as the fact existe of contro] from

ndon, Thet doctrine will be upheld in this country; and if there is a ballot
vote, I shall get th, of those economiste whom the Government is corner-.
ing at present. Th 8 doctrine which has figured in the speeches of all
the chairmen of the Chambers of Commerce all over the country, some of whom
were knighted, some of whom "became Members of the Executive Council, in
Bombsy, Bengal and in the Central Government—why, my friend_Bir Vithpl
Chandavarkar himself stressed the other day in speaking on the Finance Bill
thas English business interests were exercising overwhelming pressure on this
Government in regard to the consumer goods policy and there was serious
upprehension in the country as to the consequences on established industry.

I want to refer to my friend 8ir Ramaswami Mudaliar—I am sorry he is
pot here. Dewan Bshadur Sir A. Ramaswami Mudaliar, speaking at. the
plenery session of the second Round Table Conference in 1981 said:
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"“As & member of the iLegislative Assembly, as one who has seen how fast the prestige
of the present Government in the centre is being lost, how impossible it is for your
Finance Member at Delhi to rise to an emergencg; which your Chancellor of “the Exchequer

bere has bean able to do, I it will not i i
responsibility at the cantre,” say, I possible for you to delay the ides of

This Dewan Bahadur Sir Ramaswami Mudaliar, who at ‘that time, was
fighting for the just rights of India, has since then become a hide-bound bureau-
crat. %e mentioned the other day to me that I was bleating in this House.
I am thankful to him for regarding me as innocent as & lamb. I will return
the compliment by saying that he -looked very much like a rodring lion; but ,
he was a roaring lion only painted on the wall of the bureaucrat’s bouse,
incapable of protecting his own kith and kin, incapable of safeguarding the
interests of India, incapable of doing anything when financial ruination was
being brought to his country. is gentleman is the show-boy of His
Majesty's Government. He is being sent to war conferences; he is being
gent to represent India because he is a safe man. That reminds me of my
most favourite film star, whom I loved, when I was addicted to film geing,
and this film star was Charley Macarthie: this Charley Macarthie is a wooden
doll of a ventriloquist who speaks as his master teaches him. ¥His is most cutd
and has got ready answers for everything and he is very cheeky, but he speaks
‘'with the voice of the master. Bimilarly, my Honourable friend will go there.

"I at least was bleating in this House with my own voice and my own senti-
ments. My Honourable friend will go there and will speak with the voice of
His Majesty's Government, the words which His Majesty’s Government will
put into his mouth. I hope he will be comfortable in Mis sest between Lord
Hailey on one side and General Smuts on the other hand. Sir, we are con-
cerned. about the status of our country, we are very sensitive on this question
of Status; and if this gentleman can extricate himself—which he cannot do
without raising this country from the frustrated and humiliated condition to
which it has fallen—we shall be very appreciative and we shall be very glad.

Sir Ramaswami Mudaliar went out of his way to pay a compliment to the
Honourable the Finance Member. The cute Editor of Roy’s Weekly who has
seen succersive Finance Members and their Indian satellites has detected &
note of insincerity in this compliment. Sir Ramaswami Mudaliar said that
the Honourable the Finance Member had worked in this country as if it was
his own country. Now, BSir, let us get hold of certain fundamental ideas on
this subject. The House will remember what was the defence of Warren
Hastings when he was impeached. He said ‘I served India, I worked in the
interests of India’. The great Viceroy Lord Cuyrzon also said that he gave
the best years of his life to this country. What did Lord Linlithgow do?
With his 8ham about bulls and heifers, and cows, which he brought to this
country, he produced more Papal Bulls or Ordinances than any tyrant who
has ruled in any country. This Lord Linlithgow claimed that he.had served
Indis. Coming down to less exalted persons, every professor and every Dis-
trict Superintendent of police also claims that he has given the best years
of his life to this country and has served India. There may be a sense in
which this service is there but let us understand what that sense is.” Sir, I
bhave always relished examples of patriotism from other countries. I have
. read examples of patriotism from German, Japanese, Russian, Italian, American
and other sources but for full blooded, indelible and unchanging patriotism,
give me the Englishman every time. He is a cent per cent patriot and I am a
very great admirer of their patriotism. The English as a race are highly disci-
plined and they have a great sense «f solidarity and on account df this they have
been able to get through.many difficult scrapes in their existence but this
very trait makes the Englishman in his representative capacity ruthless to-
wards others. He is ruthless wherever he thinks there is a conflict of interest
between the interests of England and any other country. It makes the repre-
sentative Englishman so ruthless. Even the Englishman who is a very good
man in private life, even he, when it is a question of conflict of interest between
his country and another cvountry, will not do the kind act which is
expressed by the English phrase—'‘helping a lama dog over the stile’’. et
us understand the service -in this light. o

3 ]
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I want to speak about the mili expenditure and with the preasing

fetions of time. it is not poesible to do very much but I have hegs af’

, from a paper which is owned and controlled by my friend Sir olag in
Bombay, who holds a position in Bombay similar to * that of Sie
Riohardson in Oaloutta. This, is from the Commerce of 10th . Maseh 1
The paper says: ' b '
. '""While we do not question the integrity of the Fi M y
share. of defence expenditure ch.rpdmtog?n ia's sco.onn:n;:‘ mm?m?y vy
bardly be justified if we sp‘p]{j.the fair test propounded by the Finance Member himself
in the concluding portion o Budget speech.’” :

T.Iga;n he quotes the Finance Member: .

. proportionate distribution of the final burd partn i ryi
capacity and of entirely diﬂ:r:::. standards of livi;: ;?u:lt‘.‘ be ‘.33.31.: lgq.zhmlﬁ
the mtlmul” field as moderp systems of pational taxation aspire to do. in the

heavily on TRy
Tﬁh,&inisnot-thessyingofmextnmistofa%kind. It is the i-
dered opinion of a sane European in this country. We have asked for th
ocouniry a ceiling with regard to‘the capacity of this country fo bear the expen-
“diture. The Honourable the Finance Member showed himsalf on such subjects
as sensitive as a primg donha, a8 a temperamental prima donna, if I may use
_that word. He refuses even to convey fo His Majesty’s Government what is
the view of this House or what is the view held by certain portions of this
ocountry and you see the confusion into which the financial administration has
fallen merely because Government neglected to take such a precaution with
regard to India. May I ask whether it is not true that such a precaution has
been taken with regard to Ceylon and that a guarantee is given that beyond
s oertain fixed amount all excess will be borne by His Majesty’s Government.
May I ask whether we are getting our money's worth as completely as we
should like. The expenditure on.the army, navy and the air force in Japan
before the war was only twice as much on the depreciated value of the yen .
and probably only 8 times as much on the normal valué of the yen and Japan
had an army, navy and air_force which ensbled it to take on two or three
Powers at the same time. Here we have beén spending so much for years.
We are spending s0o much today and where are we? There is something
fundamentally with this military expenditure. I have got the Auditor
General's report and plenty ef extracts therefrom which, I am afrsid, the
limitations of time wall not permij me to reasd. He speaks of waste and,
corruption, falsification of accounte and irregularities. He says that acoounts
continue to be in arrears, he speaks of the lowest ebb to which efficiency bad
fallen, that action was of doubtful constitutional propriety. He speaks of the
low level of efficiency in of stores, and in respect of ‘the expenditure of
98 crores of rupees on mes. With regard to the denial policy he says:
““He was not at all eatisfied with the state of the accounfs of the expenditure
on these measures and feared that it would be impossible ever to get the
requirements of audit satisfied”’. With regard to 8 crores, the sum spent by
Bengal, he says “‘the liability for which the Auditar General had not found him-
self in & position to sccept”. Again, it is said that the disclosures made by
the Auditor General in the Military Accounts Committee ‘‘gave rise to serious
doubt that the money was actually spent for the purposes for which if, was
nt’’. '
l.amsir. I may tell this Assembly an episode which I have been able to hear of
at first hand and that is of a]contrhct for the oonstrf:rctlop of ael::}d;?m;ue;eﬁr
of rupees. This gentleman got a contract six crore .
Gﬁgrgrp:lt. : cmlz-?and a hall?a Another crore and a half was distributed amongst
all those who were concerned with this contract and he made s profit of 8
crores of rupees. As tax payers and as Members of this Assembly, we express
our grave concern at these disclosures. Crores of money are mis-spent. They
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are wasted and there _‘is corruption galore. That is what we have heard.
Under the circumstances, an apprehension as to the future; an apprehension
a8 to_where we are is perfectly legitimate. .

The Honourabls Sir Jeremy Raisman: Will the Honourable Member furnish
me with some more details of the case he refegred to?

Mr. Manu Subedar: I shall be able to give him whatever I have got.

. The Honourable 8ir Jeremy Ralsman: I thought he had full details show
ing the amount of profits, . : -

Mr. Manu Subedar: The amount of profit is three crores, which probably
the Honourable the Finance Member will never be able to get at so far as
income-tax is concerned. .

The Honourable Sir Jeremy Ralaman: Not if this House does not help me.

8ir Cowasjee Jehangir: He must have been a very big military contractor.
There arc only s few of them, ' '

Mr. Manu Subedar: Mr. Churchill spoke at one time there are more white
troops in India than at any time before. . Sir, this more or less corresponds
to the time ofs peak of military expenditure reached in this country. We
want to know more about what is being done. Under the plea of mon-votable,
no information is available to us, under . the plea that it is: not possible for
security reagons, information is withheld from us. Under the plea that these
measures are still in the course, they are in suspense, they are
not brought to book, they are mot brought to account. Uuder any
ore of these pleas great uncertainties are left,  great gaps in ° the
information open to this House, and we are being asked to be credulous beyond
8 degree. What the Honourable the Finance Member accepts ur to do
is to accept what he says, to accept it as gospel truth. With perfect

_faith and with full confidence and with gratitude, we must take what he has
done. we must take whatever little crumbs of information he is able to give
us and we must not raise any question. This, Sir, is not the proper attitude.

I find, Sir, there are concealed a lot of items of military expenditure. In

- the atmosphere of corruption and waste which I dealt with now, there are many
items which we are not told about at all. There js no finality about the figures
which the Honourable the Finance Member’ has given us. There are many
things hanging in thie air. For example, I have been chasing round all the books
with regard to an item of about 45 crores for military lorries which I am told will
fall on the railways. It must fall on His Majesty’s Government. 1 have not
been able to find out where it is accounted for. ,

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Wimt is this item of 45 crores? _

Mr. u Subedar: In respect of lorries which sre not found-in several
financial statements, which I have not been able to trace as to who will pay
and who will receive payment. Sir, there are other troubles with the so-called
financinl settlement. Tn speaking on the Budget, I already referred to the-
financial settlement; that it was all one sided, that it was imposed on us, that
it was not with our consent, that it had never been worked out and it was,
in its operation, most inequitable. The first terms became principle that was
extended, that was deviated, that was distended and misapplied, this was
distorted ‘and tortured to suit whatever the Government wanted to make of this
financial settlement. In this financial settlement there are four parts. If 1
had the time, I would have dealt with all the four parts. I shall confine
myself by taking up the third part which treats of war measures as purely
Indian liabilities by reason of their having been undertaken by India in her
own interest. This is & nice formula and it has been improvised for the
purpose of including in this financial settlement not only all the things which
were intended but all the things which war brought on, but many new things
which aroge from time to time. Sir, T have got 40 quotations from the
Honourable the Finance Member’s own words from his own speeches whgch
would conclusively to show that the suspicions and apprehensions v?lnch
were entertained wifgxo regard to the financial settlement are entirely ]\.xstnﬁed.
If T were to read all of them, it would take this House till tomorrow this time.
I would therefore content myself” with mentioning a few of the salient depar-
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tures which I want to bring to the notice of the House. First of all when
the Chatveld arrangement was made, it was protested against from all parte
of India that it was not satisfuctory. hat did the Chattield arrangement do?
It imposed upon India the burden for her external defence. In other words,
the words used here at that tithe were that the boundaries of India were now
extending from Singapore to El Ammen. This external extension has involved
us later on with additional charges in respect of non-effective charges to be
- borne by India on account of the war. In other words, as the war has caeme,
older arrangements have got to be revised and additional charges have got to
be pus incand thesa have been arbitrarily fixed at the figure of £1,300,000 a
year and His Majesty's Governmeny felt, why not have a little advance pay-
ment in cash and so they took a lump sum of £15,000,000 and agreed to
reduce Indisfs liability by £400,000 in consideration of advance payment. In
other words, the Honourable the Finance Member calls upon this Assembly,
calls upon this country to ba grateful to His Majesty's Government for the
arrangements which they have offered.  ~ .

- With regard to land troops, it was very clear at one time that only for
those regiments which were in India and for .JIndian defence the cost of
récruitment and training should be borne by India. This salutary rule was
departed from and it was subsequently proving'ed that all regiments which were
raised in India must be regarded as a joint measure. In other words, the
are & burden on India. This is very clearly & departure from the origi
arrangement, even though we assume for the time being that the alleged finan-
cial settlement was a sound and equitable one, binding om this country.

‘With regard to the navy, the departure was to lump further all meagures,
they are”also measures whose immediate purposes, says the Finanoe Member
are joint in character. In other words, if the immediste purposes ‘are joint,
but if these measures do not permanently lead to any good to us, even then
Et them be regarded as Indian’ liability. He Thimself speaks of difficulties

aving been experienced in dealing with such joint measures as have been
put into force in accordance with the principles of the financial settlement.

With regard to air, it is st¥l worses The departure from the original under-
standing here again is to the extent that gl the aerodromes charges, all the
ground charges have been thrown on India. Charges ‘with regard to mainten-
ance of air craft and air personnel are also thrown on Indis. I shall read only
a small portion: ~

“It is however, considered essential in India's interest to arrive at an understanding
vegarding the maximum forces which should be considered as strictly necessary -for the
defence of India. . . . .. Pending the determination of this issue an_arbitrary amount

2quivalent to half of the total estimated capital and recurring costs in ‘quéstion has been

provisionally included in the revised and budget estimatés and the balances taken for the
time bwing to a Suspense Account.”

This is what he says in the 1948 Budget statement. In 1944 Budget state-
ment we find that the half which was taken to suspense actount'was broken
up in the proportion of 9 : 1§, that is 8.98 : 1.84 and 8.98 was thrown on Indis..
It was thrown on India according to the arbitrary dictum that the estimated
recurring and provisional charges taken under euspense became distributable
because the air forces strength eventually prescribed turned out to be less than
the estimated strength of air forces for 1948-44. In other words, Sir, a ceiling
is put in by the Commander-in-Chief not on the total expenditure as we have
been requesting, which would be a fair and proper action, but on the personnel.
The Commander-in-Chief was compelled, honest Englishman that he was, he
was aghast at the ceiling which he had himhsaglf put; and in the following
year he was compelled to diminish that ceiling.

8ir, it in not merely in the matter of land, naval and air forces that this
settlement has been brought in. It has been brought in with regard to sup-
plies. The first position was ‘that the Eastern Group Council was put down
and we were called a ‘participating’ country on the basis that all the coun-
tries will pool their common resources. That arrangement for some mysterious
reason—no doubt prejudicial to Indian interests—was done away with after
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1041-42. Up to 1942 the Finance Member used to give us figures of totals
expenditure, including both Capital and supply expenditure, incurred in India;.
and told us how much was the share of India and how much was the share:
of England. That salutary practice he.abandoned. After 1948, in his budget
statements he has not told us what the total outlays are; and he has not-told
us what is most important, how much money India has laid out which is still
being held in suspense against somebody, which is not yet brought to account
and which therefore is hanging like a sword of Damocles on this country, in
addition to all the formidable military figures which he Lag given in his Budget.

8ir, His Majesty's Government has to pay for the remainder of all general
defence and supply expenditure incurred by India, subject to separate post-
war negotiations. In qther words, there is a liability which is still hanging
on us—%oncerning the lability for surplus war stores in India acquired in the
common interest. We acquire in the common interest. The amount of supply
put down in the last year's budget is exceeding 104 crores of rupees. These
supplies, like those hundred fhousand boots which were capable only of heing
worn on the left foot, these derelict, out-of-date- and broken supplies will be -
left to India and the liability is still hanging on India as to what it will be; _
it will be a post-war negotiation! .

8ir, this alleged financial settlement has been brought to do duty for many
things. The Finance Member says ‘‘Expenditure on supply, in its widest
sense, the production of guns, ammunition, armoured cats, clothing, and war-
like stores of every description, (some sixty thousand items)—was so closely
related to direct defence , expenditure that it also was covered by
the financial settlement’”" Now, 8ir, that was never covered by
the financial settlement; but he thinks, where we want to put in something
everything is included in the financial settlement and everything is brought in
and pllotted to India. Nobody is there to ask, they are ignorant and they
are poor. Not only that, but with regard to reciprocal aid—a point which. *
my Honourable friend Mr. Neogy bas been trying throughout the Session to
get cleared—the same issue arises, and I shall read from the Finance Member’s
own statement in 1948. Mark his words:

‘It wan first necessary to decide whether the expenditure on reciprocal lease-lend fell
within the financjal settlement or not, and if so, how it should be allocated in some
simple and broadly equitable way." N -

And then he goes on to say: ‘ -

“In short, in the absence of a direct mutual aid agreement between India and the
United States of America’’—(the reasons for which 1 have never been able to under-

stand'—*'the problem of reciprocal aid to the United Btates forces in India bristles with
difficalties.’ .

Then we come, to the fine conclusion:

“In the meanwhile reciprocal lease-lend to the United States forces in India has been
shown in the defence estimates as a charge 1o Indian revenues.”

Q.E.D. 1t has been proved that India is liable for this reciprocal aid. May
1 inquire with whom this reciprocity is? It reminds me again of the partner-
ship and the reciprocity between the Admiral and the stoker down in the engine
‘room or the partnership between the General and the camp follower. Sir,
President Roosevelt—and I - hope there.is somebody in this House somewhere
who will convey this as our deep feeling on this subject—would be terribly
upset to realise that India has been saddled with what are known as recipro-
cal charges and reciprocal aid when there is nathing which we receive from
the United States directly. With regard to these charges which are thrown on
us, they are brought in the settlement. First the question is, are they in
the settlement? Well, there is little doubt that the matter is bristling with
difficulties, but we are debiting them to Indian revenues.  Sir, about 124
crores have been already spent by this country in this reciprocal aid, and we
are told that India is receiving lease-lend benefit. But receiving lease-lend
‘benefit from whom? From the United Kingdom; we have no direct arrange-
ment with the Illyiosﬁer;'l That .

The Honoura eremy Rpisman: That is untrue. o

Mr. Manu Subedar: I shall be very glad if the Honourable Member will telk
_us what is the direct arrangement.

.
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_The Honourable Sir Jeremy Raisman: I have ssid that we_ do have direct
relations. We may not have a formal agreement but we have direct relatians
with the United States. 1t is merely one of a large number of untruths

which the Honourable Membét has uttered, but I feel that I cannof let that
one pass. :

Mr. Manu Subedar: We are told thab 515 crores of rupées worth-of benefit
came from America, but these benefits' were jointly for India, China and the
United Kingdom. The Honourable the Finance Member said to us the other
day that the benefit to India was of the order of 150 crores, but he .never
gave nuy details; and .none in this House, I venture to say, has the slightest
idea_or information with regard to this.

“Then, Sir, who decides this allocation? The Auditor General &nd his
staff. That touch with regard to the staff, which the Finance Member gave
in reply to one of our questions, is a very nice touch. The Auditor General
and his staff decide how .to atlotate these crores ' of rupees of expenditure
between England and India. Then, B8ir, when we raised this question the
Finance Member turned round and said, ‘‘Oh, you are not at war; you do not
agree with this war.’" Is that the position that he takes that every man who
quéstions the propriety of any expenditure thrown on this country is not at
war, that he has no right to question it unless he aocepts all the philosophy
and ell the implications of the political and other issues involved in this war?
If that wus the position, there would be no criticism of any kind whatsoever
and he would get scot-free. But I hope that is net his position. I hope he
i3 willing to justify what he has done, on its own merits and without the
ovasion which i involved in raising the question that there is no common
ground, and that unless you agree that there is war in which you are involved
this matter cannot be discussed.

Sir, 1 want to raise one very important issue at this stage, and it is this.
It everything is in order, then let us be satisfied about it. If everything is
in order, then let it be seen. In tne name of common humanity, in the name
of the coming generationr of India who are going to bear these burdens, 1
appeal to all Members of this House and al! Indians here and all Indians out-
side to press for an inquiry or a commission to go into this matter, to deter-
mine first the legality, the propriety and the equity of the so-called financial
settlement and to determine whether at each time when new situations arose,
new adjustments wére made, the system was extended, whether the allocations
were made correctly or not. 8ir, I want this committee or commission to sit
as early as possible, and I am sure that if matters are all right the Finance
Member would be able to give them satisfaction. My own idea of the per-
sonnel of such a committee is, the three Leaders of the Opposition Parties here
and Mr. Husain Imam of the other House. I feel that if things are all right
you should not shirk placing before these four representatives all the fasts.
They are not people of whom you need be afraid on the ground of security.
Place all the facts before them and justify what has been done. If not. we
are entitled to deel that His Majesty’s Government, being unable to_get hold
of the monies of this eountry, being at the end of its tether in many directions,
has imposed this arbitrary burden on us. My own feeling is that sums of the
order of 200 to 500 crores over the last three years are involved and
AT X that they could be saved to this country if this matter was carefully
and properly looked into. -1 say even if the money has been already 'spent
away, whether we get the money as money or vot, there is the moral side. of
it. What is your stewardship? Ts this trusteeship, i3 this not what I described
last time as ‘stealing candy from a child’s hand’? Have you not unpoged this?
We are called ‘partitipating cotntry’, we are called ‘part of the Allies™. . .

The Homoursble Sir Jeremy Rilsmdn: Nobody makes that mistake about
you.

My, Manu Subedsr: Sir Olaf Caroe ssid ydsterday that India's position ss
one of the Allied Nations was undisputed and could not be questioned. H that

.
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is so, #hen these sllodations behind our back, these burdens thrown on India
in excessive amounts are unjustified, and are without any justification and

- without any -clarification and infornation and I say this merits the other
description which I gave and 4¢hat remark is directed against His Majesty’s
Government. 1 say that this is no better than ‘‘chesting at cards in a club,’’
in a club because you say we are in it, we are one of the participating nations
and our status as an Allied Nation is not disputed. If we are then part of
this club, there are certain rules of common decency which should be observed
by the partfers. . . o

The Honourable Sir Jeremy Raisman: You don't observe them.

Mr. Manu Subedar: Sir, it is no use appeagng to an Englishman’s sense of
justice. It is always a disappointment. He ‘always blames it on the other
man. But may I mention that there are certain permanent interests of
England which are also involved.” Bir, I have got- quotation here from the
Chairman of the London Chamber of Commercg and from the Chairman of the
Federation of British Industries which, if I had time, I would have read, but
I will read a quotation from the. London Times:

“*Anti-British sentiment if not replaced by a better undgrétpnding, may attain a pitch
at which it will imperil that close, co-operation between Britain and India in the world
after the war upon which the future of both these countries, and indeed of general
security, so largely depends.’ - )

8ir, if these common interests between these countries now and after the
war are imperilled by methods of finance I have pointed out very briefly, then
may I appeal, not to the Englishman’s sense of justice but to his real and
permanent self-interest that there is something wrong here which needs looking
into and which needs putting right. =~ | -

8ir, to illustrate what I have been saying, I would. like to give you a
‘series of figures with regard to this item—India’s war measures. It has risen
from 3 crores in 1939-40 to 855 crores in 1944-45. Apart from that a- new
capital head—this is concealment of expenditure—was created in 1941-42 and
the capital expenditure incurred in 1944-45 was 59 crores. Apart from that
there js the rise on civil expenditure—pointed out by my Honourable friends °
in the European Group—from 87 crores to 127 crores, but in this rise. the
bulk of it is concealed military expenditure. We have got ‘Miscellaneous
Expenditure connected with the war'—26 crores; we have got ‘Expenditure
connected with the war 1939 at 81 crores and schemes connected with the
war 1930, 5 crores. In other words, there are charges running into about 541
crores in the year 1944-45 which are loaded on this country, which I maintain
are unjustly loaded which this country cannot bear, and if there is not a serious
check, a serious enquiry of the kind which I have suggested, I fear that the
future is very dark indeed.

8ir, the Finance Member has been in a hurry to pay out when India has
to pay it "He paid out the Chatfield debt—a debt is created by some one on
India and as soon as somebody settles that India  must pay as much,  he pays
that—and he paid out to the U.N.R.R.A. six crores ninety lakhs of rupees as
a contribution. . . . . -

The Honourable Sir Jeremy Raisman: I have not paid out six crores ana
ninety lakhs. I have only made budgetary provision for it. Can't you re-
present something rightly, and not misrepresent everything? ’

Sir, the Honourable Member's continuous misdescription of financial trans- -
actions i3 such that it will ba quite impodssible to traverse them, but the
Honourable Member is quite conscious of what he is. doing. :

Mr, Manu Subedar: Sir, this U.N.R.R.A. which is providing food and medi-
cine for Greece, for France, for Belgium,~—to which tﬁie country is made #o
contribute,—this U.N.R.R.A. is not approached by this Government for food -
and medicine for this country. When T asked. . . . . . N

The Honourahle Sir Jeremy Ralsman: Did not the Honourable Member jusy
say that the Finance Member hurried to pay out seven crores—did he not say
that? He has changed his ground.



b

1930 LEGISLATIVE ASSEMBLY [22¥p Mar. 1045

Mr, Manu Subedar: I esid that the Finance Member did not object %0
making heavy payments from this country to other countries, such as the I5
million non-effective grant. He has paid ou# many other sums, but he hag not
collected, for example, the ten-and-a-half crores which is clearly a liability of
the Allied Governments for the explosion in Bombay. For this ten-and-a-half
crores, he has raided the Insurance Fund which has been created, and he has”
deposited it for the time being into the revenue.

. Bir, then, with regard to sterling. . . . P
Mr. M. Ananthassyanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): On a point of information. Does not the Honour-

able Member propose to pay to U.N.R.R.A.?

The Honourable Sir Jeremy Raisman: Sir, T have made budgetary provision
for it. I created a fund amounting to 8 crores becawse that was the total
lisbility which” we exp8cted we would have to meet in the years in which we
make any payment. And the onourable Member knows that.

Mr. Manu Subedar: If I time, I could have dealt with the question of
inflation. .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
has now spoken for 48 minutes.

Mr. Manu Subedar: I will have two minutes more, Sir.

I will read from my friend, Mr. Yusuf’s article which appeared in the Dawn
on the 18th March 1945: )

“The sterling bslance which resents the purchases made in this coontry on account
of the British as well as some ;ﬁer Allied Governments have been built up with the
sweat and the blood of the poor agriculturist and the ordinary worker who were left
with that unreal money in exchange for the fruits of their labour.”

I should have explained this statement and dilasted on it if there had been*
time. .

8ir, the Finance Member is upset with me, I am very sorry about it. If
he will read in cold print what he said on the last ocoasion, he will realize
that there was an element of threat in that speech which was not proper and
becoming from the Finance Member to any Member of this House or public.
Sir, I would havg been unnerved—any non-official Member would have been
unnerved—with this attitude of the Finance Member followed up by the attack

_of Sir Ramaswami Mudaliar; But, Sir, T have seen the hand of death not énly
outside in India but the shadow of death in this House itself. There.is one
fingl price one pays. It is the Akhri Anjam—I am willing to pay that when
the oecasion comes. I say, Sir, that the last word which will be on my mouth
when 1 die will be the demand for financial justice to this country, and the

.

- 1ast action which I will take will be to uphold the notions of right and wrong

which all the prophets and the moral teachers of mankind have laid down for
the common good of humanity.

Mr. Hooseinbhoy A. Lalljee: We inow very well the position of the
Treasury Benches. 8o many speeches have been made with regard to their
position and so much has been said in the country as to how we are placed
that T do not propose to go into those things. I propose to go into our posi-
tion as & business man I know very well that -even though my friends on
“the other ride were on the Treasury Benches under the present, constitution
-they would give very little more satisfaction than what we have bheen getting
end 1 must say that I do feel that it is but right that we must first and fore-
most point out quite- clearly the position of the Goyernment, of the TPeasury
Benches and of the future position of this country.

My friend Mr. Neogy and Mr. Krishnamachari brought before the House
the position of this country in the international world. T believe, Bir, it is
hjgh time that we should study this position very carefully. We all wish and
desire that our present position must change and therefore the first care for
us should be our international position. In the international position I slso
include our position with the British Governmept in England.
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My friend Mr. Neogy has pointed out certain agreements to which I do
not wish to refer but I only wish to say that it would be better if it was with-
in fhe knowledge of the Treasury ‘Benches because many things are-sappening
and ‘are being done without their consent or approval. But I would certainly
appeul to the Honourable the Finance Member to tell us something which he-
knows, provided he is not restricted from doing so. We are entitled to kmow
the arrangements made with different countries with*ragard to lease-lend,
because the huge sums of money that ‘we are now giving to Americans and
even to other countries must be explained. ]

[At this stage Mr. President (The Honoursble Sir Abdur Rahim) resumed
the Chair.]

Up to now we were under the impression, and rightly too, that the monies
that we paid for the requirements of the American troops in Indisa were being
_given on credit. But it is surprising that the exports that dre being made to.
America for the purpose of business there and for the purpose of that Govern-
ment are not to be paid for in cash. We would like the Honourable the
Finance Member to tell us only the amounts that are involved in these two.
<transactions—one, the amount of money that we spend on their behalf in .
India for their food and other requirements, aezrodromes included: and second-
ly, the amount of money that we demand for the exports that have been.
made from this country to that country. N

With regard to international agreements I must tell you that some «f us
who have travelled outside India and have stayed in many of the colonies—
all supposed to be backward countries—know a little as to how igternational
matters are arranged. It is seldom that an agreement that is published or
made known to the public is the only agreement. Every agreement has a
counter-part—confidential arrangements—: it has existed and I do not know
whether the. confidential part of all the agreements that are being made” with
foreign countries by the British Government as representing the whole British
Empire is being sent to India. I remember very well that there was a time
when ocertain . arrangements were made to divide the whole of Africa between
four important nations with special rights to Belgium. The Italian Somali-
land was created. German East Afrita was created. British East Africa

_ was created and so was the Belgian Congo. West Africa was formed for
British interests. The arrangemente were that so far as these people were
concerned, goods from those. countries to those places were to be on equak
lines, but as Indis apd some other countries were not in the pool, they were
not treated as equals. This has been the position many a time.-

A lot has been said about the League of Nations. A good desl is correcs.
But, Sir, I happen also to have been a Delegate Member in the International
Labour Conference and what have we found there? When I was thera in
1985 there were 48 nations at that conference. I believe that was the last
labour conference in which Russia, Japan and America were present. We -
found that every Government had two representatives. That every Govern-
ment had allowed one delegate for the employer and one for the employses.
But every Goverumet, except this Government, had more than four advisers.
At times there were as many as fifteen advisers in common not only for the
Government delegates but also for the employers’ and workers’ delegates. It
is now ten years that the Indian employers’ delegates and the workers dele-
gates have been begging of our Government to allow them more than one ad-
viser but that has been refused and refused on the score that we cannot afford
to payr If you look at the figure that we contribute#o the League of Nafions,
you wilP find that we are almost fourth or fifth. But still our Government
o;npot in the interests of employers or workers allow a delegate more than one
adviser.

I will give you one instance. - Once it happened that there was an import-
ant labour question and there was our worker delegate and his only adviser. I
offered ag an ewmployer to work as an adviser in two jmportans*committees for
the workers. In those committees many of the European nations had tried
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- W put thg workers of Afiica on quite a different line from the workers in
Europe or in India or for the matter of that even in Japan. There was no
rule or regulation about working hours or any benefita whatsoever. The ob-
jective was that although slavery was abolished by the British in 1888 (they.
thave done a great act, for humanity) here was an ocoasion when ineluding the
Britishers all the other -foreign nations tried to get African labour as slave
labour-and with that labour they produced and dumped many articles in India
and elsewhere to the detriment of the workers and Industrialist in Indis and

- oven of England.

Another instance that oocurred was that Indian seamen were to be treated
in @ different way from the European seamen. Even the Labour Govern-
ment of the United Kingdom had almost become a party to that and we
protested against thet. Such important questions do arise and still this Gov- -
emment have never seen fit to send more than one delegate ‘und one adviser
so far as the representation of this country was concerned and yet we pay al-
aaost 1/4 of what the greastest power pays.- . - .

Bome time back in 1985 when Aden was being transferred to Colonial
office, after 95 years that it had been with Government of India we were told
that all the expenses that the Government of Indis had incurred to miake it a
great port would be paid back to India. An estimate was made which amount- -
ed to about :50 lakhs a year for 95 years but this sum was never paid. 1 fizd
fromn records that right from 1839 at Aden in 1841 at Hongkong, in 1886 in
Somaliland, in 1845 in Natal and Durban, in 1885 in Mombasa not only Indian
troops were stationed there, not only we paid all the costs of it there, but the
+whole administration charges of those countries and many other places from
50 to 100 years have been borne by this Government. May I ask the Hon-
ourable the Finance Member (he is not presént here) whether these sums hsve
been collected or they stand as in the case of Aden. The Indians who invited
the British to establish an administration there were often and often promised
:all equal rights there and I ask Whether it is not & fact that Indians are veing
.driven out from all these places and whether it is not a fact that in 1017,
during the last great war, the Viceroy of India on more than one occasion de-
clared that the position of Indisns in tbose places and all over the Expire
would be of equal status. In 1921 when I first led a deputation of East Afri-
can merchants to Lord Chelmsford on the 28rd July (I have got his reply)
His Excellency the Viceroy with the concurrence of the Becretary of State
assured ug that so far as East Africa, Zanzibar, Uganda and Tanganyika was
concerned there will never be any sort of discrimination, in view of the
great sacrifices that Indians had made in that Great War and specially in driv-
ing out.the Germans from German East Africa, which was later on taken
over as a mandated territory by the British Government by a treaty. So ‘far
as East Africa etc., and South Africa are concerned I find that right from
1920, when the Member in Charge was the Honourable Mr. Muhammad Shafi,
the Indian Government have been doing their level best to bring to the notice
of His Majesty's Government the injustices that are being undergone by
Indians and which prevail even today more. 8o far the endeavours of the
Treasury Benches have been to bring the grievances to the notice of His
Majesty’s Government. Let us now ask these Treasury Benches as our
agents (or as my friends would like me to call them Post Office) to tell His
Majesty’'s Govtrnment that we are told the Vicerov has left this country only
yesterday for the main ofject of discussion of making this country a bfise to
fight further in the Paciflc and to recover Burma (as had happéned befofe when
‘we recovered.it from Burmans for Indians). But now we must have clear pro-
nouncement, and an honest assurance with it that they would carry it out.
‘We do not want an Atlantic Charler with a reservation or a confidentisl docu-
ment cilled arringement. Be fair to us. His Majeésty’s Government have
g}_{ yet beeri freé and frank with us and it is because of that that a large popu-

tlon in this country are justified in suspecting that they will not carry ouk
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the words they give us. Let us make ouy Treasury Bdhch to tell in unequi-
vocal terms tg ]:g[lm ‘Majesty’s Government that unless and until they can tell
the people of India that there are no reservations and we will be treated as
equals, that is what they mean and they will honestly be carried out, 1 fedl
that all the good work of co-operation, making appeal to all the sides in India
(and probably by reason of those appeals the other side may also be tempted
to come to this Treasury side), etc., will do no good. This is so far as our position
outside India and the war is concerned. We now demand before anything
else is done, before we are committed further, and wish to see what results
we will get for our sacrifices so far made or what they will bring. It is right
time that we should now insist upon His Majesty's Government (when with
our aid the Germans are being defeated or are almost defeated) to carry out
their pledges given to this country, during all these years of war.

Sir, I am usually a little more concerned, as a business man, with the
Commefte and Civil Supplies Departments. I have made a’little study of
that Department. I do not find the Honourable the Commerce Member, bat I
do not blame him at all. It is nearly four days since I have been getting up
from my seat many times. He has been often good enuogh to ask me when
he should expect ge, but I had invariably to say I could only get & chance
if my friends on the opposite side would allow. I feel, Bir, and feel very
bitterly, that individual Members here this™ side, elected representatives of
constituencies which are as big or bigger than the constituencies which many
of the Honourable Members dn the other side represent, are not shown any
regard, because they are not party members. S8ir, if this is going to be wha$
we are going to receiye in future, let me tell them honestly and sincerely ihat
whatever they may say or preach they will not carry most or a great majority
of the intelligentsia with them, leaving aside the .xat honest people. who
form a great mass. Let me also tell them I have been too on your side and was
also & member of your Congress Party and s member of the other Party the
Muslim League for years, and I know all about them.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Why
did you desert us?

Mr. Hopseinbhoy A. Lalljes: Now, do not pull me further, I know great
-deal’' I da not wish to say about it. ~Let me tell them honestly and sincerely
that they should give the same consideration to an elected Member here on
tl;l;s side as they would like to be given themselves, if it is going to be a fair
play.

As far as the Commerce Member is concerned, I would only say that our
Government has tried its level best recently—I say recently—to see that
exports are very well regulated.- There was a time, 8ir, at the beginning of
the war, when le hall a lot of complaints. There was a time at the begin- -
ning of the war when the country’s commerce and industry was not the con-
cern, but the carrying on of the war successfully was all the con®ern of our
Government. But I am sorry to say that that was not the policy of Great
Britain or America. Even with regard to food we have come to know thad
these countries always thought—and perhaps rightly too—of the local need
and’ consuniption, and then of the war, or a8 much of the war as of local
essential needs. But here in India it was not so. Anyhow, better late than.
never, and for the last two to three years I may say that so far as regulation
of exports and imports is concerned; jt has been very satisfactory. But, Bir,
let me tell the Honourable the Commerce Member thab very soon the war in the
west will end, and that there is no risk whatsoever to our trade and commerce

" being continued and revived (which is more in the Indian Ocean and the
Arabian Ses); as 8ir, efforts are being made to conquer those markets, and
that now the Commerce Department must buck up; and that they should not
carry out all the orders and mandates given by His Majesty’s Government
without scrutinising and discussing. I cannot say they should challenge; I
know their position, their pitiable condition; but I am sure they ought now to
take some courage and see that our trade and commerce, our exports and im- .
portg throught the Indian Ocean, the Arabian B8ea and the Red BSes, are-
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restored to us, as they existed before the war; and that when specially not only
‘U. K., but also U. B. A., are endeavouring to capture these markets, no un-
necessary handicaps are placed on us, but full emcouragement and due help
is given.
Sir, there is another very important thing, and it is this. There has been
» oertain class of monopolies created—of course when I say monopolies, I do
not mean that they will not exist hereafter—by which certain persons nere,
exporters and importers, have been given quotas. 8ir, that time also has now
—that time which was necessary only so long as there was no tonuage
available, and restriotion was necessary. Now, I will give ode instance. A
year and a balf ago we were shouting im this House for foodstuffs to, be brought
from Australig or other places, and the only difficulty that was placed before
us was shortage of tonnage. That scarotiy does not prevail for the last six
months. Very recently, Bir, it is & surprising thing that East African Govern-
ment seat offers to business men to nuppiiI jowar and jowari—not at their
porte—c.i.f., i.e., at our ports, arranging their own tonnage. Well, that mes-
sage cime tc us in November, and we communicated it to the Honourable
Food Member, believing that it was an important piéce of news we were giv-
ing to the Government of India, and that the vernment of India would
jump st it. The reply to that, Bir, has only now been given to the publio—
in the month of March—that they oould import these drticles of jewar and
bajri. Even now many of the orders with regard to import and export from
Bed Sea porté and East Africa are based upon orders that were onoe issued in
1942 and 1943 by the Mid-East Command, when there was real shortage of
tonnage. Now steamers are coming in large numbers, they come almost empty
and they beg for freight. But upto now our Government has not moved to
ask Hie Majesty’s Government to sllow them to relax the orders for allowing
necessary export as also importe into this country. I am sure, now that the
attention of our Government has been drawn to it, they would certainly move
in the matter. .

I must congratulate the Honourable the Commerce Member since he has come
for one very important thing. If I had said it four days ago, I nhight bLeen
eriticised for it, but, 8ir, I am now in s position to say that he has been tak-
ing action and correct action with regard to what is going on in my city with
regard to buying over banking and insurance jponcerns. Bo far as banking
concerns are concerned, we know very well that they can look after themselves
but so far as life insurance companies are concerned, we feel very much that
some action must immediately be taken, and I do now know why immediate
action is not being taken, why 8o much delay has taken place, when so many
Defence ob India Ordinances are every day being passed. It may be that the
Honourable the Commerce Member does feel, that he must he careful in dealing
with business men, but, Sir, where poor people are concerned, when business
men themselves have already realised and agreed that life insurance is a great
necessity, I cannot understand why he is not taking saction in the shape of
,ordinances. It may be that action may be s little strict, but when we find so
many ordinances being issued for so many things, why is he hesitating to
take action against what is going on in Bombay and Calcutta, especially in
Bombay, when certain people are buying over life insurance “companies, not
with the object of 1:;1'1011:n:ﬂt.inql life insurance, but with the object of using the
45 per cent. capital which has been accumulated there for the benefit of

yholders, to be used for their own benefit or for their own schemes. I
. hope and trust that the Honourable Commerce Member will announce to this
House ilzal; he has slready taken some action; but I shall not be satisfied if
he says ‘It is under active consideration’’. I want him to announce to the
{{:1;:;0 f::k the t;;:'ot,ectacrtl of a.]ltpeople who have insured, that he will say that

. be hes taken the neces action to bec i
doclared. or bas uiready been declared. - Lo *04 that sotion would be
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As ragards the condition of Indian seamen, it is well known that some
endeavours bhave been made for the better treatment of ' our Indian soldiers
and Indian officers. It has been said and rightly too that our present Com-
mander-in-Chief has given assurances and he is acting in such a manner is to
raige the position of the Indian soldier and the officer. There again we have
difficulties and those difficulties are ‘that constitionally we are not our own
masters. But the position of Indian seamen has been very pitiable. In 1043
I moved a cut motion requesting the Treasury Benches to take some action.
There are not less than nearly 8 lakhs of people for whom nothing has been
done. They have fought in the war with the same peril as the soldiers have
done; they have undergone the same hardships as the soldiers, and their inter-
ests and welfare and salaries ought to have been the care of the Government.
I learn—and I hope my friend the Commerce Mempber will declare to sais
House that he has been able to get better wages, much better even than the
millowners are able to give to their labour, from the great shipping companies
who -have been making crores of rupees, including the Indian shipping com-
panies and other companies. If you see the balance sheet of these shipping
companies, you will find thaf" they have made crores and they are making
crores; but up to now ndbthing was done to increase the wages of the seamen.
If, ae I hear, my friend the Commerce Member has been successful in getting
their pay raised and have got the liners and other conferences of shipping
companies to raise their pay, I should like him to make a statement to this
House and to assure us that they will be permanent, and that those com-
panies who wil} not agree to make them permanent—their steamers will not
be allowed to touch Indian ports. I must also take this opportunity to men-
tion that so far as the Indian seamen’s amenities are concerned, they are nil.
It is only since last year that His Excellency the Viceroy from his own fund—
that is the War Fund—has given about 20 lakhs of rupees to both Calcutte
and Bombay. Let us hope that the Indian Seamen’s condition will be im-
proved and that due care and attention is paid to amenities for them; our

’

Governor has also been now at it.

I come to the control orders that my friend the Member for Commerce and
Industries and Civil Supplies and his department are issuing. It has been
the policy of Government, and rightly too, to-control the prices and to distai-
bute the goods as required in various provinces. The Food Department has
been doing likewise; but we have heard very serious stories with regard to one
province. In fact my friend, Sir Abdul Halim Ghuznavi, laid before us’
oqrtain stones—I will not say facts—and I do not know why the Commerce
Member will not make bold to make use of.directives which are within the
power of & Member of the Government of India. The Honourable the Food
Member did make use of those directive powers in the case of food in-Bengal. If
there is any truth in those stories, he must make use of those powers and he
must, tell us what is the true state of affairs. I do not wish to say that what
has been alleged about the position in Bengal is correct; but from what we
have heard and from the fact that it is necessary for the Government of India

to supply cloth, as much as food, it is right and proper that the Commerce
Member must.not merely tell us he has‘been doing l?is level best to send cloth
to every province from the surplus to deficit areas, but what action he has
taken. He has invariably been saying that he does not want or it is not
advisable that he should. interfere with the interna] management of the pro-
vinces; but that is mot the question. It is not a question of interfering
with the internal management. If the Government of India undertakes to
provide a deficit province at fair and economical rates, surely it is the care of
that Government to see thab the distribution is fair and equitable; and if they
find that smuggling is going on, it is their bounden duty to supply them with
the cloth which they need.

One more remark about the Commerce, Department, and it is this; we find
that there exists in this ocountry since 1928 what is known as the match
industry. A Tariff Board inquiry was appointed by the Government of India,
and those who have read thab Tariff Board report cannot forget that the board

-
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warned the Government ageinst a very powerful syndicate, a world-known
syndicate, a syndicate which has captured no less thah eighteen countries’
trade, a syndicate which bad the monopoly not only of match manufacture or
pale but also had cornered all the match machinery, and also the chemical
works and the paper works; and in fact in India from 1928 right up to the
Tariff Board inquiry, for several years, they did their level best to crush the
Indisn industry in this country. I do not wish to take up the time of the
House, but I would certainly request the Honourable Members on the other
gide ss well as my friend the Commerce Member to kindly read a few of the
-paregraphs and recommendations of the Tariff Board, and they will be con-
vinced that this is the last thing that ought to exist in India. This is the
company on account of whom I was moving the other day an adjournment
motion, that this company is having a monopoly in India to the exclusion of
Indian manufacturers, that this company is having a factory in Bombay, that
Indians having factories in Bombay are stopped from selling their matches in
Ahmedabad. You will be surprised, Sir, and I am sure the House will e
surprised to know the reason why this foreign ®"syndicate has been having a
monopoly in the Bombay Presidency and in a city “like Ahmedabad, from
where many well known persons on the opposite side come, including probably
—I do not know whether that part of the province comes within the consti-
tuency of the Leader of the Oppogition—in that city the Indian manufactur-
ers are not allowed to sell their matches. And what is the charge against
them ? That they were charging or they wanted to charge higher prices and
to oreate scarcity. This company for more than six years has & monopoly of
80 per cent. of the comsumption of Ahmedabad goods. It controls the
Ahricdabad market. Not only that. It has a system of rebate. It binds
down the priocipal merchants, the intermediate merchants, the small dealers
and what is more, even the bidiwalahs and panwalahs. If yeu see the
balance sheet of this compamy, you will see lakhs of rupees lying as deposit
from these poor people. Now, this is the company which has been given the
monopoly to sell in Ahmedabad, because the prices are high. ' Those people,
4 or 5 Indiaz manufacturers who did not bring in 20 per cent., who have no
rebate agreement, whose prices all along have been 2 to 8 annas less per
gross, are stopped and even today, throughout India, including Bombay, the
prices of the Wimco, which is called the Swedish Syndicate are higher thun
that of the Indian manufacturer and has never been for the last 15 years
lower than atiy Indian factory. It has always been higher by 2 to 3 annas per
gross. Sich is the position that I have to place .before this House. I um
very sorry that the Bombay Presidency is under section 98 and we have to
.come and appeal to my Honourable friend the Commerce Member who is also
in charge of Industries and Civil Bupplies. The other day he said that he did
not have sufficient information. I am sure he has got it by mow but I am
prepared to prove it just now the prices of Wimeco have never been lower for
the last ten years. The Tariff Board has said that they had got 85 per cent.
of the trade of India, that they had got the trade of 18 big nations, that they
were & danger to India and that they have already cspt.u:eg 80 per cent. And
who are these monopolists? They are Swedish people who even up to now
have been neutrals and during the greater psrt of this war, they have been
indirectly helping the Germans with their industries. Such foreign companies
have been supported in India. They dump their goods as against our own
people, against, the policy laid down by the Government-and against the warn-
ing given by the Indian Tariff Board. 1 was really pained to see my friend,
the Commerce Member, when he said that he had no information and that he
wonld get it from the Bombay Government. I say that the Industries De-
partment must keep a watch on what the foteigners do in this country. My
Honourable' friend the Finance Member knows it more than anybody eclse,
because he collects the match excist duty and he will tell you that although
he gets crores by means of the excise duty, the prices are fixed and every-
thing is’ done by the Wimco Syndicate. Now 90 per cent. of the excise duty

-
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in got frown these peoble. It is not really from these people. “Let it ve under-
slood it is really from you and me. ' They cha.rgg me two or three annas 1ncre
than the iarket price. They pay not only income tux, super-tax and excess
profils tax but they huve made crores of rupees in the lust three years and may-
I know whether the Director of Civil®Supplies has made any inquiries about
‘thiy, Their shares cannot be had even for ils. 400. “They have buili up crorés
of rupees as reserve fund. This is. what is going on in India. 8ir, I do not
want to speuk much but I do wish to ~ say that so far as the Indian inatch
manuficturers ure concerned, they do not even get wagons for raw materials,
such as wood. They do not even get wagons-for sending out their goods to the
different parts of India. They hgve got to wait for 3-to 6 months. So far as
exports are concerned, there have been circulars thgt § per cent. or 2 per vent.
may be aHowed to them but so far as the Wimco is coucerned, there is no
rule. There ia no priority for them, probably because they are payin.% croreg of
rupees to the Finsnte Department by way of excise’ duty from the'ioney
thut they get from me and from 1y poor people. This is the position in
India. * - e D .

There are many industries that have been created’ by the "Supply Depart
ment for the purpose of helping the: war. I am sorry that the Supply Mera-
ber 18 not here but'1 can point out to-him that there ure industries which have
been created wiffh our monies for producing the requirements of all. The
cost price of the materiuls produced have been the.prices cliurgeéd for war pur-
_poses not only in India but ulso for Eastern Group countries and for overseas. .
And in those calculations they have not taken into considersiion that a large
amount of ‘muchinery will have to be scrapped after the war und the value of
them in erores of rupees would huve to be written off. In the consideration
of the prites they have charged, they have never taken inlv vousiderstion this -
factor. It hus been the policy of the Finance Member to keep afinancial
expert in every department, as my friend pointed out, to check the expendi-
ture I think itywas quite fair so far as the requirement of the Indian army in
Indie 'was concerned. It may be quite fair so far as even the war require-
monts were concerncd but I say it was not justified at all with regard to the .
supply of the Eastern Group and the world ut large in allowing them the goods
ub prices which were checked by his financial experts to giveﬁhem 5 per cent.
10 per cent. or 15 per cent: and nol more. Even calculating the wear ~and
tear, even calculating that a _large part of the machinery will  have to be
serapped, T tell my Honourable friend the Finance Member that at the end of
the war e will find the.disposal value to be less hy crores -of rupees. On top
of that, we have been’ charged with profiteering. But may I ask those people
who lay the charge against uk, whether, when the Government of Indis eive
ovders ‘for purchases of civil amenities or for war purposes or for motor vars
or for railway material, three is anybody on behalf of the Government of India
to check the prices. : :

Mr. Presjdent (The Honourable S Abdur Rshim): The Honourable*Mem-
ber has spoken for nearly 50 minutes. : N .

Mr. Hooseinbhoy A. Lalljee: Orders for railway materials worth crores of -
rupees have been placed. Who has placed ‘the order? (f the Hanourable the
War Transport Member were here, I would have said that the orders, werg
placed b_y the Amgricagl administration in Assam on their Government 01:: their
own prices and terins ‘and we are going to make that pauyment. If the Rail
way Department has done that, there woudd be a-question of check. Tt is no¥-
as if a private firm has doue. that, they can spend crores of rupees.

Now, T come to civil consumption. Who ,is'going to check the prices?

Mr." President (The Ht‘mmlmble Sir  Ab im): - '
Member concluding his speech? 1‘ dur\ Rahnnj. . b the‘HOHO!.lmb]ii

- -
Mr, Hooseinbhoy A. Lallise: T will confinue my sio Jorro
are many points whick. T 'R_heuhl like to' refer, J spoech tomorrow. - There -
. ~ - . ) . . N

- [N
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M:. President (The Honowable Sif Abdur Rahim): There are many Hon-
ourable Members who are anxious to speak. I do not think it is fair to other
Honouruble Members that you should tuke so much time.

Mr. Hooseinbhoy A. Lalljee: 1 shall try iy best to be-fair to everybody ag
they Lave been fn'.r\tb myself. :

Mx. President (The Honourable Sir Abdur Rahim): There are still many -
Honourable Members who wish to speak. - :

Mr. Hooseinbhoy A. Lalljee: I will conclude tomorrow as early as possible.
I won't take long. . .

The Honourable Sir Jeremy Raisman: I understand, Sir, that it is gen-

erally agreed that the debate on the motion to take the Finance-

Sr.x B into consideration _should terminate on Monday, that the

whole of that day should be reserved for speeches by Party Leaders and the

Fipance Member's reply and that questions should be dispensed with on that
doy. . '

Mr. President (The Honourable Sir Abdur Rshim): I take it that that will
switi the convenience of Honourable Members. T should like to suggest to
.Honoumble'Members who have mot yet spoken and to Honourable Members
generally to come to some sort of arrangement for tomorrow go that as many
Honourable Members as possible who wish to speak tomorrow may have »
chance. T suggest that no Member should spesk. for niore than half an hour
fomorrow so that as large a number of Members as possible can speak. Does
this meet with the wishes.of the -House?

‘Some Homourahle Members: Quite right.

Mr. President (The Honourable Sir Abdur Rehim): As that is agreed to,
the Chair will enforce the time limit.

The Assembly then adjourned till Eleven of the Clock on Friday, the 28rd
March, 1945. - v
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